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EDITORIAL NOTE 

With the successful conclusion of the General Elections to the ninth Lok 
Sabha, the people have once again convincingly proved the maturity of 
representative parliamentary polity in our country. We extend our heartiest 
congratulations and a cordial welcome to the newly elected represen-
tatives of the people to this august body. 

In the first article titled, "Role of Legislature in Ensuring Administrative 
Accountability", Shrl Varkala Radhakrishnan, Speaker, Kerala Legislative 
Assembly, observes that over the past four decades there has been 
considerable expansion In the range and complexity of the activities of the 
Govemment thereby making it more and more difficuh for the Legislature 
to exercise its rightful constitutional role as an informed critic of the actions 
of the Govemment. The author feels that the Legislature, in order to 
effectively oversee the administration, should obtain information regarding 
activities of the Govemment, by means of various parliamentary devices 
such as Questions, Discussions, ~ n  Calling Attention Notices, etc. 
Besides referring to the effectiveness of all such devices in detail, Shrl 
Radhakrlshnan observes that a oIoser and better scrutiny of the Govem-
ment is undertaken through the committees of the House. In this 
connection, he analyses the unique Kerala experiment of Subject Com-
mittees. In Shrl Radhaknshnan's view, various mechanisms of parliamen-
tary scrutiny need to be further strengthened to give greater meaning to 
the concept of administrative accountability. to the Legislature and through 
It to the people. 

The life of Eighth Lok Sa6ha came to an end with its 9188Olution on 27 
November 1989. The second article in this issue on "The Eighth Lok 
Sabha-An Overview" takes stock of the varied activities of the Eighth 
Lok Sabha. Aptly supplemented by Annexures, the article deals at length 
with the constitution of the Eighth Lok Sabha, socio-economic background 
of its members, time taken on various kinds of business and other 
significant developments, notable among them being the setting up of 
three standing Subject Committees, approval of the amendments to Rules 
of Procedure and ConduCt of Business In Lok Sabha and Directions by the 
Speaker to bring the same in conformity with the actual practice that had 
evolved over the years under rulings, conventions and precedents, etc. 
and passing of the Constitution amendment Bills curbing pOlitical defec-
tions and reducing the voting age from 21 to 18. 

423 



424 The Journal of Parliamentary Information 

The third article, "The Institution of Loka}'ukta in India-Techniques of 
Investigation" by Justice T.S. Mishra, Lokayukta, Bihar delineates the 
jurisdiction of the Lokayukta (the people's Commissioner) in variou!! States 
and explains the process of investigation employeJ to look into grievances 
against public servants. Referring to practical problems faced by the 
Lokayukta during his investigations, the author notes that this institution 
would have little impact on the eradication of corruption in public offices, 
unless he receives full co-operation from the Govemment and is provided 
with an independent investigative agency. He concludes by observing that 
the credibility of the institution of Lokayukta would depend on his 
independence, faimess and impartiality and only then the result of his 
investigations would have bearing in claiming accountability from public 
functionaries. 

The setting up of three standing Subject Committees-one each on 
Agriculture, Environment and Forests and Science and Technology during 
the Eighth Lok Sabha was a landmark in the annals of evolution of 
parliamentary institutions in India. We include a feature on their inaugural 
function in this issue. 

The portrait of Shri Sri Prakasa, a prominent freedom fighter was 
unveiled by the Vice-President, Dr. Shanker Dayal Sharma in the Central 
Hall, Parliament House on 12 October 1989. Dr. Sharma also unveiled the 
portrait of Dr. P. Subbarayan, a great social reformer and an eminent 
parliamentarian on 16 October 1989. The portraits of Sarvashri Birsa 
Munda and Bhubanananda Das, gr.eat patriots and freedom fighters, were 
unveiled by Dr. Bal Ram Jakhar, Speaker, Lok Sabha on the same day. A 
feature on the events has been covered in this issue. 

We felicitate Chaudhary Mohammed Aslam on his unanimous election 
as Speaker of the Jam.mu and Kashmir Legislative Assembly. 

This issue carries the other regular features, viz., parliamentary events 
and activities, privilege issues, procedural matters, parliamentary and 
constitutional developments, a brief resume' of the sessions of the two 
Houses' of Parliament and State Legislatures and recent literature of 
parliamentary interest. 

We are constantly endeavouring to make this Journal more useful and 
informative, and would always welcome suggestions for further improve-
ment. Also, practice and problem oriented non-partisan articles in the field 
of parliamentary institutions and procedures are welcome from Members 
of Parliament, scholars and others. 

-Subhash C. Kashyap 
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ROLE OF LEGISLATURE IN ENSURING ADMINISTRATIVE 
ACCOUNTABILITY 

VARKALA RADHAKRlsHNAN 

There is now a widely held view that the power of the Executive is 
steadily increasing while the power and influence of the Legislature is 
gradually diminishing. Though this may appear to be a sljghtly exagger-
ated view, it cannot be denied that there is some truth in it. It is a fact that 
over the past four decades thePe has been a considerable expansion in 
the range and complexity of the activities Qf the Government. So naturally 
it has become more and more difficult for the Legislature to exercise its 
rightful as well as constitutional role as an informed critic of the actions of 
the Govemment. 

In theory, Parliament is sovereign; it is "the grand inquest" of the 
nation. It should influence, supervise and put a check on the actions of the 
Government. But, in practice that is not reflected in the working of the 
modern Government. Over the years, the power and responsibility has 
been more and more concentrated in the Government. Thus, there has 
been and erosion in Parliamen(s surveillance over the Government. 

The strength of the Parliament or the Legislature lies in its ability to 
scrutinise the political and administrative actions of the Government. 
Michael Rush, in his book, "Parliament and the Public" notes that the 
basic political function of Parliament is to examine and question Govem-
ment policy and activity. The term parliamentary scrutiny may mean a 
general oversight or a detailed examination of the activities of the 
Govemment. The Select Committee on Procedure of the House of 
Commons points out that parliamentary control means influence, not direct 
power; advice, not command; criticism. not obsturction; scrutiny, not 
initiative; and publicity, not secrecy. There is now almost unanimous 
opinion that Parliament should be posted with adequate information 
regarding the working of various departments of the Government if it is to 
oversee effectively the administration. It is for this purpose that Parliament 
has been given an unlimited right to obtain information regarding the 
activities of the Government. Various parliamentary devices are now 
available to the members to exercise this right to information effectively. 

The parliamentary question is one of the most effective legislative 
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instruments for ensuring administrative accountability. The QuestIon Hour 
Is a1ao one of the most lively hours in the Legislature when the 
administration can be put in the dock and made answerable to members 
of the Legislature. Members could gain information by asking Questions, 
particularly those for oral answers. Though Questions are put for eUciting 
Information, their real purpose is to criticise the administration, press for 
action, scrutinise administrative machinery, etc. 

Needless to say, Questions cause endless trouble to the Government. 
So, in respect of many Questions, especially Unstarred Questions, the 
government fail to provide the required information in time. In many 
instances they give evasive answers and very often they have stock 
answers such as "the matter is being looked into", "the information is 
being collected" etc. Such answers hardly serve the purpose for which the 
Questions have been raised. In Kerala Assembly, I have had to remind 
the Government on more than one occasion that such type of answers are 
not at all desirable and they must give clear and specific answers to the 
Questions raised by members. This tendency has been there for the last 
several years and successive govemments have failed to give clear and 
complete answers in respect of several Questions raised in the House. 
Since the right to put Questions is one of the most important devices 
available to members for obtaining information from the Government, any 
laxity on their part in providing information to members must be viewed 
seriously. 

Along with the traditional methods of securing administrative accounta-
bility through established procedures like debates, motions, resolutions 
etc., a closer and better scrutiny of the activities of the Government is now 
undertaken through the committees of the House. The need for improving 
the existing procedures of Parliament and the Legislatures has long been 
felt in many countries. That is why Kerala began an e e ~n  in 
parliamentary reform in 1980 by introducing a system of Subject Com-
mittees. We have ten Subject Committees dealing with defferent subjects, 
mostly based on the subject areas of Government departments, and they 
include, amongst themselves, all members of the· Kerala Legislative 
Assembly. These Committees have Ministers as their Chairmen and they 
are given the power to scrutinise the demands for grants, to examine 
legislation and to consider the drafts of the rules to be framed by the 
Government or other authorities in pursuance of the rule-making powers 
delegated by an Act. They can also study and report on a specified area 
of governmental activity or a project, scheme or undertaking intended for 
general welfare. 

The demands for grants are now subjected to close scrutiny in the 
Subject Committees before these are discussed and voted upon in the 
House. Some doubts have been expressed as to how far the Subject 
Committees could be effective in the scrutiny of the demands for grants as 
there are constitutional restraints in altering the structure of the Budget. 
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Our experience has, however, shown that substantial contributions can be 
made by the Subject Committees through the scrutiny of the Budget 
estimates in shaping and reshaping the Budget. A number of recommen-
dations have been made by these Committees for increasing allocations 
and in certain cases they have suggested even new services. Also, the 
discussions that take place in a committee give the Government an idea 
of the needs and aspirations of the people which definitely helps the 
Government in the formulation of a more need-based and realistic Budget 
for the ensuing year. 

Every Bill, other than a Money Bill, is subjected to examination by the 
concemed Subject Committee before it is considered and passed by the 
House. Statutory rules also go before the appropriate Subject Committee 
in the draft form for scrutiny before these are promulgated. By examining 
the rules at the draft stage, the Committee gains effective control over the 
great volley of rules, regulations etc. issued by the Govemment from time 
to time. Another important advantage has been that since .it has been 
made obligatory for heads of departments and senior officers to attend 
and assist the committees in their deliberations, there is now a new 
awareness among officials that their performance is being closely watched 
and that accountability to the House is real and not capable of evasion. 
Moreover, the committee room atmosphere is more congenial for detailed 
scrutiny where the discussions are free from acrimony or political 
wrangling. Members put searching Questions there to elicit information 
and the officials have been forthcoming in their presentation of facts and 
in giving clarifications. 

The working of our Subject Committees is not, however. completely free 
from defects. Of course, we have to streamline and strengthen them. We 
have Ministers as chairmen of these committees and very often they find it 
difficult to convene meetings of the committees in time and naturally this 
leads. to delay in disposing of ~ en  and important work in the com-
mittees. Further, the Ministers, who are the heads of their respective 
Ministries/ Departments, becoming the chairmen of the committees which 
are entrusted with the function of overseeing the administration, does not 
reconcile with the basic scheme of parlimentary surveillance over the 
Government. In the United Kingdom and many other countries, the 
chairmen of such committees are invariably non-official members. Another 
aspect is that since the duration of the meetings of the committees is 
short, there is little scope for a deep and elaborate discussion on the 
subjects before the Subject Committees. 

However, in spite of these minor shortcomings, the Subject Committees 
have been functioning as effective instruments of the Legislature to 
oversee administration. thereby strengthening the accountability of the 
administration to the Legislature. The cUtliberations of the Subject Com-
mittees and theiF reports have certainly helped in strengthening respons-
ible govemment. 
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It is an established fact that the time available in the LeOislature for 
holding effective financial discussion is insufficient. The Legislature's 
surveillance over the Government is, therefore, exercised through the 
three standing financial oommittees--the Public Accounts Committee, the 
Estimates Committee and the Public Undertakings Committee-- which 
examine in detail the Government expenditure and offer suggestions and 
criticisms, wherever necessary. Of course, these committees are vested 
with adequate powers to enable them to function effectively, and their 
impact on the administration has been quite encouraging. Their recom-
mendations are given due consideration by the Government and where 
these are not accepted, the committees are apprised of the reasons for 
that. The progress in the implementation of the recommendation made by 
the committees is brought to the notice of the House through 'action taken 
reports'. It is a fact that these Committees have' given varuable sugges-
tions for improving the finances cif the State. But, at the same time, we 
have to bear in mind that there are areas which reduce the effectiveness 
of these committees. 

The Public Accounts Committee is, to some extent, "merely an 
examiner of past events" as its investigations relate to expenditure 
already incurred. The audit report of. the Accountant General, which it 
relies upon and examines, is presented to the House much later after the 
actual expenditure and this makes accountability a difficult task. There 
may be cases of misappropriation or waste in the report, but the time gap 
between the commission and discovery makes the whole exercise almost 
futile. This time lag even encourages those who misuse State funds. 

The Estimates Committee and the Public Undertakings Committee 
function only in selected fields and, therefore, their area of scrutiny is 
restricted and the scrutiny itself very often tends to be a "post-event". 
Though the Estimates Committee is supposed to examine the estimates, it 
actually examines them after they have been voted by the, House iPl the 
shape of demands for grants and that too only the estimates of few 
departments. The Public Undertakings Committee examines the audit 
reports with regard to the public undertakings, besides examining their 
performance. The extensive power of these committees to collect informa-
tion from the departmental witnesses surely makes them function as the 
eyes and ears of the Legislature. However, it is now· felt that these 
committees are not in a position to examine the growing departmental 
activities, whether these are developmental or commercia/. The usefulness 
of these committees as effective instruments to oversee the administration 
depends to a great extent on the ability and sincerity of the members, who 
must make the optimum use of the occasion of cross examination of 
departmental witnesses. Any irregularities noted in the course of such 
aearching cross examination must be strongly criticised and relentlessly 
pursued. 

A comprehensive control over the administration can also be achieved 
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through the Committee on Govemment Assurances provided the Com-
mittee is vigilant and performs an active role in vigorously pursuing the 
assurances given by the Govemment on the floor of the House. A number 
of assurances are given to the House by Ministers during the Question 
Hour or other discussions. This Committee has to ensure speedy and 
faithful implementation of all such assurances. As assurances are nume-
rous, they have to be considered in their particular context and properly 
Identified from the proceedings of the House. Of course, the c:ommittee 
must pursue all the assurances. But, instead of treating all assurances 
alike, the Committee must pay greater attention to the more important 
ones. Important assurances of a specific nature ought to be pursued 
vigorously. When implementation of an assurance is unduly delayed, it 
becomes obsolete. So, the Committee has to maintain constant vigilance 
for effectively probing the assurances. The statements of 'action taken 
sought for by the Committee could reveal a wider range of departmental 
activities and, therefore, a comprehensive control could be ,exercised over 
the Govemment. 

Apart from these, members get opportunity to review the working of the 
administration and criticise the policies and actions of the Govemment 
during discussions on the Motion of Thanks on the Govemor's Address, 
the Budget, half-an-hour discussions, adjoumment motions and private 
members' resolutions. Calling attention notices and short duration discus-
sions have been very useful to the members for ventilating popular 
grievances and for criticising the actions or inactions of the Govemment. 
The discussion on the non-financial matters surely enlarges the scope of 
scrutiny of the Govemment by the Legislature, In fact, as a means of 
scrutiny of the actions of administration, 'Discussion' has its special value 
But, when it becomes lengthy, it relegates the issue under consideration to 
the background. Naturally, the members, with limited time at their disposal, 
would be anxious to ventilate grievances emphasising SPecific issues. 

As a device facilitating deliberations by which the Legislature makes 
known its definite views on specifIC issues and makes formal recommen-
dations to the Govemment, the Resolutions occupy a prominent place in 
the ~ n  of the House. Though the Govemment may not be bound 
by a resolution, they cannot ignore it either. So, in the sense that they are 
not mandatory, the resolutions resemble 'Directive Principles of State 
Policy' enshrined in the n ~ n  However, they offer ample opportu-
nity to the members to criticise administrative delay, corruption, red tapism. 
etc. and the Govemment are Inclined to consider these seriously. 
Resolutions, . particularly on administrative matters, raise detached and 
thought-provoking debates In the House. Of course, no resofution can be 
passed without the support of the Govemment as they command the 
majority in the Legislature. However, a resolution withdrawn after getting 
assurance from the Govemment Is almost as effective as one that has 
been passed. In many cases, .members are prepared to withdraw 
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resolutions after these have been moved and discussed in the House. 
This itself is an indication that there is unity of purpose which is. essential 
in the evolution of legislative sense. So, more than scrutinising the details 
of the administration, resolutions endeavour to guide and direct the 
administration to certain desired courses of action. 

The discussion on the Motion of Thanks on the Governor's Address 
offers ample opportunity for examination of almost the entire range of 
governmental activities. A multitude of issues and facts pertaining to the 
administration are commented upon during this discussion. Mention is 
made frequently of administrative lapses, such as red tapism and delay 
and, quite often, cases of violation of financial rules and also charges of 
corruption are made against the administration. So, actually the discussion 
on the Motion of Thanks on the Governor's Address can be effectively 
utilised as an occasion for a comprehensive review of the actions of the 
Government. But, often the tendency is to raise and discuss matters of 
trivial details. The members have to exercise some restraint while raising 
issues during the course of this discussion so that there would be 
meaningful and constructive criticism of actions of the administration. 

The adjournment motion is no doubt a conspicuously potent device of 
ensuring administrative accountability. It has been described as a motion 
moved to discuss a definite matter of urgent public importance, arising out 
of governmental oversight or inactivity or of sudden occurrence. It claims 
precedence over the normal business of the House and compels the 
Government to take remedial action. The purpose of moving this motion 
has been to bring clearly and emphatically to the attention of the 
Government and the public the existence of a grave situation. Being pre-
eminently a censure motion, the adjournment motion is invariably turned 
down except on very rare occasions. Actually, its effectiveness lies in the 
fact of its existence rather than in its actual use. Besides toning up the 
administration, it offers ample opportunity to go into the entire problem and 
point out the callousness and complacency of the Government. An 
impression can be created that the Government is on trial and the effect of 
this would be much more than any other device of parliamentary control. 
However, its indiscriminate use has to be arrested. A reasonable and 
balanced approach to adjournment motions on the part of members will 
surely help in ensuring administrative accountability to the Legislature. 

The device of "calling attention to matters of urgent public importance" 
is now being resorted to very frequently as it enables the House to 
consider matters of extreme urgency .. This device has proved to be very 
useful. Half-an-hour discussion is often calm and objective and has 
generally been found effective. The non-political nature of the debate on 
the motion gives it a respectful place in parliamentary procedure. As such, 
all procedural devices have their own role and effectiveness in ensuring 
administrative accountability. 

There is now a growing realisation that various mechanisms of 
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parliamentary scrutiny need to be strengthened to give greater meaning to 
the concept of administrative accountability to the Legislature and through 
it to the people. The concept of parliamentary reform and its impact on 
modern Government has been a subject of constant study is several 
countries. In the words of Bernard Crick, the well-known advocate of 
parliamentary reform in the United Kingdom, "Parliament must improve its 
own instruments of control, scrutiny, criticism and suggestion to keep pace 
with the greater improvements of effiCiency and increase of size in the 
departments of the government. Parliament has been in the process of 
change. Procedure, therefore, cannot be static. It evolves itself.» A number 
of innovations have been made in the procedures for improving the 
functioning of Legislatures and it has been a countinuing process. The 
Kerala Legislature has taken a humble step in parliamentary reform by the 
introduction of Subjects Committees. Other Legislatures in India can 
benefit from our experience. 

To conclude, an effective mechanism of scrutiny operated by dedicated 
and vigilant members is essential for ensuring administrative accountability 
to the Legislature. 
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THE EIGHTH LOK SABHA: AN OVERVIEW 
SUBHASH C. KAsttVAP 

Partiamentary democracy, over the years, has come to strike deep 
roots in the Indian soil. Through nine successive general elections to 
the Lok Sabha, the millions who make up this country have affirmed 
their abiding faith in the partiamentary democratic polity. The attempt 
here is to present an overview of the varied activities and achievements 
of the Eighth Lok Sabha. 

Elections: in December 1984, the country went to the polls to elect 
Its representatives to the Eighth Lok Sabha. The Congress (I) was 
returned to power winning as many as 397 seats, the highest ever 
number of seats won by a ruling party in India. Incidentally, elections 
were held in only 513 constituencies out of the total strength of 544 
seats. The States of Assam and Punjab did not go to the polls with the 
rest of the country In view of the disturbed conditions there. Lok Sabha 
elections in Punjab and Assam were held subsequently in September 
and December 1985, respectively. During the life time of the Eighth Lok 
Sabha, 25 by-elections were also ~Id  By-elections were conducted for 
11 seats in 1985, two seats in 1986, five seats in 1987 and seven 
seats in 1988. 

Constitution of Lok Sabha: Following the general elections, the Eighth 
Lok Sabha was constituted on 31 December 1984 after dissolving the 
Seventh Lok Sabha the very same day. The House met for· the first 
time on 1.5 January 1985.1 On the opening day, late Shri Jagjivan Ram, 
the then senior-most member of the Lok Sabha, who was appointed 
Speaker pro-tem by the President, administered the oath or affirmation 
to. the new members. 

On 16 January 1985, Dr. Bal Ram Jakhar was unanimously elected 
as Speaker, who thus became the first Speaker to be re-elected for a 
aecond successive term. Dr. M. Thambi Durai was chosen Deputy 
Speaker on 22 January. 

During the Eighth Lok Sabha, Prime Minister Shri Rajiv Gandhi 

'.For party poIiIIon In Lok Sabha as on 15 February 1985. see Annexure I. 
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remained the Leader of the House right from 15 January 1985. He was 
the youngest ever person to occupy that position. 

There was no Leader of the Opposition in the House as no group in the 
Opposition qualified for the requisite recognition as an Opposition party. 

Socio-economic background of Members 

The following is an analysis of the socia-economic background of the 
members of the Eighth Lok Sabha. 

Age distribution: On the day of the first sitting of the House, Shri Mukul 
B. Wasnik was its youngest member at 25 years and 3 months. Professor 
N. G. Ranga was the oldest being 85 years. The average age for the 
whole House was 51.4 as against 49.9 in the Seventh Lok Sabha. 

Members in the age group of 41-55 had the largest representation in the 
House constituting 42.1 per cent of the total strength of the House as 
compared to 44.2 per cent in the Seventh Lok Sabha. Young members 
who were either 40 or below al:counted for 19.4 per cent in the Eighth Lok 
Sabha compared to 23.7 per cent in the previous House. There was, 
however, a marginal decline in the representation in the age group of 25-
30 from 1.7 per cent in the Seventh Lok Sabha to 1.3 per cent in the 
Eighth. Members who were 56 years or above had the highest ever 
representation of 38.5 per cent in the Eighth Lok Sabha compared to 32.1 
per cent in the Seventh. Another interesting feature was the enhanced 
representation of members in the age group of 81-85 in the Eighth Lok 
Sabha with 0.6 per cent compared to 0.2 per cent in the Seventh. 

Educational Background: The Eighth Lok Sabha had the distinction of 
having the highest proportion of educated members. More than' 71 per 
cent of the members were graduates or those with higher educational 
qualifications improving upon the 67.6 per cent of the Seventh Lok Sabha. 

Going by any single category, graduates accounted for the largest 
representation in the Eighth Lok Sabha - 44.6 per cent compared to 40.2 
per cent in the previous House. Th,re was a slight decline in the 
representation of post-graduates in the Eighth Lok Sabha. It came down 
from 25.8 per cent in the Seventh Lok Sabha to 24.6 per cent in the 
Eighth. Those with doctoral degrees and higher academic qualifications 
constituted 1.9 per cent in the Eighth Lok Sabha compared to 1.5 per cent 
in the seventh. As in the case of post-graduates, there was a slight 
decline in the representation of matriculates, higher· secondary and 
intennediate certificate ~  in the Eighth Lok Sabha which was 21.0 
per cent compared to 22.3 per cent in the Seventh. Interestingly, there 
'was 'a decline in the representation of under-matriculates which came 
down from 10.9 per cent in the Seventh Lok Sabha to 7.9 per cent in the 
Eighth. As a matter of fact, this was the lowest !50 far in any Lok Sabha. 

Occupational Patterns: Agriculturists, including cultivators and landlords, 
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constituted the single ~e  occupational group accounting for 38.3 
per cent of the total membership of the Eighth Lok Sabha. The 
second and the third largest categories of members were those of 
lawyers and political and social workers at 19 per cent and 16 per 
cent representation, respectively. Other categories which had sizeable 
representation in the House were: teachers and educationists (7.7 per 
cent); traders and industrialists (6.8 per cent); medical practitioners (4 
per cent); and retired civil and military service personnel (3 per cent). 

Women Members: A unique feature of the Eighth Lok Sabha was 
that the number of women members increased substantially. The 
House, when constituted, had as many as 42 women members as 
against 28 in the Seventh Lok Sabha. 

Marital Status: In the Eighth Lok Sabha, 96.6 per cent of the mem-
bers were married compared to 93.1 per cent in the Seventh. 
U' .married members, thus, accounted for just 3.4 per cent in the 
E',"jhth Lok Sabha whereas they constituted 6.9 per cent in the 
Saventh. 

Legislative Experience: Another distinguishing characteristic of the 
Eighth Lok Sabha was that an unusually large number of its members 
was really new. If prior legislative experience is taken as the yardstick, 
as many as 48.5 per cent of the members of the Eighth Lok Sabha 
were new entrants. 

Sessions and Sittings 

The five year term of the Eighth Lok Sabha was due to conclude 
on 14 January 1990. The House was, however, dissolved by the 
President on 27 November 1989. 

During its tenure, it held 14 sessions, actually sitting for 485 days 
with a duration of 3,223 hours 52 minutes.2 The longest session was 
the Tenth Session with the House Sitting for 53 day'S and the shortest 
session was the First Session with the House sitting for only 11 days. 
The House was not prorogued by the President after the Budget 
Session of 1987 - the Eighth Session (Part-I)-and thus the Monsoon 
Session of 1987 was taken as the Eighth Session Part II. Again, the 
House was not prorogued by the President after the Monsoon Session 
of 1989 (Fourteenth Session-Part I). The House sat again for just 
three days later which was taken as the Fourteenth Session - part II. 

The President addressed thtt two Houses of Parliament five times, 
viz., at the commencement of the first, fifth, eighth (part-I), tenth and 
thirteenth sessions. The matters referred to in the' President's Address 
were discussed in the Lok Sabha on each of these occasions on 

2 For details on Eighth Lok Sabha session-wiae, see Annexure II. 



The Eighth Lok Sabha: An Overview 435 

Motions of Thanks which together took as many as n hours 6 minutes or 
2.40 per cent of the total time of the sittings of the Eighth Lok sabha. 

Time taken on various kinds of business 

The Lok Sabha transacts various kinds of important business. Of the 
total time of 3,223 hours 52 minutes taken by the House, legislative 
business (excluding Budget) claimed the maximum with 806 hours 59 
minutes or 25.05 per cent as against 670 hours 56 minutes or 23.99 per 
cent in the Seventh Lok Sabha. 

The discussions on the Budgets in the Eighth Lok Sabha accounted for 
21.74 per cent of the total time as against 20.84 per cent of the total time 
taken by the Seventh. 

As regards Questions, 12.80 per cent of the time of the Eighfl Lok 
Sabha was devoted to them as compared to 12.20 per cent In the 
Seventh. 

The Percentage of time taken on Resolutions In the Eighth Lok Sabha 
was 5.47 whereas it was only 3.96 in the Seventh Lok Sabha. 

In the case of Motions, 3.66 per cent of the time of the Eighth Lok 
Sabha was taken up in comparison to 6.35 per cent of the Seventh. 

Another distinctive feature of the Eighth Lok Sabha Insofar as the time 
devoted to various kinds of business was that a total of 508 hours 34 
minutes, accounting for as much as 15.72 per cent of the total time, was 
devoted to discussions. 

Questions: Questions constitute an important device available to mem-
bers to elicit information from the Government. As many as 2,50,098 
notices of questions were received from members during the Eighth Lok 
Sabha as against 2,69.221 during the Seventh. Out of the notices 
received. 98.390 Questions constituting 39.34 per cent of the total were 
admitted during the Eighth Lok Sabha. The Corresponding figures for the 
Seventh Lok Sabha were ~ or 38.14 per cent of the total. 

Of the total Questions admitted. 89.256 or 90.72 per cent were 
Unstarred; 9. 115 or 9.26 per cent were Starred; and only 19 or 0.02 per 
cent were Short Notice Questions. 

The Ministries to which the largest number of Questions were addres-
sed were: Finance (8.816); Industry (7.417); Agriculture (7.118); Railways 
(5,226); and Human Resource Development (4.813). 

Among the members. Professor N.C. Parasher had the unique distinc-
tion of asking the maximum number of Questions. He raised as many as 
1,927 Questions. including 91 Starred and 1.836 Unstarred Questions. 
Professor Parasher was followed by Shrimati Jayanti Patnaik with 1.686 
Questions. Shri Harish Rawat with 1.650 Questions. Shri Mullappally 
Ramachandran with 1.548 Questions and Dr. B.L. Shailesh 'with 1,4n 
Questions. 

2424 LS-3 
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Constitutional Amendments: The Eighth Lok Sabha, during Its tenure, 
passed 13 Bills to amend the Constitution of India. 

The first Constitution Amendment Bill to be passed by the House was 
the historic Constitution (Fifty-Second Amendment) Bill, 1985 adding a 
Tenth Schedule to the Constitution with a view 10 curbing political 
defections. 

The Constitution (Fifty-Third Amendment) Bill, 1986 along with the 
Mizoram Bill, 1986 provided for making Mizoram the 23rd state of the 
Indian Union. 

This was followed by the Constitution (Fifty-Fourth Amendment) Bill, 
1986 along with the High Court and Supreme Court Judges (Conditions of 
Service) Amendment Bill, 1986. 

The Constitution (fifty-Fifth Amendment) Bill, 1986 and the State of 
Arunachal Pradesh Bill, 1986 aimed at making Arunachal Pradesh the 
24th State of the Indian Union. 

The Constitution (Fifty-Sixth Amendment) Bill, 1987 provided for an 
authoritative text of the Constitution of India in Hindi. 

Goa was made the 25th State of the Indian Union through the 
Constitution (Fifty-Seventh Amendment) Bill, 1987 and the Goa, Daman 
and Diu Reorganisation Bill, 1987. 

The Constitution (Fifty-Eighth Amendment) Bill, 1987 and the Represen-
tation of the People (Second Amendment) Bill, 1987 amended article 332 
of the Constitution for making a temporary provision for the determination 
of the number of seats reserved for Scheduled Tribes in the LegiSlative 
Assemblies of Arunachal Pradesh, Meghalaya, Mizoram and Nagaland. 

The Constitution (Fifty-Ninth Amendment) Bill, 1988 provided for declar-
Ing emergency under article 352 in Punjab in case the intergrity of the 
country was threatened by internal developments in that State. 

With a view to increasing the ceiling on professional tax the House 
adopted the Constttution (Sixtieth Amendment) Bill, 1988. 

Perhaps the most important Constitutional amendment passed by 
House was the one to reduce the voting age from 21 years to 18 years. 
This move was facilitated by the Constitution (Sixty-Second Amendment) 
Bill, 1988 along with the Representation of the People (Amendment) Bill, 
1988. 

The Constitution (Sixty-Third Amendment) Bill, 1989 providing for the 
reservation of 20 seats for Scheduled Tribes in the Legislative Assembly 
of Tripura by amending the Representation of People Act, 1950, which 
was passed by the House, is yet to be passed by the Rajya Sabha. 

The Constitution (Sixty-Fourth Amendment). Bill, 1989 and the Constitu-
tion (Sixty-Fifth Amendment) Bill, 1989, popula.-ty known as the Panchayati 
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Raj and Nagar Palika Bills, respectively, were both negatived by the 
Rajya Sabha even though they had earlier been passed by the Lok 
Sabha with the requisite majority. 

Thus, out of the 13 Constitution amendment Bills passed by the Lok 
Sabha, two were negatived by the Rajya Sabha and one Bill was yet 
to be voted upon. In short, ten Constitution Amendments were finally 
enacted during the Eighth Lok Sabha. 

Three new States-Arunachal Pradesh, Goa and Mizoram - came into 
existence in the Indian Union taking the number of States to twenty-five 
following the Constitution Amendments enacted during the Eighth Lok 
Sabha. 

Legislation: Legislative n~  is one of the most important 
activities of the Lok Sabha. The Eighth Lok Sabha brought into the 
statute book a sizeable number of enactments relating to. administra-
tive, financial, social and economic matters, commerce, industry and 
labour, etc. In all, 333 enactments were made, of which 92 related to 
financial subjects. Four other Bills p8ssed by the Lok 5abha whose 
clearance was awaited from the Rajya Sabha, lapsed consequent upon 
the dissolution of the Lok Sabha. The much debated Indian Post 
Office (Amendment) Bill, 1986, which was passed by both the Houses 
of Parliament, is yet to get the President's assent. 

Two Bills providing for the abolition of the Legislative Councils. in 
Andhra Pradesh and Tamil Nadu were passed. 

The Lok Pal Bill, 1985 and The Railways Bill, 1986 were referred to 
the Joint CommitteelSelect Committee. 

Among the more important Bills passed by the House, mention may 
be made of The Terrorists and Disruptive Activities (Prevention) Bill, 
1985; The Salary, Allowances and Pension of Members of Parliament 
(Amendment) Bill, 1985; The Bhopal Gas Leak Disaster (Processing of 
Claims) Bill, 1985; The Salaries and Allowances of Ministers (Amend-
ment) Bill, 1985; The Administrative Tribunals Bill, 1985; Tt'le Presi-
dent's Pension (Amendment) Bill, 1985; The Salaries and Allowances 
of Officers of Parliament (Amendment) Bill, 1985; the Salary and 
Allowances of Leaders of Opposition in Parliament (Amendment) Bill, 
1985; the Wild Ufe (Protection) Amendment Bill, 1986; The Muslim 
Women (Protection of Rights of Divorce) Bill, 1986; The Environment 
(Protection) Bill, 1986; The Child Labour (Prohibition and Regulation) 
Bill, 1986; The Consumer Protection Bill, 1986; The Govemors (Emolu-
ments, Allowances and Privileges) Amendment Bill, 1987; the Mental 
Health Bill, 1987; the National Security (Amendment) Bill, 1987; the Air 
(Prevention and Control of Pollution) Amendment Bill, 1987; the Com-
mission of Sati (Prevention) Bill, 1987; the Religious Institutions (Pre-
vention of Misuse) Bill, 1988; the Prevention of illegal Traffic in Drugs 
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and Psychotropic Substances Bill, 1988; and the Direct Tax Laws 
(Amendment Bill, 1989. 

The House witnessed uproarious scenes when it discussed the Indian 
Post Office (Amendment) Bill, 1986. Incidentally, the Bill is still awaiting 
the President's assent. 

Similarly, uproarious scenes marked the passing of the Defamation 
Bill, 1988. The Bill, however, was not pressed by the Government in 
the Rajya Sabha, taking into consideration the criticism of the Bill both 
inside the Parliament and outside. 

Demands for Grants: While it is true that nearly two months of 
parliamentary sittings are devoted to the examination of the Budget, 
many a time comprehensive discussions are not possible. With very 
little time available, Demands for Grants relating to a number of Minis-
tries Departments are guillotined without discussion. Thus, during the 
tenure of the Eighth Lok Sabha, in 1985-86, Demands for Grants of 21 
Ministries/Departments were guillotined. The number of Ministries/ 
Departments demands for grants for which were so guillotined during 
1986-87, 1987-88, 1988-89, and 1989-90 was 19, 27, 27 and 33, 
respectively. 

Adjoumment Motions: One of the important devices available to mem-
bers to bring before the House matters of urgent public importance is 
the adjournment motion. During the Eighth Lok Sabha, notices of 1 ,801 
adjoumment motions were received. Of these, 80 notices on four 
subjects were admitted and discussed taking a total time of 18 hours 
27 minutes. The matters discussed through these adjournment motions 
related to the steep rise in the prices of fertilizers and petroleum 
products; the failure of the Government to ensure strict security 
arrangements at the Raj Ghat on 2 October 1986, when an abortive 
attempt was made on the life of Prime Minister Shri Rajiv Gandhi; the 
serious situation arising out of the accident involving Indian Airlines 
aircraft; and the situation arising out of the increasing terrorist activities 
in Punjab and Delhi. 

Calling Attention: The device of Call Attention Notices is very effec-
tively used by members to raise matters of urgent public importance. 
Thus, as many as 24,037 Calling Attention Notices, under rule 197 of 
the Rules of Procedure and Conduct of Business in Lok Sabha were 
received during the tenure of the House. Out of these, 1,252 notices 
were admitted representing 5.20 per cent of the total notices received. 
These related to 110 subjects and accordingly, 110 statements were 
made in the House, by the Ministers concerned. 

Motions and Resolutions: The House witnessed lively diSCUssions on 
many matters of urgent public importance which were raised through 
Motions under rule 191 (No-day-yet-named Motions); rule 342 (for 
taking into consideration a policy or a situation or a statement or any 
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other matter); rule 193 (Short Duration Discussions on matters of 
urgent public Importance); and rule 55 (Half-an-hour Discussion on a 
matter of sufficient public importance arising out of answers to Ques-
tions). 

In all, 94 Short Duration Discussions under rule 193 were held. 
Besides, 24 Motions under rule 191 and rule 342 were discussed by 
the House. It also held 60 Half-an-hour Discussions under rule 55. 

Some of the important subjects raised under rule 193 (Short Dura-
tion Discussions) related to: the Bhopal Gas tragedy; the National 
Transport Policy; the situation in Sri Lanka involving the Tamils; 
natural calamities in various parts of the country; the New Textile 
Policy; steep rise in prices and the urgent steps needed to check 
Inflation; increasing atrocities on Scheduled Castes and Scheduled 
Tribes; racial riots in South Africa affecting the people of Indian origin; 
the situation in Nicaragua; growing threat of terrorism and its implica-
tions; the situation in Punjab; South Asian Association for Regional 
Cooperation (SAARC); India's performance at the Seoul Olympic 
Games; the need to preserve the sanctity and dignity of national 
symbols; the Fairfax issue; the Bofors deal; the incident of San in 
Dearala; the HOW submarine deal; the report of the Comptroller and 
Auditor General on the Bofors issue; the launching of 'Agni'; Jawahar 
Rozgar Yojana; the situation in Tripura; the Bodo agitation; and popu-
lation explosion. 

Among the important matters raised through Motions under rules 191 
and 342 were: the Six-Nation Initiative on Nuclear Disarmament; 
uncovering by the US Federal Bureau of Investigation of a plot to 
assassinate Prime Minister Shri Rajiv Gandhi during his visit to the 
United States; the Third and Fourth Reports of the CommiSSion for 
Scheduled Castes and ~ ed Tribes, the Seventh Five-Year Plan; 
the economic situation in the country; the environmental movement; 
the appointment of a sitting judge of the Supreme Court to inquire into 
the utilisation of an American intelligence group-Fairfax; the report of 
the Sarkaria Commission on Union-State relations; and the interim and 
the final reports of the Thakkar Commission. 

Some of the issues taken up during Half-an-hour Discussions 
included, the streamlining of Gramin Banks; rise in sugar prices; the 
Telugu-Ganga project; guidelines to States on family planning; Technol-
ogy Mission for drinking water; China's upgrading of the Karakoram 
Highway; implementation of the Assam accord; the New Drug Policy; 
sick industrial units; unemployment; ban on communal organisations; 
and short supply of food grains. 

The Lok Sabha discussed 83 resolutions. Of these. 11 were Govern-
ment resolutions all of which were adopted; 48 were statutory resolu-
tions out of which 20 were adopted; and 15 were Private MemberS' 
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resolutions none of which was adopted. Eight resolutions were proposed 
by the Speaker himself and adopted. One resolution of the removal of the 
Speaker was negatived. 

Matters under Rule 377: A total of 3,180 matters were raised under rule 
377 taking a total of 79 hours 5 minutes. 

Points of Order: In all, 194 Points of Order were raised. The House 
spent 11 hours 14 minutes on them. Of the points of Order raised, 34 
were upheld by the Speaker. 

Leave of Absence: 112 members sought permission to remain absent 
from the sittings of the House and were granted leave of absence by the 
House on the recommendations of the Committee on Absence of 
Members from the sittings of the House. 

Statements: As many as 388 suo motu statements were made by 
Ministers during the Eighth Lok Sabha. 

Papers laid on the Table: A total of 16,146 papers were laid on the 
Table of the House during the tenure of the House. 

No-confidence Motions: Two No-confidence motions in the Council of 
Ministers were received. In the first instance, the member who tabled the 
motion was not present on 8 December, 1987 to seek the leave of the 
House. In the second case, three identical notices were received at the 
same point of time and the first signatory of all the three notices being the 
same member, the three notices were treated as a single notice. Leave 
was granted to this motion and on 10 December 1987, it was discussed 
and negatived by the House. In all, the House spent 12 hours 45 minutes 
on the No-confidence motions. 

Motion for Removal of Speaker: On 15 April 1987, an Opposition 
member moved a motion for leave to move a resolution for the removal of 
Speaker, Lok Sabha, Dr. Sal Ram Jakhar from office In view of, Inter alia. 
"denying to the members rights to raise vital constitutional and procedural 
issues and burning problems"." Leave to move the resolution was granted. 
After discussions, the resolution was negatived by the House. 

Disqualification Of Member: On 24 November 1988, Shri Lalduhoma, 
elected member from Mizoram, became the first person to be removed 
from the membership of the House when he was disqualified on grounds 
of defection under the Anti-Defection law. 

Resignation by Members: 124 members resigned their seats in the 
House.3 Of these, 107 resigned during the Fourteenth Session (Part-1} 
alone; 73 tendered their resignations on a single day-24 JuIY,1989. 

Obituary References: 243 obituary references were mdde. Out of these, 
23 were in regard to sitting members. Former Prime Minister Shrl Charan 

3 F or further details of party position-In Eighth Lok Sabha, see AnnexUlllll III and IV. 
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Singh and veteran leader Shri Jagjivan Ram were among the sitting 
members who expired during this period. One sitting member, Shri Lalit 
Maken, was shot dead in New Delhi. another sitting member, Shri Gokul 
Saikia, expired after the last sitting of the House. 

During its First Session, on 17 January 1985, the House paid respectful 
homage and rich tributes to the late Prime Minister Shrimati Indira Gandhi. 
A resolution moved by the Speaker mouming "the loss of one of the 
greatest Indians of the 20th century" was unanimously adopted by the 
House.The House also moumed the death of 'Frontier Gandhi,' Khan 
Abdul Gaffar Khan and adopted a special resolution.on his passing away. 

Besides, the Lok Sabha made obituary references on Mr. Konstantin 
Chemenko, the General Secretary of the Communist party of the Soviet 
Union; Sant Harchand Singh Longowal, President of the Shiromani Akali 
Oal, Sir Seewoosagur Ramgoolam, Govemor General of Mauritius, Mr. 
Olof Palme, Prime Minister of Sweden, Mr. Le Ouan, General Secretary of 
the Communist Party of Vietnam; Mr. Samora Machel, President of 
Mozambique; Shri M.G. Ramachandran, Chief Minister of Tamil Nadu; Mr. 
Zia-ul-Haq, President of PakiStan; and Ayatollah Khomeini, the spiritual 
leader of Iran. 

Par/iamentarv Committees: The Standing Committees of Parliament held 
a total of 1,416 sittings. ~e three Financial Committees-the Committee 
on Public Accounts, the Committee on Estimates and the Committee on 
Public Undenakings-together accounted for as many as 541 sittings. 

The Committee on Public Undertakings held 232 sittings of 448 hours 
20 minutes' duration. It constituted 29 Sub-Committees/Study Groups and 
visited 143 establishments/ organisations during their tours and presented 
70 reports. 

The Committee on Public ~ n  held 226 sittings of 468 hours' 
duration. The Committee instituted 52 Sub-CommitteesiStudy Groups, 
visited 143 offices during their tours and presented 186 reports. 

The committee on Estimates held 83 sittings of 282 hours 10 minutes' 
duration. It constituted 30 Sub-CommitteeS/Study Groups and presented 
150 reports. The Committee also visited 251 establishments/organisations 
during their tours. 

Of the other Standing Committees, the Committee on the Welfare of the 
Scheduled Castes and Scheduled Tribes held 124 sittings of about 311 
hours' duration. The Committee set up 25 Sub-CommitteesiStudy Groups, 
visited 123 places during their tours and presented 50 reports. 

The quantum of work done by the other Standing Committees are given 
at Annexure V. 

Two Bills were referred to the Joint Committees which held 55 sittings 
and presented two reports. The Joint Committee on the Lok Pal Bill, 1985 
held 19 sittings while the Joint Committee on the Indian Railways Bill, 
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1986 held 36 sittings. Both the Joint Committees presented one report 
each. 

Other Significant Developments: The Eighth Lok Sabha will be remem-
bered in India's parliamentary history for many other activities. For 
instance, It discussed at length the Thakkar Commission report on the 
assassination of the late Prime Minister Shrimati Indira Gandhi. The 
discussions were marked by uproarious scenes and procedural wrangles 
which also saw the suspension of 63 members of the Opposition on a 
single day-15 March ~  the remaining days of the week. 

The same was the case with discussions on matters relating to the 
purchase of the 155 mm. Howitzer guns from the Bofors Company of 
SWeden. The House which set up a Joint Parliamentary Committee on the 
deal discussed extensively the Committee's report. The debate on the 
Bofors issue took up a sizeable ttme--64 hours 16 minutes--in several 
sessions of the Lok Sabha. 

Closely linked to the Bofors debate was the debate on the Report of the 
Comptroller and Auditor General of India on the purchase of these guns 
from Sweden. Once again acrimonious scenes and procedural wrangles 
consumed considerable time of the House. A record of sorts was created 
when the House was adjourned eight times on a single day-20 July, 
1989. These developments ultimately culminated in en masse resignations 
by Opposition members from the Lok Sabha. 

There were many uproarious scenes also during discussions on the 
Ranganath Misra Commission Report into allegations of organised vio-
lence in Delhi after the assassination of Shrimati Indira Gandhi; the 
relations between the President and the Prime Minister; the Fairfax issue; 
the HDW submarine deal; the communal situation in the country; terrorism 
in Punjab: imposition of President's rule in States; and the situation in Sri 
Lanka. 

Among other subjects that came up before the House were: the accords 
on Assam, Punjab and Tripura and the 'Gorkhaland' agitation; the Indo-Sri 
Lanka agreement; India's external relations, particularly India's relations 
with the Super Powers as also its neighbours; the situation in Fiji and 
Maldives; and racial discrimination in South Africa. The Muslim Women 
(Protection of Rights of Divorce) Bill, 1986 generated lively discussions in 
the wake of the Shahbano case and the Bill was passed at a marathon 
sitting on 5-6 May 1986 at 2.45 a.m. The Commission of Sati (Prevention) 
Bill, 1987 saw members raising their voice against the evil practice of Sati. 

The Defamation Bill, 1988 was a subject of intense debate in the 
House. It led to an unenviable situation. It is very rare tOr the Press to 
boycott the proceedings of Parliament. However, on 5 September 1988 all 
the correspondents covering Parliament, except the official media, 
absented themselves to join the journalists' rally against the Defamation 
Bill. 
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On 6 August 1985 on the 40th anniversary of the dropping of the first 
atomic bomb on Hiroshima, the Speaker referred to the tragic incident and 
the House paid homage to the victims. Subsequent years also saw the 
House paying homage to the victims of the atomic bomb. 

India's commitment to the United Nations was once again reiterated by 
the Lok Sabha when on 29 August 1985 the House adopted a resolution 
to commemorate the 40th anniversary of the United Nations. 

On 19 August 1985 the Lok Sabha adopted a resolution condemning 
apartheid at the end of a Short Duration Discussion on the • 'racial riots in 
South Africa affecting the P90PIe of Indian origin". Again, 00 18 November 
1985 the House, through a resplution on the situation in South Africa. 
called upon the world community to ensure that the Pretoria regime 
spared the life of freedom fighter Bengamin Moloise. 

The Lok Sabha, time and agaln, discussed the need to promote the 
cause of disannament and extended whole-hearted support to the Six-
Nation Initiative on Nuclear disarmament. 

When natural calamities played havoc in Columbia and the Soviet 
Republic of Armenia, the members were unanimous in mourning the loss 
of lives in those two countries. 

The situation in Nicaragua and the US action in bombing Tripoli end 
Benghazi in Ubya also were discussed by the House. 

India reiterated its principled commitment to safeguarding human rights 
when, on 7 December 1988, the Speaker made a reference to the 40th 
anniversary of the Universal Declaratioli of Human Rights. 

Functions in the Central Hall: On 13 August 1987 a function was 
organised in the Central Han of Parliament to marX the 40th amiversary of 
India's independence. the function was attended, among others, by 1he 
President, the VICe-President, the Prime Minister and the -Speaker, tole 
Sabha. 

At another function held in the Central Hall on 19 -November 1987, 
President Shri R. Venkataraman unveiled the portrait of the late Prime 
Minister Shrimati Indira Gandhi on her 70th birth 
anniversary. The function ~  attended, among others, by the VICe-
President, the Prime Minister and the Speaker, Lok Sabha. The portrait, 
Painted and donated by Svetoslav Roerich, now adorns the CentraJ hall. 

Portraits of nine other eminent personalitie&--Madame Bhlkaiji Cams, 
Sarvashri S .. Satyamurti, G.V. Mavalankar, Hare Krushna Mahatab, Sri 
Prakasa, Birsa Munda, Bhubananda Das, Dr. B.R. Ambedkar and Dr. P. 
Subbarayan--were unveiled. These portraits are befng pr888I'Yed and 
displayed in the Parliamentary Museum and Archives. The por1raIt of the 
fonner President of India, Dr. S. Radha Krishnan, whichwaa, also unveiled 
in the CenIraI Hall, now adorns the Chamber of the RaWa Sabha 
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The Central Hall was witness to yet another memorable occasion when 
tha General Secretary of the Communist Party oftha Soviet Union, Mr. 
Mikhail Gorbachev, on a visit to India addressed the members of 
Parliament on 27 Novembetj 1986. 

Some Important Rulings by the Speaker: The Speaker gave several 
Important rulings on varIoUs matters. Some such rulings are summarised 
as under: 

(i) Budget can be presented to the House on such day as the 
President may direct and not necessarily on the last day of 
February; 

(ii) As per established practice and convention, the Speaker would 
not appear before a court of law; 

(iii) The test of the sub judice rule was that the matter sought to be 
raised in the House should be substantially identical with the one 
on which a court of law had to adjudicate. Further, the rule of sub 
judice would apply only during the period when the matter was 
under active consideration of a court of law or court martial; 

(iv) Ministers should first announce important policy decisions in the 
House when It is In session; 

(v) Admissibility of Questions, etc. lies only under the jurisdiction of 
the . Speaker; 

~  The relationship between the President and the council of Minis-
ters cannot be a matter of discussion on the floor of the House; 

(vii) To constitute a breach of privilege or contempt of the House, a 
statement should not only be wrong or misleading but It must also 
be made deliberately, knowingly or wilfully; and 

(viii) State Legislatures are autonomous bodies and incidents/happen-
ings in those Houses should be raised and discusse(l there only. 

Parliamentary Privileges: A tmaJ of 40 cases of violation of parliamentary 
privileges were raised in the Lok Sabha. Of these, six cases were referred 
by the Housel Speaker to the Committee of Privileges which presented 
two reports to the House and four to the Speaker. 

There were five cases of shouting of slogans and throwing of leaflets by 
visitors from the Visitors' Gallery on the floor of the House. In one case, 
the House sentenced the offender to the custody of the Director (Security) 
till the rising of the House and thereafter released him with a stem 
waming. In the other four cases, the offenders were let off with a waming. 

There were five cases against newspapers and others. In two cases, 
the House accepted the apology by the offenders and dropped the matter. 
In two cases, the Speaker withheld his consent and in one case, with the 
consent of the House, referred the matter to the Committee of Privileges. 
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In one case, where a sitting member of the Rajya Sabha was involved, 
the Speaker referred the matter to the Chairman, Rajya Sabha, in 
accordance with the well-established practice. 

Procedural Changes and Innovations 
Indian polity and the parliamentary set-up in the country is essentially 

peopIe-oriented. It is then only natural that Parliament has to be ever 
receptive to the people and parliamentary practice and procedure should 
facilitate debates and discussions on the problems of the people from 
whom the members derive their legitimacy. Parliamentary institutions are 
dynamic in every sense of the term. While the basic principles may remain 
the same, parliamentary techniques, practices and procedure undergo 
changes, in the process adapting themselves to the needs of the hour. 
The Parliament of India has, over the years, introduced several innova-
tions which have proved to be of immense value in the day-to-day 
proceedings of the House. The procedure for half-an-hour discussions, 
Short Duration Discussions, Calling Attention Notices, raising matters 
under rule 3n in Lok Sabha and Special Mentions in Rajya Sabha, the 
Business Advisory Committee, the Committee on Government Assurances 
and the Committee on Papers Laid on the Table of the House are all 
essentially Indian Innovations. The Eighth Lok Sabha also contributed in 
no small measure to further smoothen parliamentary practice and proce-
dure. 

The Rules of Procedure and Conduct of Business in Lok Sabha were 
first adopted in 1952. During the term of the Sixth and Seventh Lok 
Sabhas, no amendments had been made to the Rules of Procedure and 
Conduct of Business even though a number of changes had been effected 
in the procedure during this period with the approval of the Rules 
C()mmittee and/or the Speaker. A comprehensive review was, therefore, 
undertaken to formally incorporate the changed practices and procedures 
in the Rules of Procedure and Conduct of Business in Lok Sabha. The 
recommendations of the Rules Committee, after approval by the House, 
were incorporated as amendments and these came into force with effect 
from 9 May, 1989. The consequential amendments to the Directions by 
the Speaker were laid on the Table of the House on 10 May, 1989. Some 
of the procedural changes are mentioned hereunder. 

Subject Committees : The single most important procedural develop-
ment witnessed by the Eighth Lok Sabha was the constitution of three 
Subject Committees-one each on Agriculture, Environment and Forests 
and Science and Technology. For several years, members have been 
exercising their minds as to how to ensure better parliamentary control 
over the Government. The Rules Committee of the Eighth Lok Sabha was 
also seized of this issue. All these efforts culminated in the setting up of 
these three Subject Committees which came into being with effect from 18 
August, 1989. These committees were formally inaugurated by the 
Speaker on 17 September, 1989. 
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The committees, among other things, will examine the activities of the 
concerned Ministries and would report as to what economies, impr0ve-
ments in organisation, efficiency or administrative reform consista1t with 
the policy approved by Parliament could be effected. Besides, they will 
examine the Annual Reports of the concerned Ministries with a view to 
finding out whether the expenditure incurred was commensurate with 
the results achieved. They would also examine such of the plan 
projects/activities of the Ministries concerned as may seem fit to the 
committees or are specially referred to them by the House or the 
Speaker. These committees will be functioning on a continues basis 
undertaking a concurrent scrutiny of the functioning and activities of the 
Ministries/Departments concemed and take up for fuller examination 
subject$ to topical interest as they arise after detailed studies. 

In order to enable the new committees to e~ their views on 
some important aspects of the Budget estimates relating to the con-
cerned Ministries, the Business Advisory Committee may now put the 
Demands for Grants of these Ministries for discussion later in point of 
time so that the committees are able to consider the estimates and 
present their reports before these are discussed and voted by the 
House. Bills in the areas covered by these committees may, where the 
House so decides, be referred to tl)9se committees for pre-House 
scrutiny. In course of time, a convention or rule may grow to the effect 
that all Bills, unless otherwise decided by the House. will stand so 
referred. The same may apply to Five-Year Plans. etc. 

The Rules of Procedure and Conduct of Business in Lok Sabha were 
since amended to cover these committees. Accordingly. the new rules 
331C and 3310 relate to the functions and composition of the Com-
mittee on Agriculture; Rules 331 E and 331 F to the Committee on 
Environment and Forests; and Rules 331G and 331H to the Committee 
on Science and Technology. 

Disqualification of Members : The Constitution (Fifty-Second Amend-
ment) Act provided for disqualification of members on grounds of 
defection. The Members of Lok Sabha (Disqualification on Grounds of 
Defection) Rules. 1985 came into force with effect from 18 March,1986 
in pursuance of the provisions contained in sub-paragraph (1) of para-
graph 8 of the Tenth Schedule to the Constitution. 

Adjournment Motions There were no restrictions as such on the 
number of notices of adjournment motions that could be given by a 
member often resulting in a large number of such notices. even on 
trivial matters. Rule 57 was therefore amended to ensure that a 
mem.ber does not give more than one notice of adjoumment motion for 
a sitting. Once the discussion on the motion "that the House do now 
adjourn" commences. it has to be concluded and decision arrived at 
without interrupting the debate. There is, however, no bar on taking up 
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formal Items like laying of paper or having a lunch-break during the 
discussion. 

Calling Attention: Under the erstwhile proviso to rule 197(3), in the 
event of two calling attention matters being admitted for the same sitting, 
the second matter used to be taken up at or immediately before the end of 
the sitting. As this left hardly any discretion to the Speaker to take up the 
second matter at an earlier hour, the relevant rules were amended to 
provide that the fixation of time for taking up the second calling attention 
matter was left to the discretion of the Speaker. 

It was clarified that in case a second calling attention was taken up on a 
day, the Minister might reply to the clarlficatory questions asked by 
members in the same manner as in the case of the first calling attention. 
Direction 47A of the Directions by the Speaker, Lok Sabha was amended 
accordingly. 

Statements by Ministers : A Minister could make a suo motu statement 
in the House on matters of policy or public importance with the prior 
consent of the Speaker. No individual Minister could express his/her 
personal views through such a statement. During the Eighth Lok Sabha, 
the Speaker did not permit a Minister to express his personal views with 
regard to certain matters ot national importance. An explanation was later 
added to Direction 119 clarifying that a Minister could make a statement 
pertaining to· a subject for which he was responsible, to explain Govem-
ment's policy regarding a Specific matter of public importance or topical 
interest. 

Statement by a Minister who has resigned : Thus far, the Speaker, 
under rule 199, could, in his inherent powers, disallow a member who had 
resigned the office of Minister to make a statement in explanation of his 
reSignation, if the same had been unduly delayed. 

The rule was amended to the effect that a member might make a 
personal statement in explanation of his resignation as Minister on any 
day during the session in which the resignation was accepted by the 
President and within seven days from the date of commencement of the 
session if the resignation was accepted when the House was not in 
session. 

Removal of Speaker or Deputy Speaker : The Speaker and the Deputy 
Speaker could be removed from office only on a resolution of the House 
passed by a majority of all the then members of the House. In order to 
ensure that any such resolution was expressed in clear and unambiguous 
terms and the charges were precise and specific, rules 200 and 202 were 
amended Thus, a resolution for the. removal of the Speaker/Deputy 
Speaker would have to now satisfy the following conditions 

(i) it should be specific with respect to the charges; 
(ii) it should be clearly and precisely expressed; and 
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(iii) it should not contain .arguments, inferences, ironical expressions, 
imputations or defamatory statements. 

Besides, the discussion shall be confined to the charg8s referred to in the 
resolution. 

Matters under rule '3n : The procedure hitherto followed in raising 
matters under rule 377 did not have the sanction of any rule. Rules 377A 
to 377C were therefore added, to lay down the conditions of admissibility, 
the procedure to be followed for tabling notices and their validity, etc. 

Submissions: Eariier, on days (usually Fridays), when the Minister of 
Par1iamentary Affairs made a statement regarding Government Business 
for the following week, a maximum of ten members -were allowed to 
suggest items of business to be taken up the next week. h was found that 
in practice such submissions were not different from matters raised under 
rule 377. The Rules Committees. therefore, recommended that the 
practice of making,submissionSbe dispensed with and matters under rule 
377 be allowed on' all ·days of the week when the House sat. 

Motions : As per extant practice, the priority of notices received under 
rules 184 and 193 was determined on the baSIS of the date and time of 
their teceipt as there was generally a short gap (21 days or less) between 
the date of issue of summons and the date of commencement of the 
Session. 

With a view to ensuring that members who were not in Delhi at the time 
when the summons for a session were issued were not put to disadvan-
tage, t\.l8 Rules Committee decided that when the time gap between the 
issue of summnons and the commencement of the session was more than 
21 days, notices on the same subject received after the isssue of 
-.unmons should be deemed to have been received on the seventh day 
after the date of issue of summons for that session and their inter se 
priority determined on the basis of ballot. However. in case the time gap 
was 21 days or less, inter se priority would continue.to be determinec;t with 
reference to that date and time of receipt of· the notices. 

The conditions of admissibility of motions laid down under rule 186 were 
further elaborated in the light of established practices, conventions, 
precedents, etc. in order to make the rule self-contained to the extent 
possible. 

Private Members' right to quote from and lay Secret Documents on the 
Table : During the Ninth Session of the Eighth Lok Sabha, a member 
referred in his speech to a seere,t document pertaining to a defence matter 
and sought to lay it on the Table of the House. The Speaker observed that 
the member would have to authenticate the document and take responsi-
bility for its correctness adding that there had been several precedents 
when private members were permitted to refer to or quote from confiden-
tial documents in their possession. Subsequently, the member handed 
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over a photostat copy of the document which was sent to the Ministry of 
Defence for comments to enable the Speaker to decide whether it could 
be treated as a paper laid on the Table. Subsequently, after the 
Ministry's reply was received, the Speaker, under Nle 369, read with 
Directions 117 and 118, decided not to allow the document to be laid on 
the Table or deemed to have been laid on the Table. 

Direction 118(2) {I) was amended to add : "If the Speaker does not 
accord the neoeeSIllY permission, the member shall not quote from the 
document nor refer to its contents." After clause (2) so amended, clause 
(3) (I) was inserted to read "A paper or document sought to be laid on 
Table by a private member may be considered for laying on the Table 
only if the member has quoted therefrom. The member seeking to lay 
the same may hand it oyer at the Table but it shall not be deemed to 
have been laid on the Table unless the Speaker, after examination, 
accords the necessary permission." 

Financial Bills : Earlier, whenever the need arose to refer a financial 
Bill under article 117 (1) of the Constitution to a Joint Committee of the 
two Houses of Parliament, the practice had been to suspend the first 
proviso to rule 74. During the tenure of the SIxth Lok Sabha, the 
Speaker, on 15 May 1978, ruled that the First proviso to rule 74 was 
superfluous and in the case of financial Bills, its susPension was not 
necessary. The Rules Committee of the Sixth Lok Sabha recommended 
that the proviso should be made applicable to Money Bills only. The 
matter was examined by the Rules Committee of the Eighth Lok Sabha 
again and the proviso was amended so as to make it applicable only in 
the ~ of Money Bills. ~  

Associatior( of members of RajyQ Sabha with the Committees on 
Public Accobnts. Public Undertakings and Welfare of Scheduled Castes 
and Scheduled Tribes: As per practice, members of Rajya Sabha were 
always associated with the Committees on Public Accounts, Public 
Undertakings and Welfare of Scheduled Castes and Scheduled Tribes. 
For this purpose, a motion for nomination of members by Rajya Sabha 
was moved in Lok Sabha every year at the time of motion for election of 
members from Lok Sabha to these Committees by the Chairn18f"l of the 
outgoing Committees. This practice of associating Rajya Sabha members 
with these Committees was, however. not reflected in the relevant rules. 
Rules 309(1), 3128(1) and 331B(1} were, therefore, amended to truly 
reflect the associaIion of the Rajya Sabha members with these three 
Committees. 

Short Duration Discussions: HItherto, under rule 194(2), the Speaker 
could allot two sittings in a week for Short Duration Discussions atlmined 
under rule 193 and allow such time for dlacusslon not exceMing Orie 
hour at or before the end of the sitting as he might consider appropriate 
under the n e ~ The Rules Committee of Eighth Lok Sabha 
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recommended that the time limit of "not exceeding one hour" be amended 
to "not exceeding two hours". The Rule was, accordinJly, amended. 

Relative Precedence of Business: direction 2 of the Directic;ms by the 
Speaker, Lok Sabha was amended to effect certain changes in the relative 
precedence of different classes of business before the House. 

Translation of Speeches: Under an amendment to Direction 115B, a 
member making a speech in any of the language for which arrangements 
for simultaneous interpretation into Hindi or English existed was no more 
required to furnish a translation of his/her speech into Hindi or English; 
the translation thereof prepared by the interpreter would be printed in the 
Debates. 

Questions: Rute 41 and Direction 10 were amended further elaborating 
the conditions of admissibility of Questions. Rule 39 was amended to 
clarify the position regarding the answers to questions in case the sitting 
was cancelled, and/or the Question Hour dispensed with or suspended. 
Besides, rule 45 was amended to deal with the limit of the number of 
Unstarred Questions. 

Oebatel:i: A new clause (4) was added to Direction 115A to the effect 
that if a member spoke without being called by the Speaker to speak or 
continued to speak despite his directions to conclude the speech forthwith, 
the Speaker might direct that such speech or portions thereof, as the case 
may be, would not form part of the proceedings of the House. 

Parliamentary Secretary: Rule 2(i) of the Rules of Procedure and 
Conduct of Business in Lok Sabha was provided with an explanation 
clarifying that a Parliamentary Secretary who was not a member of the 
House was not entitled to attend its sittings. 

Merger of two legislature parties under the provisions of the Tenth 
Schequle to the Constitution: An event of considerable import in par-
liamentary history took place during the tenure of the Eighth Lok Sabha. 
On 10 March, 1989, the Leader of the Janata Party in Parliament informed 
the Speaker, inter alia, that the .Janata Party in Parliament and the Lok 
Dal Parliamentary Party had decided to merge and form the Janata Dal in 
Parliament and requested that the requisite recognition may be accorded 
to them. 

After obtaining necessary information/confirmation from the leaders of 
the concerned groups in the Lok Sabha and after satisfying himself that 
the conditions of merger stipulated in paragraph 4 of the Tenth Schedule 
to the Constitution had been fully met, the Speaker accprded recognition 
to the Janata Dal Legislature Party in Lok Sabha for the purpose of the 
Tenth Schedule to the Constitution and the rules framed thereunder. 

It would thus be seen that the Eighth Lok Sabha made a Significant 
contribution in effecting procedural changes which went a long way io 
further smoothening parliamentary proceedings. 
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Parliamentary Conferences and Meetings: As many as 167 foreign 
delegations/dignitaries visited Parliament House during the tenure of the 
EighthLok Sabha. Indian Parliamentary Delegations visited 50 countrt.. 
whereas Parliamentary Delegations from 40 countries visited India during 
this period. Indian Parliamentary Delegations attended the Inter-Parliamen-
tary Union Conferences (13rd - 82nd Conferences), four Conferences of 
the Commonwealth Parliamentary Association (CPA) and the 1986 and 
1988 Conferences of the Commonwealth Speakers and Presiding Officers. 
Incidentally, the 1986 Conference of the Commonwealth Speakers and 
Presiding Officers was held in New Delhi. The Fourth Regional Seminar 
on Parliamentary Practice and Procedure for Asian, South East Asian and 
African Regions of the CPA was held in Bangalore from 29 to 31 
December 1986. The Conference of Presiding Officers of legislative 
Bodies in India, the All India Whips Conference and the Conference of 
Secretaries of Legislative Bodies in India were also periodically held 
during the tenure of the Eighth Lok Sabha. 

Indian Parliamentary Group (lPG) 

Several functions were organised during the tenure of the Eighth Lok 
Sabha by the IPG. On 2 January 1985, the IPG conducted a Colloquium 
on Social and Policy Implications of New and Emerging Technologies, with 
special reference to Information Technology. 

The IPG also organised some seminars. A Seminar on 'Nehru and 
Parliament' was held on 14 November 1985. 'Education and SocIal 
Change' was the subject of a Seminar held on 7 September 1988. The 
Seminar on 'Panchayati Raj' was organised on 4 and 5 August 1989. 

Several symposia were also organised under the auspices of the IPG. 
The Symposium on 'Nehru and Parliamentary Democracy' was held on 14 
November 1986 and another on 'Our Constitution and Working of 
Parliamentary Democracy in India' was held on 26 and 28 November 
1986. 'Jawaharlal Nehru as the Maker of the Modem Commonwealth' was 
the theme for a Symposium on 14 November 1987. On 11 November 
1988, there was a Symposium on 'Maulana Abul Kalam Azad and 
National Integration'. 

Orientation Progranvnes for new members of the Eighth Lok Sabha 
were organised by the IPG in' Shlmla from 2 to 5 September 1985 and In 
Ooty from 23. to 28 September 1985. 

On 27 May 1985, Professor N.G. Ranga and Profeaaor RaIheeduddIn 
Khan deliVered lectures to mark Pandit Nehru's 21st death •• ~  
The same function was addr8aeed by Shrt R. Venkataranwt, the ... 
VIce PresidenI and Shrt N. D. TiwarI, the then Minister ~ FNia ... 
Commerce in 1986 and 1987 reepectIveIy. The 24th death .... ...., 01 
Pandit Nehru was marked by the addreeaes of Shrt P. ShIv .... , the 
then Minister of Planning and Programme Implementation and Stwt V.-

2424 1.8-
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Sathe, the then Minister of Energy and Communications in 1988. On 27 
May 1989, Union Home Minister Sardar Buta Singh gave an address on 
"Pandit Nehru's concept of Secularism and Social Justice". Minister of 
External Affairs, Shri P.V. Narasimha Rao spoke on 'Nehru and Socialism' 
on 14 November 1988. 

The Birth Centenary of Dr. S. Radhakrishnan, fonner.President of India, 
was celebrated by the IPG. BesIdes the Seminar on 'Education and Sociai 
Change' held on 7 September 1988, a pictorial exhibition was organised 
on the occasion. A commemorative volume was also released earlier on 6 
September 1988. 

The Birth Centenary of Shri G.V. Mavalankar, the first Speaker of Lok 
Sabha, was celebrated by the IPG with a Symposium on the 'Role and 
Function of the Speaker' on 27 November 1988. A book entitled 
"Dadasaheb Mavalankar: Father of Lok Sabha" was also brought out to 
mark the occasion. 

Visitors to Lok Sabha: A total of 2,66,810 people watched the proceed-
ings of the Eighth Lok Sabha from the Galleries. The category-wise 
distribution was as under: Public Gallery: 2,06,712; Official Gallery: 
26,545; Speaker's Gallery: 7,242; Distinguished Visitors' Gallery: 18,288; 
Rajya SabhaGaliery: 2,263; Diplomatic Gallery: 9n; Special Box: 231; 
and Special Gallery: 4,552. 

Besides, as many as 1,16,140 Sight-seers also visited the Parliament 
House. 

Lok Sabha Secretariat 

Over the years, the Parliament of India has come to acquire the status 
of a multi-functional institution performing diverse roles, more often inter-
related and enmeshing. The concept of an independent Secretariat of 
Parliament is an essential adjunct of parliamentary democracy. It was on 
10 January 1929 that a Legislative Assembly Department was created 
under the de facto control of the Assembly's President (the Speaker). 
With the dawn of independence and the subsequent adoption of the 
Republican Constitution in 1950, a further impetus was given to the need 
for having separate Secretariats for the two Houses of Parliament. All 
these efforts culminated in the creation of a separate Secretariat each for 
the Lok Sabha and Rajya Sabha. The Constitution of India, vide article 
98(1), provides for separate staff for each House and creation of posts 
common to the two Houses. Clause (2) of this article authorises 
Parliament to make laws regulating recruitment and conditions of service 
of the Staff, while clause (3) provides that until such laws are made by 
Parliament, the President may, after consultation with the respective 
Presiding Officers, make rules regulating their recruitment and conditions 
of service. 

From the Legislative Assembly Department of 1929 to the Lok Sabha 
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Secretariat of today, the servicing of Parliament of the largest democracy 
in the world has come to acquire new dimensions. The Officers and Staff 
of the present-day Lok Sabha Secretariat are expected to cater to the 
multifarious requirements of the members of Parliament with a view to 
rendering them timely assistance in the discharge Of their parliamentary 
functions: They are entrusted with duties of an exacting nature insofar as 
they are expected to serve the House, the Speaker and members 
objectively, impartially and efficiently. Needless to say, all these call for 
instilling a distinctive parliamentary culture in the Secretariat staff. Begin-
ning from a strength of 118 (10 gazetted and 108 other staff) in 1948, the 
Secretariat as on 31 July 1989 had a total strength of 1,380 (305 Gazetted 
and 1,075 other staff).4 

The Lok Sabha Secretariat organised several functions to mark the 
Diamond Jubilee of the establishment of an independent Secretariat for 
the Central Legislature. Prime Minister SM Rajiv Gandhi released a 
special postage stamp in the Central Hall on 10 January 1989. SpeakIng 
on the occasion, he complimented the Lok Sabha Secretariat for adapting 
itself well from running a unicameral colonial body to an independent 
bicameral House over the years. Two monographs . "Working of the Lok 
Sabha Secretariat" and "Sixty Years of Servicing the Central Legislature" 
,...-were brought out to mark the occasion. A seminar on the "Working of 
the Lok Sabha Secretariat" was attended by a galaxy of eminent 
personalities, including the Speaker, former Speakers. Ministers and 
Members of Parliament belonging to various political parties. All of them 
had only words of appreciation for the staff of the Secretariat. In the 
House also, members had very kind words to say about the Secretariat 
staff. 

The Lok Sabha Employees Association (LSEA), a unique representative 
body of officers and staff inasmuch as this is the only such association of 
all employees, also organised several cultural functions and sports 
proprammes to mark the occasion. 

Information Services to. Members 

The Parliament Ubrary and Reference. Research, Documentation and 
Information Service (LARRDIS) caters to all the information requirements 
of the members of Parliament. 

Parliament Ubrary. with the present holdings of about 8,75,000 volumes 
of printed books, reports. govemrnental publications, U.N. reports, debates 
of foreign Parliaments and State legislatures in India, gazettes and other 
documents and nearly 900 journals and periodicals, has, over the years, 
grown into one of the finest and richest repositories in the country. 

• For the orpniIdon Chart of L.ok Sabha Secretariat. see Annexure VI. 
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Reference Service: The Members' Reference Service provides on-the 
spot refarence8 to members from published documents; CVlIecta latest 
relevant material •. factual data. statistics. etc. in response to members' 
references; and prepares bibliographies and reference notes on important 
legislative measures. This service, during the t8nlmt of the Eighth Lok 
Sabha, attended to as 1nany as 20,744 references/requests from mem-
bers. It also brought out exhaustive Backgr, unders on iome subjects Uke 
the Union-State RelatioAs. the Public Sector. Panchayati Raj Bill. Indian 
RaIlways. Indo-NepaleSe Relations and Decelltralisation of Planning. 

The Documentation Service. Preas Clipping Service and Reprography 
Service have also been found extremely useful by members. 

Computer Centre: In January 1985. a Parliament Library Information 
Systam (PARLIS) was Set up with assistance from the NationaJ Informatics 
Centre. The Centra. was fonnally inaugurated on 7 May 1987. The 
InformatioC'l stored in the computers and the data avaiI8bIe for on-Une 
retrieval mainly relate to Select Questions and Answers (Lok Sabha and 
Rajya Sabha) from 1985; DQtes and discussions from 1985; G0vern-
ment and Private Members' Bills from 1985; PreaidentiaI and VICe-
Presidential Elections from 1952; Serials Control on periodicals available 
in the Parliament Ubrary; and statistical tables on dtff8reI1t areas of the 
Indian economy. 

Microfilm Unit: With a view to properly maintaining and preserving the 
rich resources of Parliament Ubrary viz. rare books. debates. reports, aCts, 
newspapers, joumals. etc., a Microfilm Unit was set up on June 1988. 
Nearly 2,90,000 documents covering debates from 1922 to 1973 have so 
far been microfilmed. The Unit also provides facilities for computer-
assisted retrieval of information from the microfilmS. 

Research Services: The· research and information serviceS for members 
are provided by the Research and Information Division which brings out 
books, brochures, information bulletins. fact sheeIs, background notes, 
country notes, briefs, monographs, etc. 

During the. tenure of the Eighth Lok Sabha, LARRDIS brought out as 
many as 10 books (five under print); 65 brochures (including revised 
editions); 27 Monographs; 29 background notes; and 6 information 
bulletins. In all showing an increase of more than four times as compared 
to the Seventh Lok Sabha. 

Some of the publications brought out during this period include: Nehru 
and Parliament; Dada Saheb Mavalankar-Father of Lok Sabha; Political 
Events Annual: 1987; Parliaments of the Commonweatth; Presidential 
Ordinances: 1950-84; Foreign Policy of India; Electing the President; 
South Africa and Apartheid; The Drug Menace; SAARC; President's Rule 
In States and "Union Territories; National Nuclear Energy Programme; 
National Textile Policy; and Presidential· Elections: Law, Practice and 
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procedure. Some of the books presentty under print are: Political 
Events Annual: 1988; KauI, Shakdher and Kashysp's Practice and 
Procedure of Parliament; Maulana Abut KaJam ADd; Foreign Policy 
of India A Documentary 8PiY: 1947-1988 (Three volumes); 
National Policy Studies; and Jawahattal Nehru: Hie Ute, Work and 

I 

Legacy. 

Besides ad hoc publications. LARRDIS aIeo brings out seven 
periodicals In English. 5 periodicals in Hindi are brouQtrt out by the 
Raj Bhasha Prabhag. 

The Press and Public Relations WIng looks after the maintenance 
of continuous liaison with the Press, various goverTlf1'18Otal publicity 
organisations and media and all matters concerning the Press 
Gallery of Lok Sabha. The Tefeprtnter Service has been of immense 
value to the members. . 

e.e. T. V., P.M.A. and H.N.A.: A cIoee circuit T.V. system has now 
been installed at 90 vantage points. in the Parliament House C0m-
plex which gives out infonnation about the on-goirig business in the 
Lok Sabha and Rajya Sabha at a particular point of time. 

The Partiamentary Museum and Archives (PMA) is entrusted with 
raising a museum and archives devoted exclusively to the origin, 
growth and structure of the parliamentary institutions in India. From 
time to time. It organises public exhibitions on varying themes, 
mostly related to the functioning and achievements of Parliament. 

The Hall of National e e~ (HNA} would seek to present 
an overall picture of the progress the nation has achieved in 
diverse fields, particuIarty since Independence. 

Sale of Parliamentary Publications and Souvenirs 

In addition to the publications brought out by LARRDtS, other 88f'-
vices in the Secretariat have also got some publications to their 
credit. Together, these services published seven books and one 
. periodical. Some of the books published thus are: Parliamentary 
Privileges: Digest of Caaes, 1950-85; Glossary of idioms; Unpar-
liamentary Expressions; and Constituent Assembly Debates. Souvenirs 
and Pictorials were &lao made available on sale. The sale proceeds 
of various pubIIcattona during this period reached an all-time high 
figure of As. 11 Iakha In one year. Besides. over As. one Iakh was 
realised from the partiamentary souvenira which, . incidentally, were 
devised for the first time during the Eighth Lok Sabha. 
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Sansadiya Gyanpeeth 

On 15 August 1987, Prime Minister Shri Rajiv Gandhi laid the 
foundatton stone of a new Parliament library .Bullding. Named the 
SansadIya Gyanpeeth, It will house, besides the Ubrary collections, 
various Divisions and Wings of the LARRDIS, the Bureau of Partlamentary 
Studies and Training (BPST) , PMA and HNA. 

Bureau of Parliamentary Studies and Training (BPST) 

The BPST conducted as many as 14 Orientation Programmes for new 
members of Lok Sabha and Rajya Sabha and members from Arunachal 
Pradesh, Assam, Goa, Daman and Diu, Haryana, Himachal Pradesh, 
Madhya Pradesh, Manlpur, Meghalaya, MIzoram, Orissa, Pondlcherry and 
Tripura Legislative Assemblies. It also organised 164 Training Courses 
and Programmes covering 7,170 officers and arranged Study Visits for 
members of State Legislatures, Officers! Probationers of All-Indla! Central 
Services, State Governments and State legislature Secretariats, foreign 
administrators and students of various Universities! institutions. FIVe Par-
liamentary Internship Programmes and four Legislative Drafting Prog-
rammes for foreign parliamentary officials were also .arranged by the 
BPST. 

As part of the Diamond Jubilee celebrations of the establishment of an 
independent Secretariat for the Central Legislature, the BPST, aJong with 
the lPG, organised an Essay Competition and an on-the-Spot Painting 
Competition. 

To commemorate the Mavalankar Birth Centenary and the 99th birth 
anniversary of Jawahartal Nehru, it conducted essay and painting competi-
tions. 

Four Zonal Declamation Contests on 'Partiamentary Democracy' were 
organised by the BPST at various places and a final contest in Delhi to 
mark the Nehru Centenary Celebrations. 

The BPST also orgahised two All-India Inter-University competitions on 
'Model Partiament'. 

Conclusion 

The above study conclusively proves that the Eighth Lok Sabha, like its 
predecessors, have indeed transacted oonslderable work, touching upon 
almost all facets of parliamentary activity. It was also a historic House in 
many respects. One of the remarkable aspects of parliamentary polity is 
that it is cxmstantly evolving; it is dynamic, keeping on changing to suit the 
changing needs, aspirations and hopes and even frustrations of the 
people. The Eighth Lok Sabha, verily, lived up to these expectations. 
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ANNEXURE V 
Work done by the St8ndlng Commm.. other 

tMn the th .... Flnanel.1 CommM.. during 
the Eighth Lok s.bM 

Name of the Committee No. of sittings No. of reports 
held presented 

1. COmmittee on Petitions 96 13 
2 Committee on Privileges 55 6 
3. Rules Committee 16 4 
4. General Purposes Committee 19 Nil 
5. Committee on Surbordinate 82 25 

Legislation 
6. Committee on Government 53 23 

Assurances 
7. Committee on Private 68 68 

Members' Bills 
8. Committee on Papers laid 56 28 

on the Table of the House 
9. Committee on Absence of 16 16 

Members from the sittings 
of the House 

10. Business Advisory Committee 79 74 
11. Library Committee 11 Nil 
12. Library Sub-Committee 15 Nil 
13. House Committee 40 Nil 
14. Accommodation Sub-Committee 7 Nil 
15. Ad-hOc Sub Committee 10 Nil 
16. Joint Committee of Chairmen, 9 Nil 

House Committees of both the 
Houses of Parliament 

17. Joint Committee on Salaries 38 Nil 
and Allowances of Members of 
Parliament 

18. Railway Convention Committee 59 14 
19. Joint Committee on Offices 66 9 

of Profit 
20. Subject Committee on Agriculture 2 Nil 
21. Subject Committee on 1 Nil 

Environment and Forests 
22. Subject C(ommittee· on Nil 

Science and Technology 

464 
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TttE INSTITUTION OF LOKA YUKTA IN INDIA-
TECHNIQUES OF INVESTIGATION 

T. S. MIS¥RA 

3 

A friend of mine asked me the other day how was I utilising my time 
after I had retired as Chief Justice of Gauhati High Court. I told him, "I am 
doing the job of an Ombudsman". He said, "I have never heard of any 
Indian functionary being called Ombudsman. What is he called in our 
country?" I replied, "I am Lokayukta." He seemed to be satisfied when he 
said, "You mean, you are people's Commissioner to investigate into public 
grievances against public servants". I said that he was near the point. It 
may sound strange, but a tendency has been developing in our country to 
call such a functionary by the word, Ombudsman. It is, however, more 
appropriate to call him by the name Lokayukta as it is given by the elected 
representatives of the people of our country. !t conveys a sense of 
belonging and is more easily understandable by the masses. 

The institution of Lokayukta is established by a statute. The Lokayukta 
in a State is appointed by the Governor after consultation with the Chief 
Justice of the State High Court and the Leader of the Opposition of the 
State Legislature. He is appointed "for the purpose of conducting 
investigation in accordance with the provisions of the Act". He is an 
independent high-level public official, who investigates into complaints filed 
before him against State Government agencies, officials and employees, 
as also against Ministers (Chief Minister as well in some States) or makes 
investigation suo motu if such power 'is given to him under the Act. 

One of the important basic factors governing the techniques of investi-
gation employed by the Lokayukta while dealing with complaints of 
'allegations' or 'grievances' is that this institution is the. creation of the 
statute. Hence, the manner in which investigation is conducted by the 
Lokayukta is primarily govemed by the provisions of the statute and the 
rules framed thereunder and the principles of natural justice. Secondly, the 
Lokayukta is not a prosecutor or defender of a public servant. He is to 
investigate into a complaint without fear or bias. Lastly, he has to keep in 
'1'ind the political and economic environment and the bureaucratic set up 
in his State. 

Jurisdiction: The Lokayukta Acts in such States, wherein the institution 

471 
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of Lokayukta exists, enumerate matters which may be investigated by him 
as also the matters which cannot be investigated by him. The Lokayukta 
may investigate into any action which has been taken by or with the 
general or specific approval of a Minister or a Secretary or any other 
public servant as defined in the Act. He shall, however, not conduct any 
investigation in respect of any action which relates to any· matter beyond 
his jurisdiction, as specified in the body of the Act or in the schedule 
appended thereto, or if the complainant has or had any remedy by means 
of proceeding before any tribunal or court of law, except when he is 
satisfied that such person could not or cannot, for sufficient cause, have 
recourse to such a remedy. The Lokayukta shall neither investigate into 
any action in respect of which a formal and public enquiry has been 
ordered under the Public Servants Inquiries Act, nor in respect of a matter 
which has been referred for enquiry under the Commissions of Enquiry 
Act. He shall also not investigate into any complaint which is excluded 
from his jurisdiction by virtue of notification issued under the Act. The 
Lokayukta Acts also pres"crlbe the period of limitation within which a 
complaint may be filed· before him and he shall not investigate into any 
complaint if it is barred by time. The LokaYl.lkta is also not empowered to 
make investigation of an administrative action involving the exercise of a 
discretion, except where he is satisfied that the elements involved in the 
exercise of such discretion are absent to such an extent that the discretion 
cannot be regarded as having been properly exercised. 

Procedure 

The process of investigation consists generally of the following steps: 

Preliminary Enquiry: The office of the Lokayukta has to ascertain in the 
first instance, whether or not the complaint is in conformity with the 
provisions of the Act and within his jurisdiction and limitation. If the 
complaint is not supported by an affidavit, the complainant may be asked 
to file it. The complainant is also required, to file documentary evidence, 
wliich he might be having, in support of his (X)mplaint. The Lokayukta may 
then sel)d a copy of the complaint to the prescribed authority concerned 
for their comments and supply of relevant documents, if any. He may 
requisition relevant documents from those persons who may be in 
possession of the same. He may then ask the police agency attached to 
his office to make an on-the-spot enquiry. Lastly, he may ask the technical 
cell or any other agency to give expert advice. 

Formal Investigation: The Lokayukta Acts n ~ e two stages of 
investigation, that is (i) enqUiry, and (il) formal investigation. The Loka-
yUkta has to decide when ·he has to proc8ed from the stage of e~  to 
formal investigation and issue notice to the public servant concerned 
(hereinafter called the accused officer). The Lokayukta Acts provide that 
where the Lokayukta proposes, after making such preliminary erquiry as 
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he deems fit, to conduct any investigtion under the Act, he shall normally 
follow the following procedure: 

(I) Forward a copy of the complaint or in the case of any investigation which 
he proposes to conduct on his own motion, a statement setting out the 
grounds therefor to the public servant concerned and the competent 
authority concerned. The Lokayukta must, therefore, advise "the compe-
tent authority", as .defined in the Act, of his intention to investigate into a 
complaint. 

~  Such an investigation shall be conducted in private and the identity of the 
public servant or of the accused officer shall not be disclosed in pubtic or 
to the Press whether before, during or after the investigation. However,· 
the Lokayukta may conduct any investigation relating to matters of definite 
public importance in ~  if he, for certain reasons to be recorded, thinks 
fit to do so. The procedure lor conducting any such investigation shall be 
such as the Lokayukta considers appropriate in the circumstances of the 
case. 

(iii) Ask the accused officer to file his comments on the compfaint and 
produce documentary eVidenfe in support 01 his explanation. 

(iv) Ask the complainant and the accused officer to adduce oral evidence. if 
any. 

(v) Make spot inspection, if necessary. 
(vi) Take expert advice, if necessary. 
(vii) Give opportunity to both the parties to make oral submission. 
(viii) Make such orders as to the safe custody of the documents relevant to 

that investigation as he deems fit. 
Evidence: The Lokayukta Acts authorise the Lokayukta to require any 

public servant or any other person to fumish any such information or to 
produce any document which, in the_ opinion of the Lokayukta, are relevant 
to the investigation. Hence, for the purpose of any such investigation, 
including the preliminary enquiry, the Lokayukta has been conferred with 
all the powers of a civil court while trying a case under the Code of Civil 
Procedure in respect of the following matters, namely: 

(a) summoning and enforcing the attendance of any person and examining 
him on oath;, 

(b) requiring the discovery and production of any documents; 
(c) receiving evidence on affidavit; 
(d) requistioning any public record or copy thereof from any court or office; 
(e) issuing commissions for the examination of withnesses or documents; and 
(f) such other matters as may be prescribed. 

However, no person shall be required to furnish any such information or 
answer any such question or produce any document as might prejudice 
the security of the' State or the investigation of a crime or as might involve 
the disclosure of proceedings of the Cabinet of the Slate Government. 

The Environment (POlitical, Bureaucratic and Economic): this is a factor 
which a Lokayukta may have to confront with while making independent 
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enquiry and investigation of a complaint. The bureaucracy is at times not 
so cooperative as is expected to be in the conduct of investigations by the 
Lokayukta. In many cases, the Government Departments concerned 
inordinately delay the submission of relevant documents and files 
requisitioned from them by the Lokayukta. They also either do not submit 
or submit, after serveral reminders, half-hearted and incomplete comments 
on the facts alleged in the complaint. This, undoubtedly, hampers 
investigation. it is needless to emphasize that for an effective investigation 
there must be a cooperative working relationship between the Lokayukta 
and the Departments/Organisations which are subject to his jurisdiction. It 
has to be remembered that the proceedings before the Lokayukta are 
impartial and non-adversarial in nature. There must not be an impression 
that the Lokayukta sides with the complainant from the outset or that he 
indulges in witch-hunting. He makes preliminary enquiry in the first 
instance and formal investigation thereafter without any prejudice or bias, 
and there should be no reason why the Government Department or the 
public authority concerned should hesitate in extending all facilities and 
cooperation to the Lokayukta to discharge his function. The Lokayukta 
should also not be put under any political pressure while making 
investigation. He has, however, to be aware of the social, economic and 
cultural environment operating in his State to appreciate the background of 
the subject-matter under investigation. It is with a view to act fairly, 
reasonably, independently and impartially that the Lokayukta forwards a 
copy of the complaint to the competent authority for comments, which is 
asked to verify the facts alleged in the complaint, review the whole 
situation if necessary and send back a report to him. The report and the 
documents, if any, submitted by the competent authority concerned are 
then assessed and if further information or clarification is needed, it is 
called for either in writing or by holding discussion with the .officials. If the 
competent authority or the Government departments do not cooperate with 
the Lokayukta in this task, the investigation would be unnecessarily 
delayed and its purpose would be frustrated. 

Independent Investigation .Agency: The investigation by Lokayukta 
includes all the steps which he takes in ascertaining and determining 
whether any ~  transgression of law, as e ~d  has been 
committed by the accused officer. He is hence clothed with many powers 
by the law for the purpose of conducting investigation as mentioned 
hereinbefore. The Lokayukta must be provided with an independent 
agency subject to his control for making investigation. In some States like 
Karnataka, Madhya Pradesh and Himachal Pradesh and to a certain 
extent in Andhra Pradesh, the Lokayukta has been provided with 
independent investigative agency. However, in the States of Uttar Pradesh 
and Bihar, a skeleton independent agency has been provided to the 
Lokayukta by deputing a few police officers and plaCing them under his 
direct control for making enquiry and investigation. It may be mentiOned 
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here that the matter of providing independent agency to the Lokayukta of 
Bihar is urider active consideration of the Government of Bihar. 

The Investigator must be mature and sensitive with abundance of 
commonsense. He is hot subject to immutable laws inasmuch as 
investigation is an art, the execution of which depends on the subjective 
personal factors, more particularly his sincerity, carefulness, prudence, 
sense ofj!Jstice and accountability. The investigator, of course, has to work 
within the parameters of the Lokayukta Act and the rules framed 
thereunder and has to investigate only those cases which lie within the 
jurisdiction of the Lokayukta. The investigator does not act for or against 
the complainant and does npt function in a partisan manner. It is, 
however, to be remembered that the functions of the investigator working 
for the assistance of the Lokayukta are not exactly the same as that of an 
investigator entrusted with the job of investigating a crime. The purpose of 
investigation under the provisions of Criminal Procedure Code is to find 
out whether a crime has been committed; if so, who committed the crime 
and to collect evidence which would be sufficient to bring home the guilt to 
the guilty. The essential part of the duties of an investigator of a crime is, 
apart from arresting the offender, to collect all materials necessary for 
establishing the accusation against the offender and the law gives him 
wide scope and discretion not only in the conduct of investigation but also 
in taking a decision to place the matter before a court of law. The 
investigator working under the control of Lokayukta has, however, to give 
a factual report with respect to the allegations made in the complaint by 
examining the official records, if necessary, and interviewing the accused 
officer and any other person who might ~ in a position to furnish the 
relevant information. . 

The law gives the Lokayukta wide scope and discretion in the conduct 
of investigation and taking a decision whether to discontinue the investiga-
tion ahd close the case or make recommendation against the accused 
officer. 

Standard of Proof: The role of Lokayukta is distinguishable from that of 
a court. The provisions of Indian Evidence Act do not apply and only 
limited provisions of Civil Procedure Code are made applicable for making 
investigatio'n by the Lokayukta. In these circumstances the Lokayukta has 
to be pragmatic, fair and reasonable in taking evidence and assessing it. 
He has, however, to apply the. principles of natural justice. 

Complainants: The complainants before the Lokayukta have also been 
found to be indifferent to the complaints made by them; non-cooperative 
and behavin'g in a manipulative manner. It is true that the investigator has 
to investigate the allegations made in the complaint but in doing so h8 
may have to deal with the complainant. In the process, the complaint 
might sometimes be found frivolous, vexatious or false. The Lokayukia 
therefore: to be very vigilant, pragmatiC and fair while dealing with· the 
complaint, the complainant and tne accused officer. 

2424 Ls-8 
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Limitation of Time and Penalty: No limitation of time for an investigation 
has been prescribed in the Lokayukta Acts of Bihar and other States 
except Andhra Pradesh, which provides that "every such investigation 
shall be completed within a period of six months unless there is sufficient 
cause for not completing the investigation within that period." The 
Lokayukta Act of Andhra Pradesh further provides that the total period for 
completing such investigation shall not exceed one year. 

Similarly, provision of imposing penalty exists in the Lokayukta Act of 
Gujarat. It has also been included, in some form, in other States also. For 
example, in the Bihar Lokayukta Act, there is a provision to allow cost to 
the accused officer if the complaint is found to be malicious, vexatious or 
false. In Himachal Pradesh, section 9(3) of the Lokayukta Act stipulates 
that persons who wilfully or maliciously make any false complaints under 
the said Act, shall, on conviction, be punished with rigorous imprisonment 
which may extend to two years or with fine which may extend to five 
thousand rupees or both and the court will order the amount of fine as it 
may deem fit, to be paid by way of compensation to the person against 
whom such complaint was made. 

Section 10 of the Kamataka Lokayukta Act provides for issuance of 
search warrant if the Lokayukta has reasons to believe that any person to 
whom a summon or notice under this Act has been or might be issued, 
will not or would not produce or cause to be produced any property, 
document or thing which will be necessary or useful for or relevant to any 
inquiry or other proceeding conducted by him. The Lokayukta is required 
to make investigation in cases of 'grievance' and 'allegation' and unless 
he has certain powers to impose punishment or fine he may not be 
effective in the discharge oj his legal duties. It has been observed that in 
most of the cases the concerned department or agency generally adopts 
dilatory attitude towards furnishing of papers and documents. It may be of 
some help to the Lokayukta if power for issuance of search warrant is 
given to him and also if provisions are made to impose costs in cases of 
malicious, vexatious and false complaints. 

Problem-solving Nature of Lokayukta: The object, in· most cases of 
grievances brought before the Lokayukta for investigation, is to reach a 
solution. An aggrieved person may approach the Lokayukta with a claim 
that he has sustained injustice or undue hardship in consequence of 
maladministration. Maladminisatration means action taken or purporting to 
have been taken in the exercise of administrative functions in any 
case where such action or the administrative procedure or practice 
governing $uch action is unreasonable, unjust, oppressive or improperly 
discriminatory; or where there has been negligence or undue delay in 
taking 'SUch action or the administrative procedure or practice governing 
such action involves undue delay. The Lokayukta, in such cases of 
'grievance', may adopt· such procedure of investigation as may be 
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necessary in a particular case and the art lies in providing remedy to the 
aggrieved person. In doing so the Lokayukta may, by a general or special 
order, direct that any powers conferred upon or duties imposed on him by 
or under the Act may also be exercised or discharged by such of the 
officers, employees or agencies as may specified in the order. The 
Lokayukta Act of a particular State empowers the Lokayukta to utilise the 
services of (i) any officer or investigating agency of the State Government 
with the concurrence of the State Government; or (ii) any other person or 
agency. The purpose of investigation in a case of "grievance" seems to 
be to provide effective remedy which the aggrieved person had failed to 
achieve otherwise. The Lokayukta. thus, not only makes the authority 
concerned accountable for the effects of its decision but also secures 
justice to the aggrieved person. 

Result of Investigation: The Lokayukta may. in his discretion, refuse to 
investigate or cease to investigate into any complaint involving a grievance 
or an allegation (a) if in his opinion the complaint is frivolous, vexatious or 
is not made ingood faith; or (b) if there are no sufficient grounds for 
investigation; or (c) other remedies are available to the . complainant; and 
inthe ~n e  the case it may be more proper for the complainant 
to avail of such remedy. If the Lokayukta decides not to entertain a 
complaint or to discontinue any investigation in respect of a complaint, he 
shall record his reasons therefor and communiCate the same to the 
complainant and the public servant concerned. However, if after investiga-
tion of any action in respect of which a complaint involving a grievance 
has been made or can be or could have been made, the Lokayukta is 
satisfied that such action has resulted in injustice or undue hardship to the 
complainant or any other person, he shall recommend to the public 
servant and the competent authority concerned that such injustice or 
undue hardship shall be remedied in such manner and within such period 
as may be specified in the report. Similarly, if after investigation, any 
action in respect of which a complaint involving an allegation has been or 
can be or could have been made, the Lokayukta is satisfied that such 
allegation can be substantiated either wholly or partly, he shall by a report 
inwriting, communicate his findings and recommendations along with 
relevant documents, materials and other evidence to the competent 
authority. 

In view of these provisions in the Lokayuta Acts, the Lokayukta must 
assess the evidence on merits, no matter how it has been received by 
him, and observe the principles of natural justice and arrive at his 
conclusion in accordance with the facts found and the law relating thereto. 
No doubt, the Lokayukta, while submitting his report, makes recommenda-
tions which should be given serious consideration by the prescribed 
authority and should not be lightly ignored. That is why a provision haa 
been made in the Lokayukta Acts that the competent authority shall 
intimate the Lokayukta within the' prescribed time the action taken or 



478 The Journal of Parliamentary Information 

proposed to be taken on the basis of the report and, if the Lokayukta is 
utIIfted with the action taken or proposed to be taken on his recommen-
dation or findings, he shall close the case. But, where he is not so 
tatisfied, he may m8ke a special report upon the case to the Governor, 
who shall cause a copy thereof tqgether with an explanatory memorandum 
to be laid before each House of State Legislature. The proceedings before 
the LoIcayuta are, therefore, not useless and inconsequential. In fact, the 
object of a Lokayukta Act would be completely frustrated if the recommen-
dations made by the Lokayukta in his report consequent upon an 
Investigation made by him are not given due weight and consideration by 
the Govemment. The investigation by the Lokayukta is not an exercise in 
futility. It is an investigation made under the provisions of a statute to 
enforce accountability. 

Conclusion:. The institution of Lokayuta shall have linle impact on the 
eradication of corruption in public offices, unless he receives full co-
operation from the Govemment and is provided with independent inves-
1igative agency. The Lokayukta may have to investigate if a complaint is 
filed before him making allegation against a Minister or high official of the 
Govenment including a Secretary or the Chief Secretary. The credibility of 
the institution of Lokayukta will depend on. his independence, fairness and 
impartiality. The resuit of his investigator will have a great bearing 
Incl8Iming accountability from public functionaries, he has hence, to 
8f11PIqY such techniques of investigation as would yield the desired result. 



4 
INAUGURAnON OF STANDING SUBJECT COMMlrrEES 

IN PARUAMENT 

A joint inaugural meeting of the three standing Subject Committees on 
Agriculture, Environment and Forests and Science and Technology was 
held at the Parliament House Annexe on 17 September 1989. The 
function was attended by a large number of members of Parliament. 

In his welcome speech to the distinguished audience. Shri Balasaheb 
Vikhe Pati!o Chairman of the new Committee on Agriculture described the 
setting up of the three Subject Committees as "a landmark in the history 
of the evolution of parliamentary institutions in our country". He said that 
the appointment of these committees to work on three most crucial areas 
affecting our national life today reflected . ·the determination and the 
concern to ensure the contil'1\Jed parliamentary control as well as guidance 
in areas of vital national interests". Referring to the scope of the 
Committee on Agriculture, Shri Patil observed that "while India has made 
impressive strides in agriculture and allied fields in the years since 
independence, a lot more needs to be done to meet the challenge of our 
rising population and increasing consumption of food grain, etc." He 
assured members that all problems pertaining to agriculture and allied 
sectors would receive due attention of the Committee. 

In his inaugural address, Dr. Bal Ram Jakhar, Speaker. Lok Sabha 
observed that the setting up of standing Subject Committees would effect 
greater administrative accountability to parliament and enable better 
parliamentary scrutiny of the demands for grants as well as the working of 
the concerned Ministries. The Speaker pointed out that over the years, a 
remendous increase in the quantum and complexity of the activities of the 
State had been witnessed. and the Legislature as a body had not been 
able to have effective surveillance over the actions of the administration. 

Primarily, he added, it was a question of the availability of time for a 
thorough scrutiny of the multlfanous and complex details of a modern 
administration, which prompted the adoption of the system of parliamen-
tary committees. On the usefulness of the existing standing committees. 
the Speaker observed that after dealing with matters of detail. sifting of 
voluminous factual data. examination of experts and senior civil servants 
as witnesses. the reports brought out by them "carry useful recommenda-
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tions of far reaching implications for the betterment of the administration 
as well as economy". 

The Speaker explained that several countries had, of late, opted for a 
system of subject or departmentally-related parliamentary committees and 
their experience had ~ that those committees had indeed been found 
quite useful in exercising greater and more effective control over the 
activities of administration. 

Although functioning more or less on the pattern ot the Estimates 
Committee, the Speaker advised the new Subject Committees to ensure 
that overlapping with other committees was avoided. The new committees, 
according to Dr. Jakhar, would also examine the important aspects of 
Budget estimates relating to the concerned Ministries before these were 
discussed or voted by the House. In due course, he added, these 
committees might also consider the legislative proposals referred to them 
by the House. 

In conclusion, the Speaker hoped that since the constitution of these 
new committees was indeed a small but firm step in the right direction, 
"the pioneering work done by these three committees could well set the 
precedent for the future committees to follow". 

Before the function concluded, Shri Somnath Rath, Chairman, Com-
mittee on Science and Technology, thanked the Speaker for bringing 
about "a new reform in our parliamentary system". He also reiterated that 
"due to the ever-growing magnitude of the governmental activities in a 
Welfare State like ours and in view of its increasing involvement in social 
and economic spheres, it is well nigh impossible for Parliament as a body 
to look into all the matters itself to its complete satisfaction". That is why. 
he added, a need was felt to introduce the Subject Committee system in 
India, to keep a vigil over the functioning and performance of the 
concerned Ministries and allied Departments Organisations. He assured 
the Speaker that it would be the earnest endeavour of the Chairmen and 
members of the three Committees to achieve the tasks assigned to them 
in accordance with the expectations of the Parliament. 



5 
UNVEILING OF THE PORTRAITS OF SHRI SRI PRAKASA, 

DR. P. SUBBARAYAN, SHRI BIRSA. MUNDA AND 
SHRI BHUBANANANDA DAS 

SHRI SRI PRAKASA 

A portrait of Shri Sri Prakasa - a prominent freedom fighter, High 
Commissioner of India to Pakistan during 1947-49, former Governor of 
Bombay and Madras States, Cabinet Minister and an accomplished 
journalist - was unveiled by Dr. Shanker Dayal Sharma, Vice-President 
and Chairman, Rajya Sabha at a function held on 12 October 1989 in the 
Central Hall of Parliament House. 

Prime Minister, Shri Rajiv Gandhi Speaker, Lok Sabha, Dr. Bal Ram 
Jakhar, Minister of Information and Broadcasting and Minister of Par-
liamentary Affairs, Shri H. K. L. Bhagat and a large' number of members of 
Parliament and other distinguished invitees were present. After the 
National Anthem, the portrait of Shri Sri Prakasa was presented to the 
Speaker, Lok Sabha on behalf of the donor organisation, Sri Prakasa 
Smarak Samiti, Varanasi. 

Addressing the distinguished gathering after accepting the portrait, t!'le 
Speaker described Shri Sri Prakasa as one of the illustrious sons of India 
"who actualised in himself the cerative impulses of modern India in more 
ways than one". Dr. Jakhar observed that a thorough and dedicated 
training in public life during the nationalist movement constituted a 
priceless asset of Sri Prakasaji, who laid equal stress on moral and 
spiritual advancement of India along with material prosperity. The Speaker 
noted that Shri Sri Prakasa was a socialist to the core of his heart, who 
"dreamt of building a society of freedom ·and love based on equitable 
distribution of work, wages and ·comforts". Dr. Jakhar added: "A tradition, 
a light and a spirit in his life-time, Shri Prakasaji will be remembered as 
one of the highly gifted and versatile personalities who left a trail of glory 
and legend behind him." He hoped that portrait of Shri Sri Prakasa will 
enthuse parliamentarians in their endeavour to build a new and progres-
sive India. 

Following the Speaker's address, the Vice-President, Dr. Shanker Dayal 
Sharma unveiled the portrait of Shri Sri Prakasa. Paying rich tributes to Sri 
Prakasaji, Dr. Sharma recalled his multifarious personality of a freedom-
fighter, outstanding scholar, fearless journalist, distinguished speaker, 
great parliamentarian, capable administrator and a successful diplomat. 
He observed that his colossal personality and patriotism were reflected in 
all fields of his activities. Recounting his illustrious role in the struggle for 
freedom, Dr. Sharma observed that he participated in all the important 
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movements like Non-Cooperation Movement, Salt Satyagraha, Civil Dis-
obedience Movement and Quit India Movement. Dr. Sharma specifically 
praised Shri Sri Prakasa's role as India's first High Commissioner to 
Pakistan immediately after the partition. Sri Prakasaji posses$ed in plenty 
the qualities of tolerance and discipline, which are essential for the smooth 
functioning of a democratic system, Dr. Sharma added. 

The function concluded with the playing of the National Anthem. The 
portrait of Shri Sri Prakasa would be preserved and displayed permanently 
in the Parliamentary Museum and Archives. 

DR. P. SUBBARAYAN 

At an impressive function held in the Central Hall of Parliament House 
on 16 October 1989, Vice-President Dr. Shanker Dayal Sharma unveiled a 
portrait of the late Dr. P. Subbarayan, known as a great social reformer 
and an eminent parliamentarian. 

The distinguished gathering which attended the function included the 
Prime Minister, Shri Rajiv Gandhi, the Speake" Lok Sabha, Dr. Bal Ram 
Jakhar, Minister of Information and Broadcasting and Minister of- Par-
liamentary Affairs, Shri H.K.L. Bhagat, and a large number of members of 
Parliament and other dignitaries. After the National Anthem, the portrait of 
Dr. P. Subbarayan was presented to the Speaker, Lok Sabha by the 
donor, Shri P.R. Kumaramangalam, M.P. 

Accepting the portrait, Dr. Jakhar paid glowing tributes to Dr. Sub-
barayan whose "life was dedicated to the cause of unveiling a common 
Indian consciousness that survived the ravages of time and history." 
According to Dr. Jakhar, Dr. Subbarayan's "penetrating intellect was 
perceptive enough to visualise the dehumanising hollowness of obscuran-
tist religious dogmas and customs which inhibited social progress" and 
"as a true patriot, he was greatly concemed over the unity and integrity of 
India' and had even opposed the partition of the country." Dr. Jakhar 
hoped that. Dr. Subbarayan's brilliant social reforms, coupled with his 
shining personal example of service and sacrifice, courage and sublimity 
would continue to inspire the parliamentarians to rededicate themselves to 
the cause of building a dynamic, progressive and prosperous India. 

After the Speaker's address, the Vice-President unveiled the portrait of 
Dr. Subbarayan. In his tributes to the late leader, Dr. Sharma described 
him "an ardent patriot, an able administrator and a prominent social 
reformer who worked for propagating the ideology of Mahatma Gandhi." 
Dr. Subbarayan was a universal humanist whose "faith in the equality of 
man naturally led him to oppose the invidious caste system" Dr. Sharma 
added. Referring to Dr. Subbarayan's contribution to the promotion of 
sports in India;' Dr. Sharma observed that as President of the Madras 
Olympic Association and Madras Hockey Association much before our 
Independence, he Had worked for popularising sports among the youth. 
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Himself a keen sportsman, "Team spirit and spirit of tolerance and a 
sense of discipline were values which Dr. Subbarayan strove·to promote," 
The Vice President further adciIed. 

The function concluded with the playing of the National Anthem. 

The portrait of Dr. P. Subbarayan would be preserved and displayed 
permanently in the Parliamentary Museum and Archives. 

SHRI BIRSA MUNDA 

A portrait of Shri Birsa Munda - a charismatic tribal leader of the 
nineteenth century and hailed as "the early protagonist of the tribal rights" 
- was unveiled by Dr. Bal Ram Jakhar, Speaker, Lok Sabha, at a 
function held on 16 October 1989 in the Central Hall of Parliament House. 

Tt$ distinguished gathering which attended the functiOn included the 
Minister of Infonnation and .Broadcasting, Shri H.K.L. Bhagat, and a large 
number of members of Parliament and other dignitaries. After the National 
~  ~d~ Matram,. a tribal song in Mundari was sung by tribal singers 

Specially mvited to witness the function. Thereafter, the portrait of Shri 
Birsa ~ nd  was presented to the Speaker, Lok Sabha by Shrimati 
Jayanti Patn8lk, M.P. on behalf of the donor organisation, Birsa Munda 
Statue Committee, Rourkela. 

In his address the Speaker observed that Shri Birsa Munda's short life 
of 26 years from 1875 to 19()1' exemplified a heroic struggle of a people 
against soci<HK:onomic 'exploitation and political subjugation .. He noted 
that during the course of his struggle against British rule, Shri Munda 
suffered regorous imprisonments which led' to- his untimely demise in the 
prison itself. According to Dr. Jakhar, Shri Birsa Munda's movement was, 
in more than one way, an attempt to revitalise the prevailing society and 
reconstruct it on the pristine principles that were destroyed by the non-
aborigines and the British administration." The Speaker added that the 
anti-British credo of Shri Munda's movement which facilitated to mobilise 
both tribals and non-tribals can, in a large perspective, be "1inked to the 
Indian renaissance, our freedom struggle and the growth of national 
awakening" since "like many socio-religious movements of the 19th 
century, Sirsa Munda emphasised an religious reform, social upliftrnent 
and cultural regeneration." In conclusion, Dr. Jakhar called upon the 
parliamentarians to rededicate themselves to the values of service to the 
downtrodden and fighting injuStice. 

The function concluded with the singing of Vande Matram, 
The portrait of Shri Birsa Munda will adorn the distinguished Freedom 

Rghter's Gallery in the Parliamentary Museum and Archives. 
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SHRI 8HU8ANANANOA OAS. 
Dr. BaI "-" JIIkhar, Sp.II.-, Lok SIIbha. ","led • portrait of the ... 

Shri .......... 0.. ..... patrtat, frwedDm __ ... diIIing-
uiIhId ~  from 01' I L. at. function held In the· CennI Hal 
of PartiamenI .... on 1. ~ , •. 

The distinguished ........ which wItrI •••• ~ the b1ctian. IndudId • 
large runber of rMmIIerI of PMilrnlnt nt other ___ Ak .. 
National Song. Vande Uatram, the portrait of Shrt Ihubar--* 0-
wes "' ..... II» ......... Lok SIbha by Shrt .... Mohan MohanIy, 
M.P. on ...... of .. donor organisation, IaIIanta IIDck CoIV-
Committee, 0ItIa. 

Paying gtrMIng ........ to Shrt Ihubar--* Daa, the ~  Lok 
SIbha c....s hin on .. 1ndeI ..... ~ aocial worker ........ In hirnIeIf the 
genius. of 1ft _ .. _ and the exc.llnce of an Inl ••• cIuaI", who had the 
...... ,..... tar 1nIIa'. cuIIanI herItagI and at the ..". time, held 
progN_ .... on all mIIDIr. of 80CiaI and .. IOnic upIft and poIIIIcaI 
thinking of the day. 

Dr. Jaktw noted thai .... til bright pcof ..... ,. C*MI', he was not 
cut aut far ........ , ••• 1111, ~ ....... hm to join 
poIlticI UNW the ... ""arcIshiIt of NIIIIonaIiIt I •• d.,.. like Stvi C.R. 
Du, IaI Gangadhar TIIIk and Mahatma GandhI wtich heralded his 
parIianwdary canter ." • ... ..,an ." 35 years. The s,e.... recaDed 
that blll_ being • hIIhIY gifted ~III II n  Shri Daa was an ardent 
social worUr who .... for .. ~ of .. dowilliodden .. the poor. 
In concIuaion, Or. Jakhar a'II"- Ihat SIvI Daa was also "greedy 
COIamId ....... unity and ", ... .., of india which Is the need of the 
hour 8VW'I ___ ." 

The functiDn oancIudId ........... of Vandet Matram. 
The poI1raII ." Shri Ihubar--* OM will IIdom the dIIIInguIIhed 

Freedom RghtIra' GaIIry In the ~ ~ and An:hiveI. 
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PARLIAMENTARY EVENTS AND AcnvmES 

Co. ItMNCU a.. a ..... 
82nd Inter-Parliamentary Conference: The I2nd ,,.-hrtiImentary 

Conf8f'eftC8 ... hekt in London (U.K.) from .. to • ~ , •. The 
Indian Delegalion to the ConfwencI ...... by Dr .... RIm Jakhar, 
Speaker, . L.c* SIbhL Other mernber8 of .. DI.I,lIian ... s.v.&hri 
Bipin Pal 0.., Mur-* Maran, YDgIIh •• ~ YGgIIh, Or. DigYijay 
Sinh, Dr. G.S. DhIllon Met ShrimatI Omen ..... Deort. IIIMIl'Ibers of 
PartiamInt, Dr. SubhaIh C. KuhyIP, SecUtiry-Genni. L.ak SIbha and 
Shri SudarWn .... , ~  .... SIIbha. 

The ConferwIa diIQ .. ed Met __ rwoIutiDns on 1M following 
subjects: 

(a) Peaceful ~ to epece and Ita UN tor the ...... 01 _lIIind; 
(b) The population and food equation and the ...:h tar ,....., and 

.rIIdInt IOIuIionI to the problem of Third WortII ...... to .... ... 
the wortd CM ... ; 

(e) Support 01 P""""" to the PfOCMI of i.pen.nee In NInibIa, the 
holding of .,. and eqUitable general eIedion and .. • ·.b r I hrMnI of a 
new ~ n.IIecIirl8 the popular will. (pI8ced on ....... a 
suppiemnary item). 

The eom.r.nc. atao adopted a ~ on the fatIawing IUbjKt 
which wu ",... on the ........ an emirg.ncy suppIImIIary 1tItm: 

Support of PaItiMlInts to the constitutional inItitutionI of Colombia which .. 
sertousty .,....... by the drug-trIftIcking mafia. 

Besides. the Conference devoted three eittinga to the -General Debate 
on the Political, Economic and Socia' situation in the Wof1d" on which as 
many as 112 speakers took the floor. 

Meetings of CPA Executive Committee: The meetings 0111'11 Executive 
COmmittee 01 Commonwealth Parliamentary Association (CPA) ... held 
In Batbadoe from .. to 6 October 1989. Shri Natwarlal C. I ~ $peaker. 
Gujarat Legislative Assembly attended these meetings in hie ~ as 
Regional RepreeentatiYe for Asia Region on the CPA ExecutiYe Com· .,...... 

CPA General Assembly Meeting: A meeting of the General ~  ot 
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Commonwealth Parliamentary Association was held in Barbados on 13 
October 1989. Shri Natwarlal C. Shah. Speaker, Gujarat Legislative 
Assembly represented India at the meeting. 

35th Commonwealth Parliamentary Conference: The 35th Common-I 
wealth Parliamentary Conference was held in Barbados from 6 to 15 
October 1989. The Speaker, Lok Sabha, owing to Lok Sabha session and 
his other parliamentary responsibilities, could not lead the Indian Delega-
tion to the Conference and he, therefore nominated Shri Natwarlal C. 
Shah, Speaker, Gujarat Legislative Assembly, as the leader of the 
Delegation. 

Besides the leader, the Delegation included the following delegates from 
the State Branches of CPA in India: Shri G. Narayan Rao, Speaker, 
Andhra ·Pradesh Legislative Assembly; ,Shri T.l. Raj Kumar, Speaker, 
'Arunachal Pradesh Legislative Assembly; Shri Bhadreswar Buragohin, 
Deputy e~e  Assam Legislative .Assembly; Shri Surest-chandra Rup-
shankar, Member, Gujarat Legislative Assembly; Shri Harmohinder Singh 
Chatha, Speaker, Haryana Vidhan Sabha; Shri Ram Nath Sharma, Deputy 
Speaker, Himachal Pradesh Vidhan Sabha; Hakim HabibulJah, Chairman, 
Jammu and Kashmir Legislative Council; Shri Varkala ~d n n  

Speaker, Kerala Legislative Assembly; Shri Rajendra Prasad Shukla, 
Speaker, Madhya Pradesh Vidhan Sbh.a, Shri Jayant Shridhar Tilak, 
Chairman, Maharashtra Legislative Council; Shri J. DringwelJ Rymbai, 
Deputy Speaker, Meghalaya Legislative Assembly; Th. Devendra Singh, 
Speaker, Manipur Legislative Assembly; Shri Hiphie, Speaker, Mizoram 
Legislative Assembly; Shri T.N.· Ngullie, Speaker, Nagaland Legislative 
Assembly; Shri Bhagabat Prasad Mohanty, Member, Orissa Legislative 
Assembly; Thiru Chandirakasu, Speaker, Pondicherry Legislative Assem-
bly; Shri Giriraj Prasad TIWari, Speaker, Rajasthan Legislative Assembly; 
Shri Thuckchuk Lachungpa, Minister of Forest, Govemment of Sikkim; Dr. 
M. Sathiah alias Tamilkudimagan, Speaker, Tamil Nadu Legislative 
Assembly; Shri Jyotirmoy Nath, Speaker, Tripura Legislative Assembly; 
Shri Trilok Chandra, Deputy Speaker, Uttar Pradesb Vidhan Sabha arid 
Shri hashim Abdul Halim, Speaker, west Bengal Legislative Assembly; 
Shri Sumit Kumar, Secretary, Haryana Vidhan Sabha; :Thiru C.K. Ramas-
wamy, .Commissioner and Secretary, Tamil Nadu Legislative Assembly; 
and Shri Bha! Chandra Shukla, Secretary, Uttar Pradesh Vldhan Sabha 
were Secretaries from State CPA Branches. 

The Following subjects were diaculled at the Conference: 

1. The contribution of CommonMNlllh p ...... In .ncn to ~ complete 
decoIonIzaIIon, end of r8CIIm and ..,.,.... and toreIgn occupation. 

2. the woraening economic situation in many dlMlDplng countrtee; A 1tnat to 
democracy and -peaceful co-exIsIence. 

3. The Greenhouse effect - Is It the concern of the CornrnonweaIIh? 



Parliamentary Events and Activities 487 

4. Drug Problems; The social and economic implications. 

5. Europe after 1992 and the effect upon Commonwealth countries. 

6. The Gatt Uruguay round; The importance 0' developing countries, 
participation in the final year 0' the round. 

7. The arms race and economic development; Issues for Commonwealth 
countries with special concem for conventional weapons and stockpiles. 

8. Sharing 0' scientific knowledge among Commonwealth countries to help the 
small and developing countries get benefits for 'aster progress. 

9. What can Commonwealth Parliaments do individually and collectively to 
promote the survival and rights of children. 

10. The vicious triangle 0' poverty. environment and population and its implica-
tions for national security and democracy? 

55th Conference of Presiding Officers of Legislative Bodies in India: 
The 55th Confemce of Presiding Officers of Legislative Bodies in India 
was held in Bhopal on 20 and 21 September 1989. Dr. Bal Ram Jakhar, 
Speaker, Lok Sabha and the Chairman of the Conference. presided. The 
Conference, hosted by the Madhya Pradesh Vidhan Sabha, was attended 
by almost all the Presiding Officers of the Legislative Bodies in India. The 
Deputy Chairman, Rajya S,bha also attended. 

The Conference discussed the following points on the Agenda: • 
1. The necessity of codifying the immunities and privileges of Members of 

Parliament and State Legislatures with reference to the notice issued by the 
Supreme Court to the Speaker, Andhra Pradesh Legislative Assembly. 

2. The propriety of deciding the question 0' majority outside the House. 

3. Duties and functions of Legislators: Need to evolve a code of conduct 
and laying down guidelines. 

4. Autonomy 0' Legislature Secretariat in respect of creating new posts. 
recruitment 0' staff, administration and financial maners. 

5. Situation arising out 0' shrinking days of the Sessions of legislatures In India. 

6. Constitutional· position and status pf the Deputy Speaker I Deputy 
Chairman 0' the Legislature. 

7. Consideration and adoption 0' the Report of Committee of Presi-
ding Officers on MAIl India Presiding Officers Forum" (Part I). 

As is customary. the Conference, was preceded by the 36th Conference 
of Secretaries of Legislative ~ e  in India on 19 September 1989. It was 
presided over by Dr. Subhash C. Kashyap. Secretary-General, Lok Sabha, 
Secretaries of State I Union Territory Legislatures participated in the 
diecuSlions. 

Symposium on -Erosion of Parliamentary System in India-: The Confer-
ence of Presiding Officers was followed by a symposium on -Erosion of 
the Parliamentary System in India" on 22 September 1989, which was 
inaugurated by Shrt MotIIaI Vora. Chief Minister of Madhya Pradesh. Dr. 
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lei AIm ~  Sp II>IF. LaIc SIIbha .......................... opening 
~  The Pfll" II 0IIaIrs of Leg'I'.. ...... in India n 
members of ........ from IfMhya ~ ... rnembets of the 
Medhya ........, YidtWt SMha. pMidpated in the ~  

Exhibdionon -PartiMnent and Stale LegisIaCuAts-: A phaID ..........., 
titled, -PMiamenI ... SIIII LI • .., ..... • .. ....,1 .... br the Lok 
SIIbha Sea ... in caIrtI DlIIian .... ~ in ..... tram 1. to 23 
Sei*I.1bIt 1. to 0lIl .... wII\ .... 55th ,.,....... omc.r.' ec. .... a 
held there. Through a -.m.Iic diapIay of about 300 ~ write-
ups, copies of dDcunWD. ttw.wolution n ... 1 ...... of ConIIiIutian 
... L .. III ........... recent ~ in ,....".,. ........ . 
One whole __ of .. exhibIian ... dr.ded to dIpict the ...... of 
the hoIta, .. ~ PrIIdIeh L.egIsI8t1n. The .... tar thiI MCtOr 
.,. pnMdM ~ ttw ~ PrIIdeIh VIdhM SIbha SIIa ...... Display 
of books ,.... to ......... n Legl.l ...... ..., MWIged. A 
"""'*- of Slate LIII.'.t .. ooMtbuIed their boakI..,.rt from the major 
0DIedIDn of Lok SIIIN Seaelllrill. The pMaatkw. of .... Secrwtariat 
..,. aIIIo dIIpIayed. 

Release of the book, -Our Parliament-: At a function held in the 
Par1iarnent Houle Annexe on 25 ~ 1911, At. Han'bIe Bernard 
~  Splft., .,.." .... of Comma ... f.llI .. d a book published 
br the NationrII look Trull of India titled, "Our Parliament·. The author of 
.. book .. Dr.·SubhaIh C. Kuhyap, SecrNry-General, Lok Sabha. 
The iunction ...... 1deeS. among. others, by Dr. 8aI ...." Jakhar, 
Spill., L.ok Sabha, Shri H.K.L INIgat, MinaIer of P.um.ntary Affairs 
... Milister of Information and ~ n  Dr. G.S. Dhillon, former 
Speaker, Lok Sabha, Chairman ...,.,. Book Trust Met a large number 
of Members of Parliament. 

AddreeIing the distinguished gathering after rete_.. the book, At. 
Hon'b!e Bernard Weatherill, inter alia ob&efved: o.So, Dr.' Kashyap, in 
launching your book, I pay a tribute to you, Sir, For having distilled very 
complicated procedures into simple words. I hope this book will be widely 
rud by the population and the electorate of this grMt country. And I pay 
a tribute to you aa.o, -Mr. Chairman of the ~ Book Trust, for haYing 
produced this book and for haYing produced It at such a reuonabIe price 
I am IUI'8 that it is going to be a great 81IOC88S, and I pray that it wiH be 
widety rHd and widely appreciated by the people of India, and indeed the 
people of the world because Dr. Kashyap, you know, is probably the 
moat distinguished of the Clerks of the Commonwealth and certainly 
one of the longest serving. When we go to the n e en e~ - as Dr. 
Jakhar and I do - we ritalize how his reputation st.nds high not only In 
the Commonwealth parliamentary assembly, but also in the Inter-Par-
liamentary Union as well." 

Mr. Weatherill felt that it was to the great credit of • c:our*Y of 
India's size and population to have managed to maintain parM.mentary 
democracy. Sharing his viewI on democratic advancement ill the world, 
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parliamentary officials with the basic concepts, skills and techniques 
required for drafting of legislation, so that they can render assistance to 
the legislators, when called upon to do so. 

Inter-University Declamation Contests on "Parliamentary Democracy·: 
On the occasion of the birth centenary of Shri Jawahar1a1 .Nehru, zonal 
declamation contests on "Parliamentary Democrac;y" were organised 
throughout the country at various places, namely, New Delhi, Madras and 

. Gandhinagar during the month of October 1989. The finalists of the four 
zonal contests participated in the final Inter-University declamation contest 
held on 31 October 1989 at Parliament House Annexe. The winners of the 
zonal and final declamation contests were given prizes by the Bureau. 

On-the-spot Painting Competition: On the occasion of the birth cente-
. nary of Shri Jawaharlal Nehru, an on-the-spot painting competition was 
organised by. the Bureau on 1 November 1989 for the children (upto 
twelve years of age)' of the officers and staff 'of Lok Sabha and RaWa 
Sabha Secretariats. The subjects for the competition were "Chacha 
Nehru" or "Our Parliament". Prizes were awarded td the winners of the 
competition. 

Appreciation Courses for Probationers I Officers of All India and Central 
Services: The following Appreciation Courses on parliamentary processes 
and procedures were organised by the Bureau, viz., Appreciation Course 
for Audit Officers of Accountant General's Office of India-17 to 21 July 
1989; Twelfth Appreciation Course for (i) Professors/Lecturers of Univer-
sities/Colleges; and (il) Indian Inform,ation Service Probationers--25 to 28 
July 1989; Third Appreciation Course. for Indian Forest Service Probation-
ers--31 July to 3 August 1989; Appreciation Course for Indian Revenue 
Service Probationers--7 to 11 August 1989; Thirteenth Appreciation 
Course for Indian Customs and Central ~ e Service ProbationeFs-21 
to 25 August 1989; Appreciation Course for Indian Railway Stores Service 
Probationers-28 August to 1 September 1989; Appreciation Course for 
Senior DAGS/DAGs sponsored by the Office of Comptroller and Auditor 
General of India and Indian Railway Personnel Service Probationers---4 to 
8 September 1989; Appreciation Course for. IRSE and IRSME Probation-
ers--25 to 29 September 1989; Sixth Appreciation Course for Indian 
Railway Traffic Service Probationers-23 to 27 October 1989; and 
Appreciation Course for Probationers of IRSSE-6 to 10 November 1989. 

Attachment of State Legislature Secretariat Officers: The following 
Attachment Programmes were organised at the request of Legislature 
Secretariats of Kamataka, Madhya Pradesh and Himachal Pradesh; 
Attachment of two officials from Kamataka Legislative Assembly Sec-
retariat with Editorial Branctr-5 to 6 October 1989; Attachment of three 
officials of Kamataka Legislature with Library, e ~ en e  Research, 
Documentation and Information Service, Lok Sabha Secretariat-11 
October to 29 December 1989; Attachement of two Reporters of Madhya 
Pradesh Vidhan Sabha with Reporters Branctr-16 to 20 October 1989: 
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and Attachment of an Officer of Himachal Praesh Vidhan Sabha with Lok 
Sabha Secretariat to study the working of Parliamentary Museum and 
Archives of the Lok Sabha Secretariat-30 to 31 October 1989. 

Study Visits: At the request of various training and educational institu-
tions in the Capital and elsewh&re, the Bureau organised nine study visits 
for among others (I) District and Sessions Judges! Additional District and 
Sessions Judges, Judicial Magistrates, AssistanVSuperintendents of 
Police, Defence Personnel and Prosecutors from Institute of Criminology 
and Forensic Science, (ii) Lecturers attending an Orientation Programme 
at the Jamia Millia Islamia, Jamia Nagar, New Delhi and (iii) Journalism 
students from Indian Institute of Mass Communications. 



7 

PRIVILEGE ISSUES 

LOK SABHA 

Shouting of slogans from the Visitors' Gallery: On 18 August 1989. 
the Speaker (Dr. Bal Ram Jakhar) informed the House that at about 
1255 ~  that day. two visitors calling themselves as Raj Kumar 
~  son oC Shri Tola Ram Vashishth and Javed Ali Khan. son of 
Shri Nasir Ali Khan, ~ shouted slogans from the Visitors' Gallery. 
Director, Security had taken them into custody immediately and interro-
gated them. The visitors had made statements and expressed regret for 
their action besides begging pardon for the same. The Speaker 
observed that he had brought the matter to the notice of the House for 
such action as it may deem fit. 

The Minister of State in the Ministry of Parliamentary Affairs and 
Minister of State in the Prime Minister's Ottice (Shrimati Sheila Dikshit) 
moved a motion, resolving to let off Raj Kumar Vashishth and Javed Ali 
Khan with a stern warning on the rising of the House that day in view 
of the regret expressed by them. The motion was adopted by the 
House. 

The matter was, thereafter, closed. 

STATE LEGISLATURES 

GOA LEGISLATIVE AsSEMBLY 

Alleged casting of reflections on members and the House by a 
newspaper: On 31 March 1989, Shrimati Sulochana Katkar. a member. 
gave notice of a question of ~ e e against Shri Narayan G. Athwale. 
the Editor, Printer and Publisher of the Gomantak. a Marathi daily of 
Goa for allegedly casting reflections on members and the House, in an 
editorial captioned "Representatives of the People also as helpless as 
the People", published in its issue dated 30 March 1989. The member, 
mcer alta alleged in her notice that the editorial as a whole did cast 
aspersions on the members of the House and in particular, the follow-
ing .passages· in the 8ditorial were insulting, derogatory and malicious 
in nature: 

• Original in M8r1llhl 
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(I) All Congress MLAs are sitting with content faces like relaxed over-fed 
Tomcat, flashing at the Opposition, with creamy smile between the lips. 

(ii) And then, with the majority, the Congress Party leaders are ready to execute 
an innocent (Sanyasi) to cover dirty linen of their own party. Motion of 
suspension of member by name is tabled. Democracy is ceremonially 
slaughtered. Opposition still insists.' The Opposition MLAs are then thrown 
out of the House by the Marshal on the principle that the innocents are given 
to gallows only to protect the culprit and then the House 'moves on for other 
business. 

While referring the matter to the Committee of Privileges, the Speaker 
inter alia observed that the Press enjoyed freedom of expression and they 

~ could criticise, but when the limit of fair criticism was crossed to the extent 
that the reflections were cast on the members of the House, that 
constituted a breach of privilege and contempt of the House and this was 
exactly what had taken place in the instant case. For example, he added, 
the aforesaid portions referred to in the complaint by Shrimati Katkar were 
of very serious nature insofar as they tended to lower the dignity of the 
members. The Speaker, therefore, referred the matter to the Committee of 
Privileges for examination, investigation and report. 

The Committee of Privileges, after conSidering all the relevant documents, in 
their reports presented to the House on 18 AJ?ril 1989, inter alia rE!PO'1ed 

~ that the editor of Gomantak, vide Committee's letter dated 5 Apm 1989, 
was summoned to appear before the Committee or to submit the written 
explanation for their consideration by 1700 hours on 7 April 1989. The 
Editor was also infonned that the issue had been referred to the 
Committee of Privileges who were seized of the matter. The Committee 
further reported that if he could not appear b,efore the Committee, at least 
he should have submitted a written explanation for their consideration. 
Instead, he tried to send a short reply to the Committee within an hour or 
so on receipt of their letter on 5 April 1989, in spite of the fact that 48 
hours were available for him to reply. The Committee observed that the 
Editor, instead of submitting a written explanation within the stipulated 

1 time, wrote a lengthy editorial on the issue In his daily Gomantak of 7 April 
1989, wherein he tried to give explanation in an indirect manner about the 
question of privilege. The Committee also observed that in his letter dated 
5 April 1'989, the Editor of Gomantak did not mention about his medical 
examination in Bombay mentioned later by him in his letter dated 7 April 
1989, which appeared to be an afterthought otherwise the fact could have 
been explained in his earlier letter. 

Quoting from Practice and Procedure of Parliament. the Committee 
observed: "It is a breach of privilege and contempt of the House to make 

~  speeches, or to print or publish any libels reflecting on the character or 
proceedings of the House or its Committees, or on any member of the 
House for orrelating to his character or conduct as a member of 
Partiament- .1 

K8UI end ShIIkdher, op. cit.. p. 203. 
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The Commmee, further quoting from Practice and Procedure of Parlia-
ment, observed that in order to constitute a ~ of privilege, however, a 
libel upon a member of Parliament must concem his character or conduct 
in his capacity as a member of the House and 'must be based on matters 
arising in the actual transaction of the business of the House'. Reflections 
upon members otherwise than in their capacity as members do not, 
therefore, involve any breach of privilege or contempt of the House".2 

The Committee reported that the article in general and especially the 
paragraphs referred to by the member from the Editorial of daily 
Gomantak, dated 30 March 1989, did cast reflections on the conduct of 
the member arising out of actual transaction of business of the House and 
therefore, constituted' a breach of privilege. In this particufar case, they 
noted, criticism had entered in the category of reflections on the members 
of the House so as to bring the House or its members into odium and, as 
such it could be treated as a contempt of the House. The Committee also 
pointed out that it was a well-established .convention that comments about 
any matter which was under consideration or investigation by a Committee 
of Parliament was a breach of ~e  They then noted that by his 
editorial dated 7 April 1989, the Editor had commented upon the matter 
which was under consideration and investigation by the Committee, 
besides stating at the end of the editorial that the same COUld be his reply 
to the Committee. Again, by his letter of the same date, he had also cast 
reflections on the Committee by stating that they were keen to decide the 
issue in his absence and that they were purposely trying to trouble him, 
wnich was far from the truth, because the Committee had given his further 
time upto 12 April 1989. The Committee felt that by his editorial dated 7 
April 1989 and by his letter of the same date, the Editor had further 
~ ed the original offer1C6. 

The Committee observed that such actions of the Editor established 
clearly his mala fide and deliberate intention to insult the Committee. The 
Committee, however, justified their early action in the matter by stating 
that the Editor had asked for time beyond 17 April 1989, probably to delay 
the examination BAd investigation' of the issue by them so that the issue 
could lose its importance if it was not taken up in the same session which 
was to adjoum sine die on 21 April 1989. 

Referring to the observations of two members of the Committee that the 
Committee had been exhibiting undue haste, the Committee reported that 
protection of the privileges of the members was of paramount importance 
and the members should zealously guard them. Such cases were to be 
decided timely so that the other members of the Press might take caution 

2 ibid. p. 224. 
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that the members' right and priviliges should be unhampered. Secondly, 
the delay in taking timely action in such matters defeated the very purpose 
as in the instant case. The House was to be in session upto 21 April 1989 
and the Committee wanted to present the report before the end of the 
session. The Committee observed that since the nation had accepted 
parliamentary democracy as a pattem of political system, it should be the 
concern of all, including the Press, that nothing should be done which 
would diminish the respect due to the legislators or undermine the 
people's confidence in Legislature, the highest democratic institution of the 
State. 

After considering the series of events, the Committee concluded that 
they had noticed that the Editor of daily Gomantak had been following a 
particular course of action with deliberate intention of bypassing and 
casting aspersions on them, which had, in fact progressively added to 
severity of the offence of breach of privilege and contempt of the House. 
They were, therefore, of the opinion that Shri Narayan G. Athwale, the 
Editor, Printer and Publisher of the daily Gomantak had committed a very 
serious breach of privilege and contempt of the House and the stage had 
reached that the House should take immediate action in the matter. The 
Committee, however, did not wish to exercise their power to recommend 
as to the nature of punishment to be awarded to Shri Athwale, but left it to 
the collective wisdom of the House to award such punishment as they 
might deem fit. 

A joint note submitted by two members of the Committee, disagreeing 
with the Committee's findings and procedure, was appended to the Report 
of the Committee. 

On 19 April 1989, the House adopted a motion accepting the findings of 
the Committee and resolved that Shri Narayan G. Athwale being adjudged 
guilty of breach of privilege and contempt of the House under rule 82 read 
with rule 85 of the Rules of Procedure and Conduct of Business in Goa 
legislative Assembly, be reprimanded. 

On 20 April 1989, Shri Athwale was called to the Bar of the House. The 
Speaker rePrimanded Shri Athwale by saying that the House had 
adjudged him guilty of comitting a very serious breach of privilege and 
contempt of the House for having published the two editorials on 30 March 
and 7 April 1989, respectively in the issues of daily Gomantak, casting 
aspersions on the members of the House and thereafter the correspond-
ence addressed to the Committee which attributed motives to the 
Committee. The Speaker also admonished him saying that as an Editor, 
he had a very high responsibility to exercise utomost caution and 
discretion, yet he had published such editorial e;alculated to bring the 
House into disrepute and ridicule. 

The Speaker then directed Shri Athwale to withdraw. 
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MAHARAsHTRA LEGISlATIve CouNca. 

Alleged casting of reflections on Chairman. members. officers and 
staff of the Legislature Secretariat by a newspaper : On 20 July 19b7. 
Sarvashri ANn Mehta, Madhavrao Ohaygudge and Shrimati NirmaJa 
ThokaI, members, gave joint notice of a question of privilege against 
the Editor, Printer and Publisher and the Reporter of the Navshakti. a 
Marathi daily of Bombay, for allegedly casting reftections on Chaiman, 
members, officers and staff of the House, in an article captioned "Rate 
of officers of Legislature in the context of question-stealing" published 
in Its issue of 20 July 1987. 

The impugned ~e  quoting an anonymous MLA, inter alia con-
tained allegations tha! for examining and deciding the admisSibility of 
Questions, Resolutions and Bills submitted by members, the employees 
and officers of the Legislature Secretariat perfonned the job of scrutinis-
ing and selecting the subjects which came before the House for 
diea I88fon and that the rate of getting questions admitted for discussion 
in the House was Rs. 3001-per question. The article added that the 
officers and employees of the Legislature Secretariat could also ensure 
that certain Questions, Resolutions, Bills etc. did not come before the 
House for ~ n  by rejecting the notices of members on the 
ground of late submission, incomplete and incorrect filling of forms, not 
getting priority in ballot etc., thus making members ineffective in the 
L.egislature. The article further referred to the MLA saying that con-
cerned officials contacted the members and ensured that their Ques-
tions were' admitted for a remuneration. Of course, they never trans-
acted with prominent members lest their activities were exposed in the 
House. Quoting the anonymous MLA. the impugned article further read 
that regarding cases of corruption and scandals, these officials adopted 
a different modus operandi. In case of a notice of Question or calling 
attention on some scandal, one of these officials deflriitely contacted the 
erring official or party and if the deal was finalised, the Question or 
calling attention on the subject was never admitted for a discussion, it 
added. 

The members contended in their notice that such allegations against 
legislators made in his article by Shri Prakash Gupta, Reporter, Nav-
shakti. have -deterred them from perfoming their legislative duties 
towards the House, which amounted to a breach of privilege. They 
further averred that by making such allegations it was 'indicated that 
members also lacked in faculties and were dependent on legislature 
Secretariat staff for making use of various parliamentary devices avail-
able to them. They also maintained that when the authority to admit or 
disallow a notice rested solely with the Presiding Officer, the allegations 

• OrIgInal in ~ 
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contained in the article amounted to casting aspersions on the Chairman 
and, conaequentIy amounted to a breach of privilege and contempt of the 
Legislative Council. 

On 22 July, 1987 the Chairman referred the matter to the Committee of 
Privileges for examination, investigation and report. 

The Corrmittse of Privileges, after considering a joint written statement 
submitted by the Editor, Printer and Publisher and Reporter of Navshakti 
and after examining in person Sarvashri T.S. Kokaje, Editor and 
L.akhotiya. Printer and Publisher of Navshakti, Sarvashri Arun Mehta, 
Madhavrao Dhaygudge and Shrimati Ni""ala Thokal, members, in their 
Report presented to the House on 21 April, 1989 observed that the 
reporter had ventured to make baseless allegations of corruption against 
officials of State Legislature Secretariat under the fond hope that officers 
were beyond the ambit of law of privileges. He did not even care to think 
that by making such wild allegations of corruption against the staff working 
urlder the direct control of the Presiding Officers he had clearly Committed 
a breach of privilege. Similarly, by making such indecent allegations he 
had lowered the prestige of the members Of the House as a whole and 
Chairman of Legislative Council, in particular. The Committee further 
reported that the reporter was aware of the fact that the Presiding Officer 
had got control over legislative business in as much as he was respons-
ible for admission or otherwise of every notice conceming legislative 
business raceived by the Legislature Secretariat. The position being such, 
levelling charges of corruption against staff and officers of Legislature 
Secretariat eventually involved the highest office of the Chairman. The 
Committee feb that ostensibly the reporter wanted to take umbrage under 
the misconception that by making officers of Legislature Secretariat a 
target of his criticism he would °not come under .the ambit of law of 
privilege. The Committee, in this connection, quoted from Practice and 
Procedure of Parliament, which reads as follows: 

Besides acts directly tending to obstruct officers of the House in the execution 
of their duty, any conduct which may have a tendency indirectly to deter them 
from doing their duty in the fulure m"y al!!Q be treated by the House as a 
breach of privilege or oontempt.·3 

The Committee thereafter observed that allegations of corruption against 
the staff and officers of Legislature Secretariat would clearly amount to 
breach of privilege of the House insofar as it would have inherent 
tendency to deter them from doing their legitimate legislative business in 
future, besides lowering the prestige and high esteem of the office of the 
Chairman and the members of the Legislature. 

The Committee noted that the evidence adduced before the Committee 
would cJearty indicate that the allegations were baseless. The fact that the 

II KU Mel ~ Practice and Procedure of Parliament (3Rt EcIIIion) MeIIoptJIiIWI New 
Delhi, 1178-7'1, p.223. • 
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Editor and the Printer and Publisher had no option ~  to admit the guilt 
and had to tender unconditional apology, had proved beyond doubt that 
there was not an iota of truth in the write-up. The Committee further noted 
that the Reporter, Shri Prakash ~  had shown utter disregard toward 
the Committee although he was granted ample opportunity to have his say 
before them in his defence. In view of the above, the Committee 
concluded that in the instant case the write-up contained very serious and 
baseless allegations of corruption against the staff and officers of State 
Legislature Secretariat, which consequently cast reflection on the charac-
ter and integrity of the Chairman, thus clearty amounting to a breach of 
privilege and contempt of the House. 

The Committee also observed that certain allegations made in the write-
up clearty indicated the contempt with which the members were criticised 
about their legislative duties. The Committee, therefore, felt that by such 
criticism, the image of members was lowered in the estimation of general 
public thereby deterring them from discharging their duties towards the 
House, which certainly constituted a breach of privilege and contempt of 
the House. 

In view. of the unconditional apology tendered by the Editor and the 
Printer and Publisher of the daily Navshakti. Sarvashri T.S. Kokaje and 
Lakhotiya, respectively, the Committee recommended that no further 
action be taken against them. 

As regards the reporter. Shri Prakash Gupte, the Committee concluded 
that on the one hand the reporter chose to make scurrilous attack on the 
integrity of· staff and officers of the Legislature Secretariat and on the 
other, he had tried to involve high office of the Chairman in the issue, 
where there was not an iota of truth. Further, he had indulged in 
misconduct by refusing to come before the Committee,. which by itseH 
amounted to a breach of privilege. From the very beginning the Committee 
noted that they had treated Shri Gupte with dignity and magnanimity. He 
was supplied with papers, etc., whenever he had requested for the same. 
Even in respect of submission of list of witnesses to be brought before the 
Committee on his behalf, Shri Gupte was given dates as per his 
COI'lv,enience, but the Committee were pained to note that the magnanimity 
on their part was not -at all reciprocated by him. Strangely enough, he had 
not even cared to inform them about his inability to remain present before 
them. The Committee were, therefore, constrained to note that Shri 
Gupte's attitude and approach towards them was unjustifiable, defiant and 
non-cooperative. In view of the above, the Committee recommended that 
the reporter, Shri Gupte be sentenced to imprisonment for a period of 
thirty days. 

On 26 April,1989, the House adopted the Report of the Committee. The 
House, while agreeing with their recommendations, resolved in ~  

magnanimity, in respect of the reporter that, while not condoning his 
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insolent and unbecoming behaviour before the Committee, severe displea-
sure of the House be communicated to him. As regards the Editor and the 
Printer and Publisher, the House also resolved that their displeasure be 
communicated to them. 

UTTAR PRADESH VIDHAN SABHA 

Alleged assault on a member by a Government officer within the 
precmctso(the House: On 2 March 1989, Shri Hardev, a member, sought 
to raise a question of privilege stating* inter alia that when Mr. Deputy 
Speaker had adjoumed the House at' 1550 hours that day for ten minutes, 
he (Shri Hardev) had gone out of the House with his papers. As soon as 
he had reached beyond the 'Ayes' gallery, an officer approached him and 
said that he (the member) ·was instrumental in setting up a vigilance 
inquiry against him. Since the member was astonished to hear this, he 
asked the officer to state precisely what the matter was. Pointing towards 
the member, he inquired whether he was Hardev, the MLA from Balia, and 
said: "You are not aware that my brother is a judge ot the Supreme Court 
and as such you cannot harm me in any way. You want to raise the 
matter in the House. I would set you right". The member added that the 
officer concerned then caught hold of his arm, in which process his finger 
got injured and blood came out of his nails. On hearing the noise, some 
members and security personnel rushed to the Gallery and intervened. 
That officer who was then taken to the Speaker's Chamber and ques-
tioned, revealed that his name was Shanker Dutt Ojha and he was an 
officer in Tarai Tribal Development Corporation. The member further said 
that he had already reported the matter to the Chair in waiting about the 
incident besides having given notice of a question of privilege requesting 
action against Shri Ojha that day itself. 

Thereupon, Chief Minister, Shri Narayan Dutt Tiwari inter alia expres-
sed his sorrow on having come to know that one of the senior officers of 
the State Govemment had dared to behave in such a manner with a 
member within the precincts of the House itself and that too in connection 
with the latter's duties towards the House. Shri Tiwari observed that such 
an act was totally unbecoming of and unparliamentary for an officer or 
employee of the State Government. Regarding the notice of question of 
privilege; Shri Tiwari left it to the Chair to decide in a manner it deemed fit. 
After condemning the incident in the strongest possible words, he made it 
clear that nobody would be permitted to create any hindrance or obstacle 
in any manner in the conduct of business of the House. 

Thereafter, Shri Manager Singh, another member, stated* that simple 
condemn·atian would not be sufficient. He asked Shri TIWari to move a 
motion stating what action should be taken against the erring officer and 
what punishment should be given to him. He added that if the Leader of 

• Original in Hindi 
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the House did not do so, then he would move a motion to the effect that 
Shri Ojha might be called to the Bar of the House ~nd the House should 
act as a court and everybody should be heared and whatever punishment 
was decided by the House should be awarded to him. 

Thereupon, the Deputy Speaker referred" to rule 67 of the Rules of 
Procedure and Conduct of Business in the Vidhan Sabha, according to 
which if the Speaker opined that the notice was of such a nature as it 
could be disposed of in the House itself without referring it to the 
Privileges Committee, then a motion could be moved to the effect that the 
matter be considered at once or at some later date. He observed that if 
the House agreed that under rule 67, the matter should be taken up at 
once then there should be a motion which could be moved by any 
member under rule 70 (2). He added that since Shri Manager Singh had 
already intended to move a motion for the purpose, the House might 
consider the same. Shri Manager Singh then moved· the following motion: 

That the matter of which the House is seized of, may be taken up at once 
and the House may be converted into a court. . 

After the motion was adopted by the House, Shri Shanker Dutt Ojha 
was called to the Bar of the House and the Speaker read outs Shri 
Hardev's complaint to him. 

Shri Shanker Dutt Ojha then stated6 that he respected the hon 'ble 
members and the House from the core of his heart. He requested the 
House to pardon him as he was at their mercy 

Thereafter, the Deputy Speaker ordered that Shri Ojha be taken out of 
the House. 

After Shri Ojha had left the House, the Chief Minister, Shri Narayan Dutt 
Tiwari stated6 that Shri Ojha, who had violated the parliamentary and 
legislative decorum, had confessed his guilt. He noted that if an offender 
confessed his guilt- before the rePresentatives of 13 crore people of the 
State, begged pardon and left himself at the mercy of the House, the 
House can never be retaliative. He, therefore, requested the Chair that 
keeping in view the dignity as well as traditions of the House, Shri Ojha be 
pardoned. 

Thereafter, a motion' moved by the Chief Minister for grant of pardon in 
the case was adopted by the House and Shri Shanker Dutt Ojha was let 
off. 

• Onginal in Hindi 
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Alleged attempt to influence member of a Standing Committee by 
£#nother member: On 7 March, 1988, the Speaker (Mr. Bernard' Weath-
erill) observecj4 that he had received complaints from several members the 
previous week about the contents of a letter sent by the member for 
Liverpool, Mossley Hill (Mr. Alton) to the constituents of certain members 
of the Standing Committee on the Licensing (Retail Sales) Bill. The letter 
had accused the members concerned of chOOSing to filibuster on thaI Bill 
as a means of obstructing the Abortion (Amendment) Bill. It went on 10 
urge the recipients of the letter to take action to persuade members to 
desist from conduct which, it was said, "would scandalise millions of 
people" 

The Speaker further observed that the letter from Mr. Alton was senl 
before the proceedings on the Licensing (Retail Sales) Bill had begun. The 
Speaker felt that the tone and the manner of distribution of the letter 
amounted to an attempt to bring unacceptable pressure upon members of 
the House in the performance of their duties. 

The Speaker noted that Mr. Alton had written to every member 
concerned and to all those to whom his original letter was addressed, 
withdrawing any suggestion of a filibuster. He had also made that letter 
public. In such circumstances, the Speaker said he did not propose to use 
his power to grant precedence to a motion on that matter. He, however, 
wished to give a serious warning about the care which those involved with 
this Bill on both sides must take to avoid committing contempt of the 
House. by seeking to bring improper pressure upon the members. 

In considering the impungned complaints, the Speaker observed that he 
had received considerable evidence of unacceptable conduct by bodies 
outside the House. Efforts appeared to have been made to prevent 
members from speaking about the matters upon which they must be free 
to speak in the House, and there had been personal harassment of 
members in their constituencies. The Speaker made it clear that he would 
take very seriously any continuation of such a conduct and urged 
members to use their influence to ensure that the merits of business 
before Parliament could be discussed calmly and responsibly without 
threats of intimidation. 

C. H.C. Deb .• 7 March 1989. c. :1f\ 
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PROCEDURAL MATTERS 

LOK SABHA 
Member permitted to speak in a language not recognised under the 

Constitution: On 13 October 1989, during discussion under rule 193 of the 
Rules of Procedure and Conduct of Business in Lok Sabha on 'communal 
situation in the country, a member (St1riShantaram Naik) was allowed to 
speak in Konkani languagEl for whj,ch .... interpretation arrangements did not 
exist. The memQer had given EnglISh ~n n of his speech in advance 
which was included in the Debate with a foot-note that original speech 
was delivered in Konkani. Interpretation was simultaneously done both in 
Hindi and English on the basis of translated text of the speech supplied by 
the member. 

STATE LEGISLATURES 
GWARAT LEGISlATIVE AsseMBLY 

Decorum of the House. On 20 September 1989, immediately after the 
Question Hour. a member (Shri Sureshchandra R. Mehta) rose on a point 
of order and said that on 19 September 1989, some of the members of 
the ruling party had rushed to the Opposition members and anacked some 
of them physically. By dOing so they had damaged the decorum of the 
House and. lherefore. strict action should be taken against the members 
responsible for the said incident, the member added. On 21 September 
1989, after expressing regret by the Minister for Parliamentary Affairs on 
behalf of the ruling party and its acceptance by the Leader of the 
Opposition on behalf of the opposition for the said incident, the Speaker-
appreciated the sportsman spirit shown by both the sides and hoped that 
remaining days of the session would be passed in a peaceful atmosphere. 

Corrigenda to an Ordinance While the Minister for Panchayats was 
laying the Gujara; Panchayats (Amendment) Ordinance. 19B9 on the 
Table of the House on 21 September 1989. a member (Shri Suresh-
chandra R. Mehta) raised a point of order that after promulgation of the 
Ordinance by the Governor, it was not proper to publish a corrigendum to 
the Ordinance signed by an officer of the department. The corrigendum, 
which should also have' been signed by the Governor. was illegal. he 
added. On 22 September "1989. while giving his ruling on the issue, the 
Speaker observed that the publication of the corrigendum to the Ordi-
nance by an officer of the department was not proper and it was a major 
502 
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mistake and. therefore. the Minister concerned should withdraw the said 
corrigendum. He called upon the Minister and the department to be more 
careful in such matters in future. 

UTTAR PRADESH LEGISLATIVE ASSEMBlY 

Competent authority to determine the legality of a Bill: On 28 Sep-
tember 1989. Shri Rajendra Kumar Gupta raised an objection on the 
motion for leave of the House for introducing the Uttar Pradesh Official 
Language (Amendment) Bill, 1989. He objected that the said Bill was 
beyorld the jurisdiction of the Assembly and was. therefore. unconstitu-
tional. He requested that the Advocate General may be called for his 
opinion regarding the Bill. Some other members also expressed their 
views in the matter. The Deputy Speaker. thereupon. ruled that at the time 
of introduction of the Uttar Pradesh Samaj Virodhi Tattwa Nivaran Bill. 
1980 on 16 September 1980. the Speaker had given his ruling that 
Judiciary alone was competent to look into the legality and constitutionality 
of a Bill, otherwise the House ~  could determine on the question of 
granting leave. The Deputy Speaker also observed that the Speaker had. 
in the said ruling. held that it was not proper for him to give his decision 
on the question of legality of any' Bill. The Deputy Speaker also cited a 
similar ruling given by the Speaker in 1984 and put the motion of leave for 
introduction of the Bill for vote, which was granted. 
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PARLIAMENTARY AND CONSTITUTIONAL 

DEVELOPMENTS 
(1 July to 30 September) 

INDIA 
DEVELOPMENTS AT THE UNION 

Changes in portfolios: On 4 July, Prime Minister, Shri Rajiv Gandhi 
promoted five Deputy Ministers' to the rank of Ministers of State and 
made minor changes in the portfolios of five Ministers of State. The 
new Ministers of State, and their portfolios are: Shri D. L. Baitha: 
Defence Production; Shri Mahabir Prasad: Mines;' Shri P. Namgyal: 
Chemicals, Petro-Chemicals and Parliamentary Affairs; Shri R. K. 
Malaviya:' Labour and Parliamentary Affairs and Shrimati Sumati 
Oraon: Environment and Forests, Portfolios of the other five Ministers 
of State after these changes are as follows: Shri Giridhar Gomango: 
Illdependent charge of Communications; ,Shri M. M. Jacob: Parliamen-
tary Affairs and independent charge of Water Resources; Kumari Saroj 
Khaparde: Textiles; Shri Rafique Alam: Health; and Shrimati Krishna 
Sahi: Department of Culture in the Ministry of Human Resource 
Development. 1 

Elections to the Rajya Sabha: Following Six candidates were 
declared elected unopposed to Rajya Sabha from Tamil. Nadu on 6 
July. Sarvashri Murasoli Maran, Viduthalai Virumbi, J.S. Raju and G. 
Venkataraman (all DMK), S.K.T. Ramachandran (Cong-I) and A. 
Nallasivam (CPI-M). On 8 September, Shri M. Padmanabham of 
Telugu Desam was declared elected unopposed from Andhra Pradesh 
while on 22 September. National Conference nominee Shri Sabir 
Ahmed Salaria, was declared elected unopposed from Jammu and 
Kashmir. Further, on 23 September, Shri Mohammed Shamim Hashmi 
of Congress(l) was declared elected from Bihar.2 

Resignations from Lok Sabha: 104 members of Lok Sabha, belong-
Ing to 12 Opposition parties tendered their resignations from the 

1. Hindu, 5 July 1919. 
2. TImes 01 Imila, 7 July and 9 Sept8rnbet 1988; Statesman. 23 September 1989 and 

Tribune, 24 September 1989, ' 
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House, between 24 July to 8 August. All the resignations were accepted 
by the Speaker, Lok Sabha.3 

Death of MP: Shri Anand GopaJ Mukhopadhyay, Congress(l) member of 
Lok Sabha from Asansol constituency in West Bengal. passed away in 
Delhi on 19 August. Another Lok Sabha member, Shrimati Chandra 
Tripathi, representing Chandaull Lok Sabha constituency in Uttar Pradesh 
passed away in Varanasi on 8 September, following a heart attack.4 

Disqualification of M.P .. Shri SatyapaJ Malik. the Janata Dal member 
who was earlier in Congress(I), was disqualified from Rajya Sabha on 14 
September, under the Anti-Defection Act by an order issued by Chairman, 
Dr. Shanker Dayal Sharma.s 

New Parliamentary Subject Committees: Speaker Lok Sabha. Dr. Bal 
Ram Jakhar inaugurated three new Parliamentary SubieCil Com'litt8EtS, 
one each on Agriculture, Environment & Forests and Science Technology on 
17 September. The Committees aim at ensuring gr1tater administrative 
accountability to Parliament and better parliamentary scrutiny of the 
Demands for Grants of the related Ministries.6 

AROUND THE STATES 

ANDHRA PRADESH 

Death of MLA: Telugu Desam MLA. Shri V. Gopal was murdered on 30 
August, at Marpally village in Hyderabad.7 

New Ministers: Chief Minister Shri N.T. Rama Rao inducted five new 
Ministers into his Cabinet and reallocated Certain portfOlios to others on 3 
September."With this, the strength of the Council of Ministers went up to 29. 
The new Ministers were: Sarvashri D. Venkaf8swar Rao, D. Satyanaray-
ana, B.V. Mohan Reddi, Koneru Nageswara Rao and M. Ranga Rao.8 

ASSAM 

Death of MLA: Shri Tanu Konwar. a member of the State Legislative 
Assembly, passed away in Guwahati on 11 August. 9 

BIHAR 

Death of MLAs: President of the State unit of Lok Dal and member of 

3. Telegraph, National Herald and Free Press Journal, 24 July 1989; and Circulars brought 
out by La/( Sabha Secretanat. 

4. Hindustan Times, 21 August 1989; and National Herald, 8 September 1988. 
5. Hindustan Times, 16 September 1989. '". 
8. Tribune 8nd Hindustan Times, 18 September 1988. 
7. Times of India, 31 ~ 1989. 
8. Hindu, " September 1981. 
9. Times of India, 12 August 1989. 
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the State Assembly from Kishanganj constituency. Shri Rajnandan Prasad 
was killed in a road accident in Katihar district on 30 June. Shri Triloki 
Harijan a Congress(l) MLA. was shot dead by some unidentified assailants 
on 7 July. On 1 August. Chaudhary Mohammad Salauddin Congress (I) 
MLA. passed away.10 

Chief Minister elected to Council: Chief Minister. Shri Satyendra Naraln 
Sinha was declared elected unopposed to the State Legislative Council on 
17 July.11 

Expansion of Cabinet: The State Cabinet was expanded with the 
appointment of five Cabinet Ministers. 21 Ministers of State and Seven 
Deputy Ministers. on 24 August. following which the strength of the 
Ministry went up to 45 including the Chief Minister. Shri S.N. Sinha. 

The Cabinet Ministers are: Sarvashri M.H. Azad. A.V. Shah P.N. 
Sharma. Rishikesh Tiwari and Shrimati Sumitra Devi. 

The New Ministers of State are: Sarvashri Kumud Ranjan Jha. Chandan 
Bagchi. G.S.A. Das. V.S. Dubey. S.K. Jain. Guranand Jha. O.P. Lalu. 
M.M. Singh. G.A. Mishra. Raghunath Pandey. K.N. Pathak. Vishwanath 
Rishi. Khalid Rashid. Bhola Nath, O.K. Singh, V.K. Singh, B.K.N. Singh. 
S.S. Singh Dheeraj, SA Issa, Dr. S.T. Hansela and Shrimati Gayalri Das. 

The new Deputy Ministers are Sarvashri Trilochan Kaiandi. Kamlesh 
Ashar Mahto. Shakeel Uz-Zaman. Karan Manandi. A.P. Singh. S.P. Toni 
and Shrimati Jyoti Kumari. 12 

GOA 

New Governor: Former Union Minister Shri Kurshid Alam Khan was 
appointed Governor of the State on 1 July. succeeding Dr. Gopal Singh.13 

Resignation of Speaker: Assembly Speaker. Shri Dayanand Narvekar 
resigned from the post on 16 September.14 

HIMACHAL PRADESH 

Resignation of Minister. Welfare Minister Shri Piru Ram. submitted his 
resignation to the Chief Minister on 17 July, following his appointment as 
President of the PCC(I).15 

HARYANA 

Reshuffle of portfolios: In a minor reshuffle of portfolios on 2 August. 
Minister of State for Cooperation, Shri Raghuvir Singh. was given charge 
of Jails. hitherto held by Home Minister Shri Sampat Singh. Chief Minister 

10. -Telegraph. 2 and 8 July 1989; and Statesmen. 2 August 1989. 
11. Hindustan Times. 18 July 1989. 
12. Statesman. 25 August 1989. 
13. Times of IndIa. 2 July 1989. 
14. Tribune. 17 September 1989. 
15. Tribune. 18 July 1989. 
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Shri Devi Lal would himself look after the Department of Cooperation. 
Deputy Chief Minister and Finance Minister Shri B.D. Gupta was given 
additional charge of Town and Country Planning and Urban Estates. 16 

Resignation of MLA: Janata Dal MLA, Shri Raghu Yadav resigned from 
the State Assembly as well as party, on 24 September.17 

JAMMU AND KASHMIR 

. New Governor: The Governor of Nagaland, Manipur and Tripura, Shri 
K.V. Krishna Rao, was orVJuly appointed as the new Governor of Jammu 
and Kashmir, succeeding Shri Jagmohan. He was sworn in on 11 JUly.18 

New Speaker: Chaudhary Mohammed Aslam of the Congress(l) was 
unanimously elected Speaker of the State Assembly on 22 August, in 
place of Mirza Abdul Rashid who was inducted into the State Cabinet as 
Health Minister. 19 

ReSignation of MLAs: Sarvashri Syed Ali Shah Geelani, Ghulam Nabi 
Sumji and Syed Mohammad Shah, all MLAs of Muslim United Front 
resigned from the Assembly on 30 August in protest against what they 
called terrible excesses on the people of the State by the police and the 
Government. 20 

ReSignation of Minister: State Tourism Minister, Shri R.S. Chib, submit-
ted his resignation to the Chief Minister on 16 September, for alleged 
failure of the coalition Ministry to curb terrorism in the State.21 

MADHYA PRADESH 

Resignation of MLA: Congress (I) MLA, Shri Babulal Ahirwar, repre-. 
senting the Maharajpur reserved constituency In the State, submitted his 
resignation from the Assembly, to the Speaker Shri R.P. Shukla on 20 
September.22 

MAHARASHTRA 

Postponement of Panchayat elections: Governor Shri Brahmananda 
Reddy promulgated an Ordinance on 14 September, postponing the 
elections to about 8,500 Gram Panchayats in the State, till 31 May 1990 
or such other earlier date as the Government might specify by notification 
in the official gazette.23 

16. Times of India. 3 August 1989. 
17. Tribune, 25 September 1989. 
18. Times of India. 2 July 1989; and Statesman, 12 July 1989. 
19. Tribune, 23 August 1989. 
20. Tribune, 31 August 1989. 
21. Statesman, 17 September 1989. 
22. Hindustan Times and Indian Express, 22 September 1989. 
23. Free Press Journal, 15 September 1989 . 
. LS-ll 
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Disqualification of MLCs: Sarvashri Manohar ~  and Sudhir Joshi, 
both of Shiv Sena, were disqualified as members of the Legislative 
Council by the Supreme Court on 15 September, as the Court in its 
judgement upheld' a decision of Bombay High Court in favour of Shri 
Rustom Tirandaz who had challenged the election of the two members to 
the State Legislative Council in 1985.24 

MANIPUR 

New Governor: Union Minister of State for Defence Production, Shri 
Chintamani Panigrahl, was appointed as the new Govemor of manipur on 
1 July.25 

MEGHALAYA 

New Governor: Former Minister of State for Extemal Affairs, Shri A.A. 
Rahim, was appointed as the new Governor of Meghalaya on 4 July. 
Subsequently, Shri Harideo Joshi holding dual Governorship of both 
Assam and Meghalaya, would be the Governor of Assam only.26 

Disqualification of MLA: State Assembly Speaker Shri P.G. Marbaniang, 
disqualified Shri Lehinson Sangma from continuing as an MLA on 22 
August, under the Anti-Defection Act for anti-party activities.27 

Cabinet Reshuffle: Chief Minister Shri Purno Sagma, ,reshuffled port-
folios of seven Ministers of his Cabinet on 8 September. The Ministers 
and their portfolios after the reshuffle were as follows: Deputy Chief 
Minister, Shri D.O. Lapang: Home (excluding passport and' Jails), 
Revenue and Community and Rural Development; Shri Salseng C. Marak: 
Forest, Health and Family Welfare and Parliamentary Affairs; Shrl M. 
Karchandi: Soil Conservation and Secretariat Administration; Sliri R.C. 
Laloo: Education, Information and Public Relations, and Sports and Youth 
Affairs; Shri L.L. Nogdu: Public Works, District Council Affairs. and 
General Administration; Shri Mayasalin War: Social Welfare, Art ,and 
Culture, and Shri Chamberline Marak: Independent charge of Tourism. 28 

MIZORAM 

New Governor: Former Meghalaya Chief Minister, Shri Williamson 
Sangma, was appointed the new Governor of Mizoram on 4 JUly.29 

24. Free Press Journal, 16 September 1989. 
25. Times of India, 2 July 1989, 
26. Statesmen, 5 July 1989, 
27. Statesman, 23 August 1989. 
28. National Herald, 9 September 1989. 
29. Statesman.. 5 July 1989. 
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NAGALAND 

New Governor: The Governor of Goa, Dr. Gopal Singh, was appointed 
the Governor of Nagaland on 1 July. He was sworn in on 20 July30 

Cabinet Expansion: Six new Ministers-Sarvashri M. Vera, San kong-
chang and T. Chuba (Cabinet rank) and Sarvashri C. Noklem Konyak, 
Niphiu Rio and S.K. Sangtam (Ministers of State)-were inducted into the 
State Cabinet on 8 September, raising its strength to 22.31 

ORISSA 

Resignation of MLA: Janata oal MLA, Shri Trilochan Kanungo submitted 
his resignation to the Speaker on 15 September, protesting against the 
baseless charges made against him by a Congress(l) member.32 

Disqualification of MLA' Shri Bhajaman Behera was disqualified from 
membership of the Assembly on 15 September, for switching his 
allegiance from Congress(l) to Janata oal.33 

TRIPURA 

New Governor: Former member of Rajya Sabha, Shri Sultan Singh, was 
appOinted the new Governor of Tripura on 1 July. He was sworn in on 12 
July.34 

Cabinet Reshuffle: Chief Minister Shri S.A. Majumdar reshuffled his 
Cabinet by reallocating the portfolios among its existing members. Shri 
S.A. Burman, holding the portfolios of Home, Law and Information earlier, 
was given the portfolios of Public Works and Transport in addition to the 
Departments of Stationery, Statistics and Printing, while the Chief Minister 
himself took over the charge of Home, in addition to Finance ana 
Industries. Maharani Bibhu Kumari Devi, earlier holding the portfolio of 
Revenue, was given additional charge of local Self Government. Minister 
of State Shri Rabindra Debbarma earlier in charge of Power and 
Cooperation was given independent charge of Law, while the Minister of 
State for Parliamentary Affairs Shri Ratan Chakraborty was given indepen-
dent charge of Information, Cultural Affairs and Tourism. Agriculture 
Minister Shri Nagendra Jamatia was given additional charge of Minor 
Irrigation, and Minister for Education and Labour Shri Arun Kumar Kar, 
was given additional charge of Irrigation and Flood Control. Ministers of 
State Sarvashri Motilal Saha and Surajit Dutta, were given independent 
charges of Food & Civil Supplies, and Transport, Jail and Refugee 
Rehablitation, respectively. The portfolio of Cooperation went to Shn 
Jawahar Saha who also held charge of Local Self-Government, Rural 
Development and Panchayat. 35 

30. Times o( India 2 July 1989; and Indian Express. 21 July 1989. 
31. Statesman. 9 September 1989. 
32. Hindu. and Statesman 16 September 1989. 
33. Hindu. 18 September 1989. 
34. Times o( India. 2 July 1989; and Telegraph. 13 July 1989. 
35. Statesman. and Telegraph. 5 September .1989 and Hindu 8 September 1989. 
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UTTAR PRADESH 

Resignation or MLAs: Former Minister of State for Forest. Shri Zafar 
Naqvi. resigned from the State Assembly on 12 July after joining the 
Janata Dal. Two Janata Dal MLAs. Sarvashri Janardhan Prasad Ojha and 
Birendra Pratap Shahi resigned from the Assembly on 28 July.36 

WEST BENGAL 

Death of MLA: Shri Nalini Guha. MLA and State unit Chairman of the 
Forward Bloc. passed away at Calcutta on 15 September. 37 

DEVELOPMENTS ABROAD 

ALGERIA 

New Prime Minister: e~ den  Chadli Benjedid dismissed his Govern-
ment on 1 0 e ~e e  and named Mr. Mouloud Hamrouche, previously 
chief of staff at the Presidential Palace as the new Prime Minister.38 

New. Cabinet.· Prime Minister Mouloud Hamrouche formed his cabinet 
on 16 September, replacing all but three Ministers in the previous Cabinet. 
He appointed the former Finance Minister Mr. Sid Ahmed Ghozali as 
Foreign Minister in place of Mr. Bomalem Bessaieh.39 

ARGENTINA 

New President. Mr. Carlos Menem was sworn in as President of 
Argentina on 8 JUly.40 

BANGLADESH 

Bi/l to limit President's Tenure. The Parliament unanimously adopted the 
Ninth Constitution Amendment Bill on 10 July, thereby limiting the tenure 
of the President to two consecutive five-year terms and also providing for 
an elected Vice-President, with a view to "consolidate the constitutional 
process and strengthen the democratic institutions" of the country.41 

Cabinet Reshuffle. President, General H.M. Ershad appointed five new 
Ministers of State, promoted three Ministers to Cabinet rank and reallo-
cated some of the portfolios on 19 July. The three Cabinet Ministers were: 
Mr. Rutul Amin t:iowladar (Youth and Sports), Mr. A.H.M. Gaffar (Civil 
Aviation) and Mr. Naziur Rehman (Local Government and Rural Develop-
ment). The Ministers of State were: Mr. Faruq Rashid Chowdhary, Mr. 
Nurannabi Chand. Mr. Nitai Roy Chowdhury, Mr. Qurban Ali and Mr. 
Adbul Momin Mondal. A major change in portfolios was that of the Energy 

36. Hindus/an Times, 13 and ?9 July 1989. 
37. Telegraph, 16 September 1989. 
38. Free Press Journal, 11 September 1989. 
39. Telegraph and Hlndustan Times, 18 September 1989. 
40. Statesman, 9 July 1989. 
41. Hmdu. 11 July 1989. 
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Minister Mr. A.B.M.Golam Mostafa getting Irrigation and Water Resources 
from Mr. Mahbuhur Rahman, who was given charge of Jute.42 

New Vice-President and Prime Minister: In a major change in his 
Government on 12 August, President Ershad appointed Prime Minister Mr. 
Moudud Ahmed as the new Vice-President and Deputy Prime Minister and 
Kazi Zatar Ahmed as the new Prime Minister.43 

ReSignation of Deputy Prime Minister: Deputy Prime Minister Moham-
med Abdul matin resigned his post on 13 August, in protest against the 
appointment of new Prime Minister, Kazi Zafar Ahmed who was junior to 
him.44 

New Minister: President Ershad appointed Mr. Azizur Fiahman as the 
Minister ot Health and Family Planning on 26 August, as the Deputy Prime 
Minister Mr. Abdul Matin, who was earlier in charge of the portfoliO had 
resigned.45 

BOLIVIA 

New President: The candidate of the Revolutionary Leftist Movement, 
Mr. James Paz Zamora, who won a majority in the national vote held on 7 
May, was formally elected President for a four-year term in Congressional 
balloting held on 5 August. He succeeded Mr. Victor paz Estenssoro.46 

CHILE 

Referendum on Constitutional Reforms. Chilean voters approved 54 
constitutional amendments, worked out between the military Government 
of President Augusto Pinochet and the Opposition in a national referen-
dum on 30 July. The proposed reforms included reducing the term of 
office of the next President from eight years to four years, streamlining the 
process of future constitutional chan!fes and the lifting of a ban on Marxist 
parties if they renounced violence.47 

Resignation of Cabinet: All the 20 Ministers of the Cabinet submitted 
their resignations to President Augusto Pinochet on 12 August. 48 

COLOMBIA 

ReSignation of Government. The Colombian Government resigned on 
15 July, with all Ministers presenting their resignation letters personally to 
President Virgilio Barco.49 

42. Hmdustan TImes and T,mes of IndIa, 20 July 1989. 
43. Statesman, 13 August, 1989. 
44. Indian Express, 15 August 1989, 
45. Hindustan Times, 27 August 1989. 
46. Hindustan Times, 6 August. 1989. 
47. Hindustan Tirrl9s, 1 August, 1989. 
46. Hmdustan TImes, 13 September 1989. 
49. Times of India, 17 July 1989. 
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CONGO 

New President: 'Mr. Denis Sassou Nguesso was elected President for 
the third five-year term on 31 July.SO 

GREECE 

New Prime Minister: A deputy for the New Democracy Party, Mr. 
Tsannls Tsannetakis, was sworn In as the new Prime Minister on 1 July, 
heading a coalition with the United Left, an alliance of the Communists 
and smaller Left-wing groups.51 

New Government: A 22-member coalition Government, headed by 
Prime Minister Tsannis Tsannetakls was sworn in on 2 July.52 

HUNGRY 

Draft on constitutional reforms: The ruling Communist Party and several 
Opposition groups agreed on a key draft legislation on 18 September, 
detailing a peaceful transition to a multi-party system. The negotiators 
agreed on a constitutional reform, establishment of a constitutional court, 
the existence of political parties, a draft electoral law, reform of law on 
criminal procedure, etc.53 

IRAN 

New President: The Speaker of the Majlis (Parliament), Mr. Ali Akbar 
Hashmi Aafsanjani, won the Presidential election held on 28 July by 
getting over 90 per cent votes. He was sworn in on 3 August. 54 

New Speaker: Mr. Mehdi Karrubi was elected Speaker of the Majlis on 
16 August, following the resignation of Mr. Ali Akbar Hashmi Aafsanjani 
who was elected President. 55 

Two Vice Presidents. President Ali Akbar Hashmi Aafsanjani appointed 
on 22 August former Justice Minister Mr. Hassan Ebrahim Habibi as the 
first Vice-President and the Deputy Prime Minister Mr. Ataollah Mohajerani 
as Vice-President for Legal and Parliamentary Affairs.56 

New Cabinet: The Majlis approved all the 22 Cabinet members 
proposed by Pre!:!ident Ali Akbar Hashmi Aafsanjani on 30 August. The 
Cabinet was backed by the country's supreme leader, Mr. Ayatollah Ali 
Khomenei and the Speaker Mr. Mehdi Karrubi.57 

SO. Hindu, 1 August 1989. 
51. Times of India, 2 July, ~ 
52. loo.n Express, 3 July 1989. 
53. Times of India, 20 September, 1989 
54. Hindustlln Times, 30 July 1989; and Tribune, 4 August, 1989. 
55. Free Press Journal. 17 August 1989. 
56. Hindu, 23 August 1989. 
57. Hmdu, 31. August 1989. 
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Election of Prime Minister: Mr. Charles Haughey was elected the Prime 
Minister on 12 July, for the fourth time after forming a coalition with the 
Progressive Democrats.58 

ITALY 

New Government: A five-party coalition Cabinet, consisting of Christian 
Democrats, Social Democrats, Socialists, Liberals and Republicans, with 
Mr. Giulio Andreotti as the Prime Minister, was sworn in by President Mr. 
Francesco Cossiga on 23 July. Italy had been without a Government since 
19 May.59 

JAPAN 

Resignation of Prime Minister: Prime Minister,Mr. Sosuke Uno, reSigned 
on 24 July,assuming responsibility for the defeat of his Liberal Democratic 
Party (LOP) in the elections to the Upper House of Parliament. The 
position of the LOP in the House after the declaration of results stood at 
109 as against 143 seats secured by the Socialist-dominated Opposition. 
The major Opposition victories went to Takako Doi's Japan Socialist Party. 
Another prominent party to gain victory was a united labour party, Renqo, 
which won 11 of the 12 seats it had contested. 60 

New Prime Minister: Former Education Minister Mr. Toshiki Kaifu was 
elected leader of Japan's ruling Liberal Democratic Party (LOP) and 
nominated as the New Prime Minister, succeeding Mr. Sousuke Uno on 8 
August.61 

New Cabinet: Prime Minister toshiki Kaifu announced a 23-member 
Cabinet on 9 August. 62 

Resignation of Minister: Cabinet Affairs Minister, Mr. Tokuo Yamashita 
resigned his office after admitting his involvement in an extra marital affair. 
Mr. Mayuni Moriyama; Director-General of the Environment Agency, was 
named as the successor to Mr. Yamashita.53 

NEPAL 
Ministers dropped: Industry Ministry, Mr. Ravinder Nath Shanna and 

Works and Transport Minister, Mr. Deepak Vohra were dropped from the 
Cabinet on 29 August. 64 

NETHERlANDS 

Re-election of Prime Minister: Mr. Ruud Lubbers of the Christian 
Democratic Party who resigned as the Prime Minister earlier in May this 

58. Hlndustan Times. 13 July 1989 
59. Times of India, 24 July 1989 
60. Hindu and Statesman, 25 July. 1989. 
61. Telegraph, 9 August 1989. 
62. Telegraph, 10 August 1989. 
53. Hlndustan Times, 26 August 1989. 
64. Times of India, 30 August 1989. 
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year, won his third consecutive term in the general elections held on 7 
September.65 

NEW ZEALAND 

Resignation of Prime Minister: Prime Minister ML David Lange 
announced his resignation on 7 August after holding the office for five 
years.66 

New Pnme fy1inister. Mr. Geoffrey Palmer was sworn in as the country's 
new Prime Minister on 8 August, succeeding Mr. David Lange.67 

PANAMA 

New President. Panama's Council of State appointed the Comptroller, 
Mr. Francisco Rodriguez as the new President of the Country on 30 
August, filling the vacuum created since the nullification of elections held 
earlier in May, this year.68 

POLAND 

Election of President: Mr. Wojciech Jeruzelski was elected President of 
the country by the National Assembly on 9 July.69 

New Prime Minister: Poland's Parliament (the Sejm) elected Interior 
Minister, Mr. Czeslaw Kiszezak as the new Prime Minister on 
2 August.70 

He, however, submitted his resignation on 17 August, clearing the way 
for the ceration of first non-COmmunist Government of Eastern Europe 
since the Second World War?1 

New Prime Minister: Solidarity Journalist, Mr. Tadeusz Mazowiecki won 
an overwhelming majority in Sejm on 24 August to become the jish non-
Communist Prime Minister of the country. 72 • 

New Cabinet: Prime Minister Tadeusz Mazowiecki announced his 
Cabinet on 8 September, giving ten Ministerial posts to his own Solidarity 
Party, four each to the Communists and the Peasants' Party and three to 
the Democratic: Party. The Communists would continue to hold the 
Interior, Defence, Transport and Foreign Trade portfolios, while Solidarity 
would control Foreign Affairs, "Finance, Industry, Construction, Labour, 
Education, Culture, Central Planning and the Ministerial Council. The 

65. Times of India, S September 1989. 
66. Times of India, SAugust 1989. 
B7. Statesman. 9 August, 1989. 
68, Statesman, 1 September, 1989. 
89. Telegraph, 21 July, 1989. 
70. Times of India, 3 August 1989. 
71. Hindustan Times, 18 August 1989. 
72. Statesman, 25 August 1981. 
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Parliament gave overwhelming approval to the newly-formed Govern-
ment on 12 September 1989.73 

SINGAPORE 

Re-election of President: President Wea Kim was unanimously re-
elected by Parliament on 31 August, to serve another four-year 
term. 74 

SOUTH AFRICA 

Resignation of President: President Mr. P.w. Botha announced his 
resignation on 14 August, after a bitter row with his successor Mr. 
F.W. De Klerl<, leader of South Africa's ruling White National Party.75 

Acting President: Mr. F.W. De Klerl< was sworn in as acting presi-
dent of South Africa on 15 August. 76 

Election Results: The ruling national Party secured an absolute 
majority in the parliamentary elections held on 6 September, claiming 
84 seats in the 166-seat House of Assembly meant for whites only.n 

New President: Mr. F.w. De Klerk. the ruling National Party leader, 
who had been officiating as the Acting President since 15 August, 
was elected the President of South Africa for a five-year term on 14 
September. He was sworn in on 20 September.18 

New Cabinet: President F.w. De Klerk announced a 17-member 
Cabinet on 16 September. 

Foreign Minister Mr. Pik Botha, Finance Minister, Mr. Barend Du 
Plessis and Defence Minister Mr. Magnus Malan were retained in the 
new Cabinet. A leading national Party leader, Mr. Gerril Viljean was 
promoted as Minister of Constitutional Development. Ms. Rina Venter 
became the first woman Cabinet member as Minister for National 
health. Mr. Van Dermerwe was given charge of the Ministry of Edu-
cation and Development. 79' 

SUDAN 

Military regime takes over: Mr. Omar Hassan AI-Bashir, who ousted 
Prime Minister Sadek-el-Mahdi's Civilian govemment in a coup, prom-
oted himself as a full General and declared himself head of the 
State on 2 July. He also removed 30 senior Ministers, suspended the 

73. Times of India. 9 September 1989; and Hindu and Telegraph. 13 September 1989. 
74. Hindustan Times. 1 September 1989. 
71. Telegraph, 15 August 1989. 
78. Tribune, 16 August 1989. 
n. Telegraph, 8 September 1989. 
71. Tribune. 15 September 1989; and Statesman 21 September 1989. 
79. Hindu and Times of India. 18 September 1989. 
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Constitution and declared a nationwide state of emergency while dissolv-
ing the Parliament, political parties and trade unions.so 

New Cabinet. Military ruler Mr. Omar Hassan AI-Bashir. formed a New 
21-member Cabinet, with himself as the prime M n ~  and Defence 
Minister. on 9 July. He included 16 civilian Ministers and serveral 
members of the Command Council of the Revolution of National Salvation 
into his Cabinet while naming Brigadier General Zubair Mohammed Salib 
as the Deputy Prime Minister.81 

TUNISIA 

New Prime Minister: President of Tunisia Mr. Zine EI-Abi-dine Ben Ali 
appointed Mr. Hamed Karoui as the new Prime Minister on 27 Sep-
tember.82 

UNITED KINGDOM 

New Deputy Prime Minister: Foreign Secretary Sir Geoffrey Howe was 
appointed the Deputy Prime Minister and Leader of the House of 
Commons on 24 July. Chief Secretary Mr. John Major was made the new 
Foreign Secretary. Education Secretary Mr. Kenneth Yong took over as 
the Chairman of the Conservative Party.83 

USSR 

Re-appointment of Defence Minister: Mr. Dmitry Yazov was re-
appointed the Defence Minister on 3 July.84 

Election of Opposition Leader: Former Soviet Communist Party Chief of 
Moscow, Mr. Boris Yeltsin, was elected to lead a parliamentary OpPOsition 
group, the first inner party opposition to be set up since the early years of 
the USSR.85 

80. Hmdustan Times and Times of India,3 July 1989 
81. Indian Express. 10 July 1989. 
82. Times of India, 211 September 1989. 
83. Hindu. 25 July 1989. 
84. Hmdustan Times. 4 July 1989. 
85. Indian Express. 31 July 1989. 



SESSIONAL REVIEW 

EIGHT f-I LOK SABHA 

FOURTEENTH SESSION 

10 

The Fourteenth (Monsoon) 'Session of Lok Sabha, which commenced 
on 18 July 1989, was adjourned sine die on 18 August 1 ~  The House 
re-assembled on 11 October 1989 for a brief three-day session and 
adjourned sine die on 13 October 1989. A brief resume of the important 
discussion held and other business "transacted during this period is given 
below: 

A. DISCUSSIONS 

Increasing terrorist activities in Punjab and Delhi: On 18 July 1989, 
moving an adjournment motion on the increasing terrorists' activities in 
Pubjab and Delhi, Shri Suresh Kurup said that under President's rule the 
situation in Punjab had worsened further. Since severe police action alone 
could not solve the problem, he urged the Government to find a political 
solution. Shri Charanjit Singh Walia called for conduct of elections to local 
bodies where they were overdue. 

Intervening in the discussion, the Minister of State in the Ministry of 
Personnel, Public Grievances and Pensions and Minister of State in the 
Ministry of Home Affairs, Shri P. Chidambaram said that there was a 
significant political force in Punjab today, which although fragmented, 
rendered a certain legitimacy and political respect to extremists' militant 
movement. On the other hand there were elements across the border who 
had given support to the extremists and terrorists in Punjab, The 
Governme'nt, however, hoped that things would change. Regarding the 
Anandpur Sahib Resolution, Shri Chidambaram referred to Justice Sar-
karia's opinion that the survival of the integrated nation would be in peril if 
the Resolution was accepted in India. 

~ n  in the discussion, Shri Piyus Tiraky demanded early 
elections in Punjab. Shri Balwant Singh Ramoowalia laid stress on the 
necessity of such steps as would bring the people of different political 
thinking at a common platform and redress the genuine complaints of the 
people of Punjab. 
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Intervening in the discussion in which 8 other member· participated, the 
Minister of Home Affairs Sardar Buta Singh maintained that the problem of 
Punjab was directly connected with the security of the country as also with 
the emotional integration and solidarity of the country. He appealed to all 
the political parties to try to impress upon the younger generation to desist 
from harping on the Anandpur Sahib Resolution. The meeting of the 
National Integration Council would be convened in which the Government 
would request all progressive and secular forces to try to solve Punjab 
problem within the frame-work of Rajiv-Longowal Accord. The Govern-
ment, he added, had tried its best to bring normalcy in Punjab. 

Shri Suresh Kurup replied to the debate. 
The motion was negatived. 
Report of the Comptroller and Auditor General of India (C & AG) for the 

year 1987-1988 on Defence Services:" Initiating a discussion under rule 
193 on 24 July 1989, Kumari Mamta Banerjee said that C& AG's report did 
not mer/tion anything about the Prime Minister's involvement in the 
kickbacks in Bofors Howitzer deal but said something about the draw-
backs and the lapses of the procedure. 

PartiCipating in the discussion, the Minister of Energy. Shri Vasant 
Sathe stated that the jurisdiction of Comptroller and Auditor General was 
to audit the accounts of the Government of India, its agencies and the 
State Governments and submit their reports on the documents that had 
been examined and to assist the Public Accounts Committee (PAC). The 
Joint Parliamentary Committee (JPC) appointed by the Parliament had the 
same power and jurisdiction as that of the PAC. He contended that as far 
as paragraphs dealing with the JPC were concerned. they did not deserve 
to be touched. 

Intervening in the discussion on 25 July 1989, the Minister of State in 
the Department of Revenue in the Ministry of Finance Shri A.K. Panja 
maintained that no conclusion could be drawn on the highnghts of the 
C&AG Report unless the same was examined by the PAC and after 
recording the evidence of the Ministry concerned. 

Intervening in the discussion. the Minister of State in the Ministry of 
Personnel. Public Grievances and Pensions and Minister of State in the 
Ministry of Home Affairs, Shri P. Chidambaram informed the House that 
Bofors had admitted to the Government of India in the first instance and 
later to the JPC. that certain amounts were paid by them to three 
companies. Svenska, AE Services and Pitco. The C & AG had chosen to 
comment on those payments. He went further and criticised the contract 

• Other members who took part in discussion _e: Sarvashri Ghulam Nabi Azad. E. Ayyapu 
Reddy. R.L. Bhatia. Khurshid Ahmed. Naresh Chandra Chaturvedl. Narayan Choubey. 
Balkavi Bairagi and Dr. G.S. Dhillon . 

.. The Report was laid on the Table of the House on 18 July 1989. 
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for absence of a suitable provision in it by which it would not be the 
jurisdiction of C & AG but that of Attorney General. Commenting on the 
document published by 'Hindu', Shri Chidambaram said that investigations 
of the Central Bureau of Investigation (CBI) were still on. On the basis of 
investigations made so far, the PITCO, MORESCO and MOINEAO were 
all code names of account numbers in various Swiss Banks and unless 
the Government established their criminality and made a strong case, 
without breach of banking secrecy laws prevalent there, it would not be 
possible to establish the identity of the beneficiaries of those accounts. For 
the Svenska, the Swiss authorities had declined to extend the legal 
assistance, but Government wished to find out if there was still scope to 
persuade Swiss authorities to extend legal assistance in the matter. 

Replying in the combined discussion on 26 July, in which 12 other 
members· participated, the Minister of Defence Shri K.C. Pant said that 
the Opposition members had shied away, whenever Bofors issue came to 
a de ~ e or question of joining a Committee to enquire into the matter. 
Referring to the General Staff Qualitative Requirement (GSQR), Shri Pant 
said that there were written instructions that no GSQR was required in the 
case of equipments sought to be imported. The gun, he indicated, was a 
deliberate choice made after due consideration of all aspects. 

Dealing with audit observSSions concerning financial evaluations, Shri 
Pant told the House that C & AG report had highlighted. a point that 58 per 
cent of credit accompanying the Swedish offer, was repayable in Deutsche 
Mark which was an exception to the General Policy. Shri Pant maintained 
that the criticism of departure from the policy was not tenable, as the then 
Finance Minister had specifically. approved the transaction to buy the 
Bofors gun. e ~ d n  the plea of the OpPOsition that Government should 
resign on C & AG's observations, Shri Pant pointed out that there were 
adverse C & AG Reports on Andhra Pradesh, West Bengal, Karnatal@ and 
other State Governments also. Shri Pant affirmed that the office ofe-.&AG 
was one of the constitutional offices, but in all other respects he was 
subordinate to Parliament. On behalf of Parliament, the Bofors transaction 
was already gone into by a Jornt 'Parliamentary Committee. In fact, the 
material on the basis of which the JPC had come to its conclusion, was 
much more than material which the C & AG possibly looked at. Parliament 
must firmly reject every single criticism of Audit which was contrary to a 
finding or a conclusion of the JPC on the same issue which Parliament 
had earlier accepted, the Minister concluded. 

Flood situation: Making a statement on 26 July 1989, the Minister of 
Agrlculutre, Shri Bhajan Lal said that for the week ending 19 July 1989, 

• Other members who took part In the discussion were: Sarvashrl P. Selvendran, Jagan Nath 
Kaushal, G.M. BanatwaHa, P.R. Kurnaramangalam, Shrlpatl Mishra, AautoIIh Law, Shankar· 
ial, Syed Shahabuddln, K.R. Natarajan, A. CMrIes, VIrdhi Chander Jain end Profeaor 
SaIf-ud-din Boz. 
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the rainfall had been excess or normal in 27 out the 35 Meteorological 
sub-divisions and 67 per cent of the districts in the country had received 
excess or normal rainfall during the period. The States of Andhra Pradesh, 
Arunachal Pradesh, Assam, Bihar, Kerala, Maharashtra, Uttar Pradesh 
and Karnataka had been affected by floods. 

The Minister added that States had been provided with adequate margin 
money amounting to Rs. 204.25 crore for giving immediate relief to the 
affected people. The Government of India were also keeping a close 
watch over the situation and the Crisis Management Group in the 
Department of Agriculture and Cooperation was meeting regularly to take 
stock of the situation and extend the relief without loss of time. 

The statetnent of the Minister was discussed in the House for three 
days, viz. 1, 2 and 3 August. Initiating the discussion on 1 August, Shri 
Harish Rawat requested for setting up of a parliamentary commission for 
assessing, the losses caused by natural calamities. 

Replying to the combined discussion on 3 August, in which 30 other 
members' participated, Shri Bhajan Lal said that the main reason for 
floods was indiscriminate cutting of forests whch caused drought as· well 
as floods. Maharashtra, Andhra Pradesh, Kerala and Karnataka were the 
worst affected by floods. Government of India always tried to provide relief 
during the natural calamities to the States and had provided As. 339 crore 
during the year, he concluded. 

International Conference on Car:F1bodia: Making a statement on 7 
August 1989, the Minister of State for External Affairs, Shri K.· Natwar 
Singh said that after holding consultations with different countries, includ-
ing India, the International Conference on Cambodia began with a 
Ministerial-level meeting on 30 July 1989 in Paris and ended on 1 August. 
Decisions were taken to establish three Working Committees in Addition to 
the Co-ordination Committee. India was the Co-Chairmen, along with 
Canada, of the first Committee which had been set up to define the 
modalities of. a ceasefire and the mandate as well as the principles which 
should guide the creation and operation of an effective international 
cor}trol mechanism, in order to 'supervise and control the comprehensive 
implementation of a settlement. The other Committees dealt with guaran-
tees regarding the independence, sovereignty, territorial integrity and 
neutrality ot Cambodia as also the matters relating to the return of the 

, Other members who took part in the discussion were: Sarvashri Syed Shahabuddin, Vljay 
N. Patil. A. Charlas. Somnath Rath, Bipin Pal Das, G.M. Banatwalla, Balasaheb Vlkhe 
Patil. N. Tombi Singh. Shantaram Naik. Shared Dighe. V.S. Yijayaraghavan, Sultan 
Salahuddin Owaisi. Ram Bhagat Paswan, Kali Prasad Pandey, Ram Ratan Ram, Ram 
Nagina Mishra. Madan Pandey, Chandra Pratap Narain Singh. Uttam Rathod, Vakkom 
Purushothaman.ShribaUav Panigrahi. George Joseph Mundackal, Jujhar Singh, Jagannath 
Chaudhary. Mohd. Ayub Khan (Udhampur). Professor P.J. Kurien, Dr. G.S. Rajhans, 
Professor N.G. Ranga, Shrimati Usha Chaudhary and Shrimati Keshavbal Kshirsagar. 
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refugees and an international plan for the reconstruction of Cambodia. The 
Minister added that India would like peace and normalcy to return to 
Cambodia with which she had cultural links from ancient times. 

Reports of Kudal Commission of Enquiry: Making a statement on 8 
August 1989, the Minister of State in the Ministry of Personnel, Public 
Grievances and Pensions and Minister of State in ·the Ministry of Home 
Affairs, Shri P. Chidambaram said that a Commission headed by Mr. 
Justice P.O. Kudal, set up on 17 February 1982, under the Commission of 
Inquiry Act to inquire into affairs of Gandhi Peace Foundation and 
connected organisations, had submitted six Interim Reports and a Final 
Report to the Government. The four main organisations looked into by the 
Commission were Gandhi Peace Foundation. AVARD, Gandhi Samarak 
Nidhi and All India Sarva Seva Sangh. 

The statement was a subject matter for discussion on 14 and 18 
August, 1989. Initiating the discussion on 14 August, Shri T. Basheer said 
that it was highly deplorable that the institutions established in the name of 
the Father of the Nation, M ~  Gandhi, had indulged in activities of 
financial irregularities and their politicalisation. He urged the Government 
to take over all these organisations. 

Replying to the discussion on 18 August 1989 in which 21 other 
members' participated, Shri Chidambaram pointed out that after framing 
the rules of procedure on 26 July 1982, the Kudal Commission issued a 
notice on 17 September 1982, to the four organisations named in the 
Resolution of Parliament and the Commission's notification. For full 14 
months, the Commission could do nothing because of the stay orders, 
which were obtained by these four organisations. The Commission issued 
850 notices and recorded the ..statements of 1,250 witnesses .. It was a 
moral indictment of those who commercialised the name of Mahatma 
Gandhi, he observed. 

Shri Chidambaram informed the House that out of 116 cases, 58 cases 
were found to be actionable and 16 of them had been referred to the CBI, 
12 to the Ministeries I Departments of the Government of India and 30 to 
the State Governments. 

Communal situation: On 11 October 1989, initiating a discussion on the 
subject, Professor Saif-ud-din Soz said that widespread communalism in 
the country was detrimental to the interests of the nation. Participating in 
the discussion, Shrl Ebrahim Sulaiman Sait called for benning of Ram 
Shila procession besides safeguarding Babri Mosque. 

Intervening in the discussion on 12 October 1989, the Minister of State 

• Other Members who took part in the discussion were: Sarvashri Balkavi Balragi, Ram 
Pyare PanikS. Jagannalh patnaik. Syed Shahabuddln. V.S. Vljayaraghavan. I. Rami Rli. 
N. Tomb! SIngh, Ba_heb Vlkhe Patil, Ramdeo Rei, Yogeahwar Prasad Yogeah. Sriballiv 
Panlgrlhi, Virdhi Chanoer Jain, Lal Vijay Pratap Sjngh, Asutoah Law, Dr. G.S. Rajhans, 
Kumari Marnall Banerjee, Shrirnati Baaavarajeswarl, and Shrirnati Usha Chaudhary. 
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in the Ministry of Personnel. Public Grievances and Pensions and Minister 
of State in the Ministry of HomeAffairs. Shri P. Chidambaram informed that 
throughout the last three years the Government had stood firm and had 
not appeased one community or the other and had tried to help the State 
Governments to preserve law and order and maintain communal harmony. 
But the period from July to September 1989 had been the worst quarter 
due to Babri Masjid and Ram Janam Bhoomi dispute. But the Govern-
ment. he affirmed. were determined togather all the secular forces 
together and would not desist from any step. which required to maintain 
communal harmony and peace. 

Replying to the combined discussion on 13 October 1989 in which 19 
other members' participated. the Minister of Home Affairs Sardar Buta 
Singh maintained that there was a well planned conspiracy to involve only 
Congress-ruled States in communal riots to defame the Central Govern-
ments and the Congress Party. Referring to Ram Janam Bhoomi and the 
Babri Masjid issue. he said that the status quo would be maintained 
there. till the High Court Bench gave its judgement on the issue. 

Presidential Proclamation on Kernataka. Moving a statutorty resolution 
on 12 October 1989. regarding continuance of Presidential Proclamation in 
respect of Karnataka from 21 October 1989. the Minister of State in the 
Ministry of Personnel. Public Grievances and Pensions and Minister of 
State in the Ministry of Home Affairs, Shri P. Chidambaram said that the 
Governor of Karnataka. in his letter addressed to the President had stated 
that·in the interest of electing a stable Government in the State. the option 
of dovetailing elections to the Legislative Assembly and the elections to 
the Parliament shoulct be kept open to the Election Commission and the 
Union G·overnment. The Governor had accordingly recommended Presi-
dent's rule in Karnataka for a further period of four months. Under the 
constitutional provision. the President's rule could be extended only for a 
period of six months and not for a shorter period. He. therefore. proposed 
that President's rule in Karnataka might be continued for a further period 
of six months with effect from 21 October 1989. 

Supporting the resolution. Shri P. Kolandaivelu said that the President's 
rule in Karnataka had prqved to be a boon for the people. 

Replying to the discussion in which eight members" participated Shri P. 
Chldambaram expressed the hope that once Government took a decision 

• Other members who took part in the discussion were: Sarvashr! R.L. Bhatia. Uttam Rathod, 
Haroobhai Mehta. Sultan Salahuddin Owaisi. Naresh Chandra Chaturvedi. P. Selvendran, 
Zainul Basher, Syed Shahabuddin, K.J. Abbasi. Shantaram Naik, Jujhar Singh, Balkavi 
Bair..gi, Mohd. Ayub Khar (Udhampur). Ram Pyare Panika, Sraja Mohan Mohanty. 
Digvijaya Singh, Aliz Qureshi. Professor Nirmala Kumar! Shaktawat and Kumar! Mamta 
Benerjee. 

•• Other members who took part in the discussion were: Sarvashri Ram Bhagat Paswan, 
G.S. Basavaraju, Syed Shahabuddin, Asutosh Law, Yogeshwar Prasad Yogesh, T.V. 
Chandrashekharappa, Dr. G.S. Rajhans and Kumari Mamata Banerjee. 
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on elections to Lok Sabha, it would be possible to take the suitable 
decision on elections to Assembly also.· 

The resolution was adopted. 

Agricultural package: Making a statement on 12 October 1989, the 
Prime Minister Shri Rajiv Gandhi informed the House about the increase 
in the procurement prices of various crops. He added that Government 
intended to increase the number of procurement centres so that every 
farmer would have access to a procurement centre within 10 kms. of his 
village. 

To this end, a special programme was being instituted for the extension 
of institutional credit on attractive terms for the establishment of cold 
storage facilities in rural areas. Government had proposed to take four 
specific steps for improving credit facilities for the farm community. As a 
first step with effect from the ensuing rabi season, a special line of credit 
of Rs. 100 crores through cooperative and commercial banks would be 
earmarked exclusively for Scheduled Caste and Scheduled Tribe farmers. 
Secondly, scales of finance for short-term production credit would be 
revised annually. Thirdly, a special credit regime would be instituted for 
farmers in. rainfed farming areas covered by watershed development 
programmes. Fourthly, pass books and agriculture credit cards would be 
extended to farmers so as to enable them to draw easily production loans 
from cooperative and commercial banks. 

The Prime Minister observed that under the Eighth Plan, irrigation water 
would be made available on an assured basis to an additional one crore 
hactares of land in the command areas of canal projects. The New Seed 
Policy was under implementation and the buffer stocks being built would 
ensure that farmers would have ~  to high quality seeds and planting 
material at reasonable prices. To generate appropriate technologies to 
modernise agriculture in each of the zones and by research and 
development of hybrids covering rice, maize, jowar, bajra, arthar, cotton 
and oil seeds, Government would reconstiMe the Indian Council of 
Agricultural Research and he would personally take over as its Chairman. 
A special extension and infrastructure package was being put in place for 
the development and processing of fruits end vegetables in suitable areas. 
Besides, Fish Farmers' Development Agencies were being established in 
all coastal districts to encourage pisciculture and aquaculture. Special 
attention would be given to poultry development The agricultural package, 
he added, would herald a bright new era for/the farming community. 

Presidential Proclamation on Punjab: On 12 October 1989, moving a 
statutory resolution regarding continuance of Presidential Proclamation in 
respect of Punjab for a further period of six months, with effect from 11 
November 1989, the Minister of State in the Ministry of Personnel, Public 
Grievances and Pensions and Minister of State in the Ministry of Home 
Affairs, Shri P. Chidambaram said that after enactment of the Constitution 
2424 LS-14 
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(Fifty-ninth Amendment) Act. 1988. President's Rule in Punjab had been 
promulgated with effect from 11 May 1988. 11 November. 198&and again 
with effect from 11· May. 1989. The present ,term of President's Rule in 
Punjab was due to expire on 10 November ~  The Govemor of Punjab. 
in his last report to the President of India had stated that it was not 
possible to have any Assembly elections as there was total uncertainty in 
the political arena in PunJab' and a more stable political situation would 
emerge in Punjab. after the Lok Sabha e e n~  

Replying to the discussion in which 12 members· participated Shri P. 
Chidambaram said that out of eleven items, eight items of the Punjab 
Accord had been fully implemented. The remaining three items could not 
be resolved due to fragmented Akali Party and the attitude of the 
Government in Haryana. 

Dealing with terrorism. Shri Chidambaram said that unless the Govern-
ment were able to stem the tide terrorists who were trained. armed and 
financed across the border. it would not be possible for the police alone to 
end terrorism in Punjab. The Government of India were in touch with the 
Pakistan Government. While Pakistan Govemment had perhaps taken 
some steps. the realities on ~ ground were not very different. he added. 

Regarding. Assembly elections. Shri Ghidambaram said that it was more 
difficult to hold elections to the Assembly than it was to Parliament. He 
expressed the hope that elections to Lok Sabha in Punjab would bring 
about a qualitative change in the situation. 

The resolution was adopted. 

Steep rise in prices of essential commodities: On 13 October 1989. 
making a statement in response to a call i n..s attention notice given by Shri 
Braja Mohan Mohanty and others. the MinISter of State of the Ministry of 
Food and Civil Supplies. Shri Sukh Ram. shared the concern of the 
members over the increase in the prices of some essential commod,ities 
and said that the index of foodgrains including cereals and pulses was 
higher by 6.1 per cent over the period of one year as on 23 September. 
1989, the wholesale price index of sugar. khandsari and gur was higher by 
20.7 per cent and edible oils were higher by 6.8 per cent. The increase 
noticed in the prices of essential commodities in the previous few weeks. 
was partly seasonal and the larger increase in the priceS of items like 
sugar and tea had to some extent been due to a decline in production. 
The Minister added that the Govemment had been keeping a close watch 
on price situation and had taken a number of steps to augment supplies 
especially of rice, S4gar and edible oils. As a result of various measures 

• Other members who. took part in the discussion were: Sarvashri Syed Shahabuddin, Virdhi 
Chander Jain, K.D. Sultanpuri, N. Tombi Singh, Kah Prasad Pandey, Sriballav Panigrahi, 
Abdul Rashid Kabuli, Jagannath Patnaik, Janak Raj Gupta, Girdhari Lal Vyas, Shantaram 
Naik and Professor Saif·ud-din Soz. 
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and in view of the bumper kharit prop, the Government, he added, were 
conUdent that in the coming. months, not only essential commodities would 
be available but there would also ~ declining trend in their prices. 

B. LEGISLATIVE BUSI,NESS 

Constitution (Sixty-fourth Amendment) ~ 1989 and. Constitution (Sixty-
fifth Amendment) Bill, 1989: On ~ May 1989, asking for leave to 
introduce Constitution. (Sixty-fourth Amendment) Bill, 1989, Prime Minister, 
Shri Rajiv Gandhi said that it was proposed through the Bill to enshrine in 
the Constitution, regular and periodic elections to Panchayati Raj institu-
tions. The Bill would ensure that Panchayati Raj had a democratic 
character, similar to the Lok Sabha and the State Assemblies and ensure 
Constitutional protection for ttieir functioning as representative institutions 
of the people. It would be mandatory for State Legislatures to ensure 
reservation tor the Scheduled ~  and Scheduled Tribes in proportion 
to their population in the relevant Panchayat area and to provide 30 per 
cent reservation of seats in Panchayats at all levels for women. The 
Panchayats would have the heavier responsibility for planning and social 
justice and would implement development schemes assigned to them by 
the State Governments. The purpose of the Bill, he added" was to ensure 
that pOwers delegated to the Panchayats remai'ned within "e Panchayats 
and were not channelled outside the system. 

Opposing the Bill from the point of view of legislative competence of the 
House, Shri C. Madhav Reddy said that it was against the provisions of 
article 246 and also repugnant to Schedule 7 of the Constitution. 
Expressing more or less similar views Professor Madhu Dandavate and 
Sarvashri Basudev Acharia, Dinesh Goswami. S. Jaipal Reddy, Somnath 
Chatterjee, Saifuddin Chowdhary, V. Kishore Chandra S. Dec lind N. V. 
N. Somu said that they were not against the devolution of powers and 
authority to the Panchayati Raj institutions, but this enactment would 
disturb the basic structure of the Conatitution. 

In a brief intervention, the Minister of Human Resource Development, 
Shri P. Shiv Shanker clarified that in no way the basic structure was 
offended by the amendment. 

Reiterating that the Bill would not change the basic structure of the 
Constitution, Shri Rajiv Gandhi said that by opposing the Bill, members of 
the Opposition' had proved to the people of the country that tney did not 
stand by the people of the country in this historic measure . 

. The motion for leave to introduce the Bill was adopted and the Bill was 
introduced. 

On 7 August 1989, moving that leave be granted to introduce the 
Constitution (Sixty-fifth Amendment) Bill, Prime Minister, Shlli Rajiv Gandhi 
said that the Bill would supplement the Panchayati Raj Bill and would 
make democratic decentralization to the Nagarpalika a keystone for the 
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country's constitutional arch. The Bill proposed two innovations. In all 
urban settlements, with a population of one lakh or more, there would be 
direct election of Wards Committees, to which the Municipality would 
devolve local powers and local responsibilities. The Ward Councillor would 
be a member of the Wards Committee of his area and would constitute 
the link between the Ward and Municipality. In cities with a populatidn 
above three lakhs, the chairpersons of the Wards Committees would 
constitute a Zonal Committee. Powers, responsibilities and finances would 
devolve to the Zonal GPmmittee from the Municipal Corporation. 

The Prime Minister added, that the Bill had the provision of periodic 
elections and reservations for Scheduled Castes and Scheduled Tribes 
and Women on the pattern proposed in the Constitution (Sixty-fourth) 
Amendment Bill. A Finance Commission would be constituted in every 
State to review Municipal finances and recommend principles on the basis 
of which the sound finance of Nagarpalika would be assured. A Joint 
Committee of the Nagarpalikas and Panchayats would be established to 
undertake the tasks of intergrated development of a district as a whole. 

Allaying the apprehension raised by Shri Syed Shahabuddin, the 
Minister of Law and Justice, Shri B. Shankaranand said that Government 
were not going to change the basic structure of the Constitution in terms 
of the Supreme Court judgement. 

The motion for leave to introduce the Bill was adopted and the Bill was 
introduced. 

On 8 August 1989, Shri Rajiv Gandhi moved motions for consideration 
of both the Bills. 

Intervening in the discussion on 9 August, 1989, the Minister of State in 
the Department of Rural Development in the Ministry of Agriculture, Shri 
Janardhana Poojari informed that MPs and MLAs might become members 
of the Block Panchayats or ZilaPanchayats, but they would not have 
voting rights. 

Intervening in the discussion on 10 August, the Minister of State in the 
Ministry of Welfare, Or. Rajendra Kumari Bajpai stated that these two Bills 
would provide opportunities to scheduled castes, scheduled tribes, women 
and other weaker sections of society to participate in various developmen-
tal activities of their respective villages and towns. Shri B. Shankaranand 
clarified that the Governor of a State was given the power to act in his 
discretion only in the context of extension of certain provisions of the Bill 
to the scheduled areas, and tribal areas, and in all other cases, no 
discretionary powers had been conferred on the Governor of a State. 
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The combined discuss!0n on both the stlls lasted for 3 days i.e. 8, 9 and 

10 August 1989, In which 76 members took part. 

Replying to the discussion on 10 August 1989, on Constitution (Sixty-
fourth Amendment) Bill, the Minister of Agriculture, Shri Bhajan LaJ said 
that Government wanted three-tier system with Panchayat, Panchayat 
Council and District Council and wanted that Chairman of Panchayat 
Council and of the District Council should be elected indirectly to avoid 
irregularities. The Bill would not cover Jammu and Kashmir for which there 
were separate provisions. With regard to States having a population of 
less than 20 lakhs such States were free to introduce or not to introduce 
the provisions of the Bill, he added. 

Replying to the discussion on Constitution (Sixty-fifth Amendment) Bill, 
the Minister of Urban Development, ~  Mohsina Kidwai, said that the 
Bill had been brought after consulting atleast4,OOO people, by The Minister 
in-charge. It was discussed in the Consultative Committee meetings later 
and finally with the Chief Ministers of various States. Emphasizing the 
need for Wards and Zonal Committees, Shrimati Kidwai added that 
Government would try to plug the loopholes and the lacunae, if any, in the 
Bill, at the time of its implementation. 

The Bills, as amended, were passed by the requisite majority in 
accordance with the provisions of article 368 of the Constitution. 

High Court and Supreme Court Judges (Conditions qf Service) Amend-
ment Bill, 1989:"" On 28 July 1989, moving that the Bill be taken into 
consideration, the Minister of Law and Justice, Shri B. Shankaranand said 
that the Bill proposed to give benefits to the Judges of the High Courts 
and Supreme Court in the form of raising the quantum of carry forward of 

"The Members who took part in the discussion were: S8IVashri R.S. Sparrow. P. 
Selvendran. Naresh Chandra Chaturvedi, Bholanath Sen. Shripati Mishra. Hussain Dalwai, 
Abdul Rashid Kabuli. D.P. Yadav. Ram Pyare Panlka. Braja Mohan Mohanty, Kall Prasad 
Pandey. P.A. Antony, Haroobhai Mehta. K. Kunjambu. Kamala Prasad Singh. Sultan 
Salahuddin Owaisi. K. S. Rao. 8apuIai Malviya. Girdhari Lal Vyas. Somnath Rath. Virdhi 
Chander Jain. K. Mohan Das, Umakant Mishra,' Ram Prakash, Gopeshwar. Syed 
Shahabuddin. Vijay N. Pati!, K.P. Singh' Dec. Mohd. Ayub Khan (Udhampur), E.S.M. 
Pakeer Mohamed. Manikrao Hodlya Gavit. P.K. Thungon. Pratap Bhanu Sharma. R.S. 
Mane, Sharad Dighe. N. Tombi Singh. Ram Singh Yadev, Yogeshwar Prasad Yogesh. 
Shantaram Naik. Mohd. Ayub Khan (Jhunjhunu), Dharam Pal Singh Malik. Lal Vijay Pratap 
Singh. K.D. Sultanpuri. L. Balaraman. Atish Chandra Sinha. V. Krishna Rao, S.B. Sidnal. 
R.S. Khirhar. Bharat Singh, Meijinlung Kamson. Kadambur. M.R. Janarthanan. Surandra 
Pal Singh. G.M. Banatwalla. Harish Rawat. Shankarlal. Ganga Ram. Chandra Shekhar 
Tripathi. Sriballav Panigrahi, Motilal Singh. Bhishma Dec Dube. Asutosh Law, Digvijaya 
Singh. Dr. G.S. Rajhans. Dr. P. Vallal. Peruman. Dr. Digvijaya Sinh. Professor N.G. Ranga. 
Professor Saif-ud-din Soz, Professor P.J. Kurian. Professor Narain Chand Parashar. 
Kumari Mamala Banerjee. Shrimati Phulrenu Guha. Shrimati Jayanti Patanaik. Shrimati 
Prabhawati Gupta, Shrimali Usha Thakkar. Shrimati Usha Rani Tomar and Shrimati 
Chandresh Kumari. 

"" The Bill was introduced on 21 July 1989. by the Minister of Law. Shri B. Shankaranand. 



528 The Journal of Parliamentary Information 

leave to Judges. from one hundred eighty days to two hundred forty days. 
enhace leave allowances after 45 days of leave and increase in the 
minimum family pension to Rs. 3751- per month to a Judge w.e.f. 
1 November 1986 and to ,clarify the meaning of 'Family Pension' to make 
it more specific. 

Winding "p the discussion on 14 August 1989. in which 10 members' 
participated. Shri Shankaranand told the House that steps had been taken 
to reduce the mounting arrears of cases in the Courts. As regards the 
appointment of Judges. the Minister clarifed that the Govemors of the 
States. the Chief Justices of the State High Courts and the Chief Justice 
of India had to be consulted and then a recommendation was made to the 
President of India. So the delay in appointing Judges was inherent in the 
very procedure laid down by the Constitution. As far as appointment of 
scheduled caste. scheduled tribe or women Judges was concemed. the 
Govemment had been able to appoint nine scheduled caste Judges and 
two scheduled tribe Judges in various t1!gh Courts. 

The Bill. as amended. was passed. 

Constitution (Sixty-third Amendment) Bill 1989": On 1 0 August 1989 
moving that the. Bill be taken into consideration. the 'Minister of Home 
Affairs. Sardar Buta Singh said that the Bill sought to provide for 
reservation of 20 seats for Scheduled Tribes in the Assembly of Tripura by 
amending the Representation of the People Act. 1959. as envisaged in 
para 305 of the Memorandum of"Settlement on Tripura signed on 12 
August 1988. for bringing a satisfactory settlement of the problems of 
tribals in Tripura. The amendment. he added. would not affect n~ 
reservation in the existing Assembly of Tripura until its dissolution. 

The Bill. as amended. was passed by the requisite majority in 
accordance with the provisions of Ar1!cle 368 of the Constitution. 

Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities) 
Bill 1989'" On 14 August 1989. moving that the Bill be taken into' 
consideration. the Minister of State in the Ministry of Welfare. Dr. Rajendra 
KtJmari Bajpai said that the Bill was intended to prevent the atrocities on 
scheduled castes and scheduled tribes and also to provide for economic 
and social rehabilitation of the victims of atrocities. The Bill placed a 
special responsib.ility on public servants who were not members of 
scheduled castes or scheduled tribes to take action to protect the interests 
of scheduled castes and scheduled tribes against atrocities committed on 
the latter . 

• Members who took part in the discussion were: Sarvashri Aziz O\Ireshi. V.S. Mahajan, Virdhi ' 
Chancier Jain, Haroobhai Mehta, K.D. n~ Yogeshwar Prasad Yogesh, Ram Bhagat 
Paswan, Syed Shahabuddin, Somnath Ralll and Dr. G.S. Rajhans. . . 

•• The Bill was introduced on 2 May 11189 by 1M Minister 01 Home Alf8lrs, Sardar Buts Singh. 

"'The Bill was introduced on 9 August. 1989 by Dr. RaJendra Kumar! BaJpal, Minister of 
State '" the Ministry of Welfare. 
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Winding up the discussion on 16 August 1989 in which 35 members 
participated, Dr. Rajedra Kumari Bajpai, said that the Government had 
brought the Bill after making a detai!ed study of the problems faced by 
the scheduled castes and scher]uled tribes. As for inclusion of scheduled 
caste and scheduled tribe offICers in the law and order machinery, 
Government were trying to give adequate representation to them in all 
the branches of administration and were taking necessary steps in this 
regard. 

The Bill was passed. 
Salary. Allowances and Pension of Members of Parliament (Amend-

ment) Bill 1989 ~~ On 16 August 1989, moving that the Bill be taken into 
consideration, the Minister of Parliamentary Affairs and Minister of 
Information and Broadcasting, Shri H. K. L. Bhagat said that on the 
recommendation of the Joint Committee on Salaries and Allowances of 
Members of Parliament, it was proposed to allow air travel facility to the 
members of Parliament representing the Union Territories of Andaman 
and Nicobar and Lakshadw881l islands for return journey ~  from the 
nearest airport in the mainland of India to the convenient place of 
residence in the islands. 

The Bill was passed. 
Scheduled Castes and Scheduled Tribes Orders (Amendment) Bill, 

1989 t: On 13 October 1989, moving that the Bill be taken into consider-
ation the Minister of State in the Ministry of Welfare, Dr. Rajendra 
Kumari Bajpai said that the Bill sought to provide for the removal of 
derogatory names from the lists of scheduled castes and scheduled 
tribes and substitute them with dignified names while at the same time 
ensuring that members of these communities continued to be treated as 
scheduled castes and scheduled tribes without facing any difficulty. 

Winding up a brief discussion in which four members t participated, Dr. 
Bajpai stated that the social condition of a caste varied from State to 
State and it would not be proper to ene ~e any caste as scheduled 
caste or tribe in the whole country. 

The Bill was passed. 
C. QUESTION HouR 

During the Session, a total of 10,489 notices of Questions (8,064 
Starred, 2,405 Unstarred and 20 Short Notice) were received. Out of 
these, 350 Questions were admitted as Starred, 3,344 as Unstarred and 
one as Short Notice Question. 34 Starred and 300 Unstarred Questions 

• Members who took part In the OISCU5Slon were Sarvashn Ram Ratan. Ganga Ram. Hansh 
Rawat. Bapulal Malviya. Syed Shahabuddln. Hanhar Soren. DlgvlJaya Smgh. P.M. Sayeed. 
Manikrao Hodlya Gavit. Janak Raj Gupta. Ram Pyare Panlka. Sunder Singh. Kah Prasad 
Pandey. Ram Swaroop Ram. Jagannath Patnalk. Ram Smgh Yadav. Mahablr Prasad Yadav. 
K. Kunjambu. Sipln Pal Das. Vir Sen. K.D. Sultanpun. Keyur Bhushan. Nandlal Chaudhary. 
Ram Bhagat Paswan. Kammodilal Jatav. Mankuram Sodl. K. Pradhanl. Unam Rathod. R.S. 
I~  Chintamanl Jena. Choudhary. Lachchhl Ram. Dr G.S. Rajhans, Shnmall Basavra· 
jeswari, Dr. (Shrimali) Phulrenu Guha and Kumari L<amala Kuman. . 
"lne Bill was Introduced on 14 August, 1989 by the Minister of Parliamentary Aff8lrs and 
MInister of InformabOn and BroadcaSting, Shfl H.K.L. Bhaaat. 
~ The Bill was Introduced on 12 Oct:>ller, 1989 by the Minister of Stale of the Mlmstry of 
Welfare. Dr. Rajendra Kuman Bajp81. 

ook rt the 'disCUSSIOn were' Sarvashn Mamkrao Hodlya Gavl\' K. ;M&mbers whO I pa In _ .' . _ ... 
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were deleted I withdrawnl postponed I transferred from one Ministry to 
another. 

Daily Average of Questions: Each Starred List contained 20 Questions 
except those of 27 July and 3, 7 and 10 August 1989 which contained 21 
Questions each. The average number of Starred Questions answered orally 
on the floor of the House during the Session was between 6 and 7. The 
maximum number of Starred Questions answered on a day was 10 on 4 
August and the minimum was three on 19 July. 

The average number of Questions in the Unstarred List came to 176 
against the prescribed limit of 230 Questions, the minimum being 148 on 
2 August and maximum being 228 on 18 July. 

Ha/f-an-Hour Discussions: In all, 19 notices of Half-an-hour Discussion 
were received during the Session. Out of these, one notice was admitted 
and discussed on the floor of the House. 

D. OBITUARY REFERENCES 

During the Session, the House made obituary references to the passing 
away of Shri Bir Bahadur Singh, sitting member, Rajya Sabha and Union 
Minister for Communications; Shri Anand Gopal Mukhopadhyay and 
Shrimati Chandra Tripathi (sitting members); Sarvashri P. Muruthiah, S. K. 
Dey, Chapalendu Bhattacharyya, V. Vairava Thevar, Yadav Narain 
Jadhav, Shrichand Singhal, T. M. Vishwanatha Reddy, Dharamsinhbhai 
Dayabhai Patel, Badlu Ram Shukla, Sarjoo Pandey and Shiv Kumar 
Shastri (all ex-members). Members stood in silence for a short while, as a 
mark of respect to the deceased. -----

AAJYA SABHA 
HUNDRED AND FIFTY-FIRST SESSION· 

The Rajya Sabha met for its Hundred and Fifty-First Session on 18 July, 
1989 and was adjourned sine die on 18 August, 1989. It was reconvened on 11 
October 1989 and adjoumed sine die on 13 October 1989. A resume of some 
of the important discussions held and other business transacted during the 
Session is given below: 

A. DISCUSSIONS 

Report of the Comptroller and Auditor General of India: Initiating a short 
duration discussion on the report on 21 July 1989, Shri N.K.P. Salve said that if 
there were any financial irregularities in the Bofors deal, the then Finance 
Minister, Shri V.P. Singh was entirely responsible for it. He was the one who 
cleared the entire financial implications, so far as the contract was concerned. 
He further said that the tOtal authority which the Comptroller and Auditor 
General had, was only to point out irregularities, waste, extravagance, losses, 

• Contributed by the Research and Library Section. Rajya Sabha Secretanat. 
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deviating from law or prescribed procedure. His scope, in a way, was 
very limited, that is confined tb auditing the accounts of the Govemment 
of India and the States. The member felt that the totality of the approach 
of the Comptroller and Auditor General was extremely casual and 
lackadaisical as he did not consider other important and relevant ~ 
of the matter. There was the statement of the Chief of the Army Staff on 
oath. According to him, under the changed logistics, the Swedish guns 
were far more preferable to French guns. The basis of preference in 
regard to the deal was not challenged by the C&AG, yet the manner in 
which the report was written seemed to create suspicion against the 
bona fides of those who recommended Bofors. The objection by the 
Comptroller and Auditor General that the ammunition worth Rs. 328.98 
emre was ordered after diluting .the minimum acceptable standard was 
not valid when the Joint Parliamentary Committee (JPC) in the trial 
demonstration had found that the various parameters had been fully 
complied with in this regard. 

Replying to the discussion" on 27 July 1989, the MinistQr of Defence, 
Shri K.C. Pant said that the sole purpose of the opposition was to see 
that the facts did not come to light and in case they came to light, they 
were not prepared to listen to them. He further said that what was being 
discussed there was not the Comptroller and Auditor-General but his 
report. This distinction was to be made very clear. Refuting one by one, 
the points raised in the C&AG report, the Minister said that there was a 
question about the reversal of priorities as between Sofma and Bofors in 
1986. General Sunderji was closely examined by the JPC in that respect. 
He explained that whereas earlier they were exploring the possibility of 
importing a self-propelled Howitzer which weighed in favour of the 
French system, later on it was decided not to import a self-propelled 
Howitzer. And that made the difference. As regards the question of 
financial evaluation, a much larger credit was available under the 
Swedish package than was available under the French package and the 
entire matter was explained in detail in the JPC Report. While highlight-
ing the observation with regard to the negative aspect of the credit 
package, had the audit also commented and given the other side of the 
picture, the right and balanced impression would have been created. 
Refuting the argument that the C&AG report had proved corruption 
charges, the Minister said that the reports of the C&AG were not 
verdicts. The C&AG had also prepared reports on matters pertaining to 
the States also. Those reports were critical of the working of the 
Ministries there. 

The only role' of the Audit, the Minister said, was to go into the 

"Other members who took part In the diacusaion were: Sarvashri Kahnu Charan Lanka. 
Madan Bhatia, Ghulam RHOOI Mallo, Anand Sharma, A,G, KullWyll, Pawan Kumar Ban .. I, 
p, Chidambaram, S.S. Ahluwalia, Dr. Ratnaker Pandey and Dr. Subramanian Swarny. 

2424 LS-15 
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Government's financial transactions and to point out questions for the 
consideration of Parliament and its committees. 

Inadequate supply of essential commodities by the Union Government 
to the States: Calling the attention of the Government on 2 August 1989, 
Shri Parvathaneni Upendra said that the people in different States were 
facing difficulties due to inadequate supply of rice, sugar and other 
essential commodities by the Union Government. He also referred to the 
problems being faced in the distribution of subsidised rice to tribal 
population in various parts of the country. 

Replying to the discussion.' the Minister of State for Food and Civil 
Supplies, Shri Sukh Ram said that during the kharif season, the country 
had harvested a record rice crop of 63.80 million tonnes against 48.76 
million tonnes in the previous year. It meant that an additional quantity of 
about 15 million tonnes of rice was available in the market from this year's 
kharif production. The Minister added that in view of the arrival of a 
bumper kharif crop in the market and tight stock position of rice, 
occasioned by higher level of allotments during 1987-88 and 1988-89 and 
also to tackle the situation created by the severe drought of 1987 and its 
spillover effects, and damage to standing paddy crop in the rice surplus 
states of Punjab and Haryana due to unprecedented floods in September 
1988, a review of allocation of rice from Union Pool to various States was 
undertaken. Accordingly, allocation of rice was reduced in case of most 
States uniformly by 20 per cent from the month of February 1989. 
Simultaneously, the allocation of wheat was uniformly increased by 5 per 
cent during the lean month of February and March 1989. The Minister 
informed that there was adequate stock of wheat in the Union Pool and 
Supplies to the States were being maintained at reasonable levels. 
Adequate supply of levy sugar was also being maintained to the States for 
distribution through fair price shops. 

As regards problems in the distribution of sudsidised rice to tribal 
population, the Minister said that the distribution of foodgrains within the 
State was primarily the responsibility of the State Govemments. The Union 
Government made monthly allocation of rice and wheat for Public 
Distribution System (PDS) to the State GovemmentS/Union Territories. 

Communal situation in the country; On 12 October 1989. initiating a 
short duration. discussion, Shri Chaturanan Mishra said that the entire 
country was passing through an extraordinary situation. The alarming 
speed with which communalism was spreading in the country was"a 
matter of great concern to all. The Hindu communal elements and Muslim 
fundamentalist elements, both together had created a situation of confron-
tation by adopting a very aggressive and violent posture. Thtt Gove,ll-

'Other members who took parlin the diSCUSSion were: Sarvashn N.E. Balaram. Chitta Basu. 
V. Gopalsamy. M.S. Gurupadswamy. E. Balanandan, Jagesh Desai. V. Narayanaswamy, Atal 
Bihar. Bajpayee, ~  Valiullah. Ram Awadesh Singh, A.G. Kulkarni. Blr Bhadra Pratap 
Singh, Kamal Morarka, Ram Chandra Vikal. Dr. Nagen Salkla and Professor Sourendra 
Bhattacharjee. . 
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ment, he alleged, were not able even to punish five per cent of those 
guilty of communal riots. The reports of Commissions appointed to enquire 
into communal disturbances were thrown into the dustbin by the Govern-
ment, he added. There was a general feeling that the Government had 
failed to safeguard the security of the people and that the police was 
corrupt. The member also pointed out that the Minorities Commission was 
there and yet there had been no meeting of the- Commission for the last 
two and half years. He cautioned that communalism should not be made 
an issue for capturing votes. 

Replying to the discussion·, the Minister of Home Affaris, Sardar Buta 
Singh said that during the last year and half the Government tried to solve 
the problem of Ram Janambhoomi in accordance with Constitutional 
provisions with the help of all political parties. When there was no solution 
in sight, there was a suggestion that the whole matter should be place 
before the High Court and its decision should be accepted by all. The 
supporters of Babri Masjid stated that till the decision of High Court they 
would oppose any move to built the temple. But they would withdraw their 
case in the event of High Court giving decision in favour of Hindus. Then 
they would have no objection for construction of a temple. There could not 
be more straight-forward proposition than this. But the other party's stand 
was that they would abide by the High Court judgement if it was in their 
favour and if it was against them they would not abide by it. In that case 
what would happen, the Minister asked. 

Thereafter, the Deputy Chairman moved a resolution expressing "grave 
concern at the increase in the incidents of communal violence and the 
disruption of communal harmony and peace due to the machinations of 
forces of fundamentalism and communalism", which was adopted by the 
House. 

Purchase of 155 mm Howitzer Guns: Initiating a short duration discus-
sion on 13 October 1989, Shri M.S. Gurupadaswamy said that the Bofors 
contract scandal was a permanent blot on the fair name of the country, 
besides being a blot on the government itself. The Government of India, 
he felt, took every step to cover up the scandal and did not heed General 
Sundarji's advice, who had asked the Government to pressurise Bofors to 
come out with the names of recipients of bribery and- kickbacks. The 
documents published in the 'Hindu' revealed that the Government were 
directly involved in bribery. If that was not so, why the Government of 
India brought pressure on Shri Kasturi, the Chief Editor of 'Hindu' not to 
publish the documents, the member enquired . 

• Other members who took part in the discuSSion were: Sarvashri Syed SIbtey Rul, 
Parvathaneni Upendra. Suresh Pachouri. Arangil Sreedhar, S.S. Ahluwalia, E. Balanandan, 
Raool Valiutlah. Shanker Sinh Vaghela, Shiv Pratap Mishra. V. Gopalsamy. Ghulam RuooI 
Mana. Ram Awadesh Singh, Mohammad Amin Ansari and Dr. (Shrimati) SarojInI MM1ahi. 
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Replying to the discussion . the Minister of Defence, Shri K.C. Pant, 

said that unsubstantiated allegl111ions or unsubStantiated charges did not 
amount to documents. He assured the House that the Govflrnment were 
taking the investigation seriously and that they were going to take into 
account what had appeared in the 'Hindu'. 

Regarding why the Indian Government did not cancel the Bofors 
contract, the Minister clarified that the weapon was a good one, and 
cancellation of the contract, if it meant depriving the' country of the weapon 
when it needed, would have been the act of a cowardly Government. No 
government which had to protect the national security could take such a 
decision in a huff. The Minister also pointed out that the Government had 
reached a kind of a floor price and after that it had got the best gun 
possible, both in respect of technical quality and price. 

B. LEGISLATIVE BUSINESS 

The Employees S'ate Insurance (Amendment) Bill, 1989'·: Moving the 
motion for consideration of the· Bill on 26 July 1989, the Minister of 
Labour, Shri Bindeshwari Dubey said that the Government proposed to 
carry out some important amendments in the Employees State Insurance 
At;t, 1948 which was last amended in 1984 so as to meet the genuine 
needs of the workers as also to make the act more effective. The act was 
proposed to be extended areawise to certain new clauses of establish-
ments in a phased manner. The wage limit for coverage of the WOrkers as 
also for exemption of employees from payment of employees' contribution 
were proposed to be increased. A number of other important amendments 
e ~ also being made to plug the loopholes in the existing provisions so 

as to further streamline the working of the act, he added. 
The motion for consideration of the Bill and the clauses etc. were 

adopted and the Bill, as amended, was passed on 31 July 1989. 
The Delhi Vehicles Taxation (Amendment) Bill, 1989 t Moving the 

motion for consideration of the Bill on 27 July 1989, the Minister of State 
in the Ministry of Surface Transport, Shri Rajesh Pilot said that the Delhi 
Motor Vehicles Taxation (Amendment) Bill, 1989 was intended to have a 
system of one-time tax in respect of nOMransport vehicles in Delhi. The 
basic principle adopted in that Bill for computing the lump sum tax was the 
charging of one-time tax equivalent to annual tax for ten years, to be paid 
at the time of registratior1 of vehicles itself. The Minister said that care had 
also been taken to see that (a) the owner of vehicle atready registered 
would be required to pay the tax in lump sum only on proportionate basis 
and (b) there was a provision for makina refund whenever there was a 

'The other members who took part in the discussion were: Sarvashn Dlpen Ghosh. Madan 
Bhatia, S.S. Ahluwalia, Jaswant Singh, Vlshvjit P. Singh. V. Gopalsamy. P.N. Sukul. 
Chaturanan Mishra, Anand Sharma, Chitta Basu, Ram Awadhesh Singh, Pawan Kumar 
BenNI, P. ChidamNr8m, Mirza IrahadbaIg, Plo' ... or C. LaIcIhmIInna, Or. Subramanian 
Swamy, Dr. ~ SaIkIa, Sardar ~ SIngh. Aurora, and P'O' •• Of SoI.Irandra 
Bhatt8cI1wjee. 

" The Bill was Introduced in the Rajya Sabha on 24 July. 1989. 
'The Bill, as puaed by Lok Sabha, was laid on the Table on 24 July. 1989. 
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temporary as well as permanent non-use of vehicles and when the vehicle 
was transferred from the Union Territory of Delhi to other States. 

The motion for consideration of the Bill and the clauses, etc., were 
adopted and the Bill was passed on the same day. 

The Working Journalists and other Newspaper Employees (Condition of 
Service) and Miscellaneous Provisions (Amendment) Bill, 1989·: Moving 
the motion for consideration of the Bill on 18 August 1989. the Minister of 
Labour, Shri Bindeshwari Dubey said that alongwith an examination of the 
substantive recommendations which the Wage Boards had made with 
regard to the wages and service conditions of the employees. the 
Govemment also undertook a study of various provisions of the act. 
During the course of study, it was noticed that although no substantive 
changes were required in the law. there were certain terms lind concepts 
incorporated in the act which lent themselves to differing interpretations by 
different Wage Boards. It was, therefore, considered appropriatft to 
incorporate certain amendments in the act in order to clarify doubts. 
misconceptions and controversies about those terms for smoother func-
tioning of the Wage Boards, posslbly to reduce the area of disagreement 
among the members of the Boards. 

The Minister said that those amendments were proposed keeping in 
view the larger interests' of the working of the newspaper industries and 
for ensuring that the efforts of Government towards discharging its 
statutory responsibility of fixing and revising the wages of working 
joumalists and non-joumalist employees, were not impeded. 

The motion for consideration of the Bill and the clauses etc. were 
adopted and the Bill was passed on the same day. 

The High Court and Supreme Court Judges (Conditions of Service) 
Amendment Bill, 1989· : Moving the motion for consideration of the Bill on 
18 August. 1989, the Minister of State in Ministry of Law and Justice, Shri 
Hans Raj Bhardwaj said that ~  the Bill the Govemment proposed to 
give benefits to the Judges of th' High Court and the Supreme Court in 
the form of raising the quantum of carry forward of leave to the judges 
from 180 days to 240 days, enhanced leave allowances after 45 days of 
leave, increase in the minimum family pension to Rs. 3751 per month to 
the family of a Judge with effect from 1 November 1986 and ctarificatton of 
the meaning of expression "family pension" to make that more specific. 

The motion for consideration of the Bill and the clauses etc. were 
adopted and the Bill was returned on the same day. 

The Salary, Allowances Elhd Pension of Members of Parliament 
(Amendment) Bill, 1989·. Movina the motion for consideration of the Bill 
on 18 August 1989, the MiNster of State in the Ministry of Parliamentary 
Affairs, Shri M.M. Jacob said that at present the members of Rarliament 
representing the Union Territories of Andaman and Nicobar, and Lakshad-

·The Bdl. as passed by Lok Sabha. was laid on the Table on 16 August. 1989. 
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weep Islands were entitled to air travel facility along with the 
spouse/companion from the usual place of residence in the island to 
the nearest airport in tho mainland of India. For the return journey, 
steam facility was available to them. On the recommendation of the 
Joint Committee on Salaries and n~  of Members of Parlia-
ment, it was proposed through the Bill to allow air travel facility to 
them for return joumey also, from the nearest airport in the main-
land of India to the usual place of residence in the island. 

The motion for consideration of the Bill and the clauses etc., 
were adopted and the Bill was passed on the same day. 

The Scheduled Castes and the Scheduled Tribes (Prevention· of 
Atrocities) Bill, 1989": Moving the motion for conSideration: of the 
Bill on 18 August 1989, the Minister of State in the Ministry of Wel-
fare, Dr. Rajendra Kumari Bajpai said that in trying to discharge a 
mandate of the Constitution, poverty alleviation programmes which 
provided a special attention to the scheduled castes and scheduled 
tribes, had been expanded and intensified. The demand for justice, 
for equality, for a human living standard, for knowledge, for educa-
tion and freedom led, in some cases, to retaliation by groups which 
were not enlightened enough to recognise the healthy signs of 
growth. 

The Bill sought to prevent the commission of\ atrocities against the 
members of scheduled castes and scheduled tribes, to provide spe-
cial courts for the trial of such offences and for relief and rehabilita-
tion of the victims of such offences and for matters connected 
therewith or inci&ntial thereto. 

The motion for consideration of the Bill and the clauses etc. were 
adopted and the Bill was passed on the same day. 

C. THE QUESTION HOUR 

During the Session, 6,592 notices of questions (5,906 Starred and 
686 Unstarred) were received. Out ~ these, ·374 Starred Questions 
and 3,279 Unstarred Questions were admitted. 11 Short Notice 
Questions were received and only one Question was admitted. After 
the lists of Questions were printed 6 Starred and 94 Unstarred 
Questions were transferred from one Ministry to another. One 
Unstarred Question was withdrawn by the member. 

Daily Average of Questions: Each of the Lists of Starred Ques-
tions contained 17 to 21 Questions. On an average 3.8 Questions 
per sitting were orally answered on tt)e floor of the House. The 
maximum number· of Questions orally answered were 5 on 28 and 

"The Bill, as passed by Lok Sabha. was laid on the Table on 16 August. 1989. 
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1 July and 7, 9, 10 and 11 August 1989 and the minimum number of 
luestions orally answered was one on 8 August 1989. 

The minimum number of Questions admitted in the Unstarred Questions 
sts was 75 on 18 July 1989 and their maximum number was 226 on 11 
lugust 1989. Their average came to 172.6. 

Ha/f-an-hour Discussions: Only 6 notices of Half-An-Hour Discussion 
tere received during the Session but none was admitted. 

Statement correcting answers to Questions: Ten Statements correcting 
Inswers to Questions given in the House were laid by the Ministers 
:oncemed. 

D. OBITUARY REFERENCES 

During the Session, the Chairman made references to the passing away 
)f Mr. Ayatollah Ruhollah Khomeini, Iran's religious leader, Shri Bir 
~ d  Singh, sitting member and Union Minister for Communications 
and Sarvashri SK Dey, S. Sivaprakasam, Hashim Raza Allahabadi Abdi 
and T.K. Srinivasan, all ex-members. Members stood for a short while as 
a mark of respect to the deceased. 

STATE LEGISLATURES 
ANDHRA PRADESH LEGISLATIVE ASSEMBLY' 

The Andhra Pradesh Legislative Assembly which commenced its Mon-
soon Session on 6 September 1989 was adjourned sine die on 19 
September 1989. 

Legislative Business: The Session was mainly intended to transact 
Legislative Business. During the sittings, as many as 27 Government Bills 
were passed. Notable among the Government Bills passed were: a Bill to 
amend the Andhra Pradesh Ceiling on Agricultural Holdings Act, a Bill to 
provide for State flJnding of elections to local bodies, a Bill to provide for 
creation of an Institute of Professional Studies, a Bill to monitor sick 
industries in the State and a Bill to create Nyaya Panchayats for speedy 
enforcement of justice in vlltages .. 

Financial Business: The first batct'l of supplementary Estimates of 
Expenditure which were presented to the Assembly during the Session 
was discussed and passed. 

UTTAR PRADESH LEGISLATIVE AssEMBLY' 
The Uttar Pradesh Legislative Assembly commenced its Second Ses-

sion on 25 September 1989 and was adjourned sine die on 30 September 
1989. 

Financial Business: The first supplementary grants for the year 1989-90 
were presented to the House on 27 September 1989. A consolidated 
motion was passed by the House next day approving the whole amount 
for the votable demands of supplementary grants. The Appropriation Bill 

• Material contributed by Andhra Pradesh Legislative Assembly 

,. Matenal contributed by Uttar Pradesh Legislative Assembly. 
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pertaining thereto was also passed the same day. 
Obituary References: On the opening day, the 1oI0use made obituary 

references to the passing away of several dignitaries including the Union 
Minister for Comminications and former Chief Minister, Shri Bir Bahadur 
Singh. 

WEST BENGAL LEGISLATIVE ASSEMBlY· 
The West Bengal Legislative (Tenth Legislative Assembly) commenced 

its Sixth Session on 1 September 1989 and was adjourned sine die on 18 
September 1989 and subsequently prorogued with effect from 19 Sep-
tember 1989. 

Legislative Business: The major part of the Session was devoted to the 
tfansaction of Legislative Business. Notices for introduction, consideration 
and passing of 19 Bills were received. Of them, 16 were passed and three 
were referred to the Select Committees. 

Obituary References: On the opening day, the House made obituary 
references to the passing away of twelve eminent personalities including 
Mr. Ayatollah Ruhollah Khomeinl, Iran's supreme spiritual and political 
leader, one sitting M.P. elected from the State and four former members 
of the State Assembly. The obituary references to some other eminent 
persons ~ e also made on 11 and 12 September 1989. On 1"5 
September 1989, the House made obituary reference to the passing away 
of Shri Nallni Guha, a veteran sitting member who passed away on that 
date. 

UNION TERRITORIES 
DELHI METROPOLITAN COUNCIL 

The Delhi Metropolitan Council commenced its Twentieth (Budget) 
Session on 24 July 1989, It adjourned sine die on 3 August 1989. 

Financial Business: The major part of the Session was devoted to the 
transaction of the financial business. The Budgets pertaining to Delhi 
Administration and Deihl Development Authority for the year 1989-90 were 
presented to the Council by the Chief Executive Councillor on 26 and 31 
July 1989, resp8ctively. They were later discussed at length and passed 
by the Council. 

Obituary references: The Council made obituary references to the sad 
demise of Professar Ram Nath Vij, a ·sitting Member of the Metropolitan 
Council, Shrl &ir Bahadur Singh, Union Minister for _Communications, Shri 
H.N. Bahuguna, former Union Finance Minister and Brij Lal Dua, a former 
Member of the Metropolitan Council. 
.... --- --- ~- -- --
• Material contributed by west Bengal Legislative Assembly . 

•• Material ~ ed by DeIhl Metropolitan Council. 
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STATEMENT SHOWING THE WORK TRANSACTED DURING THE 
FOURTEENTH SESSION (Part II) OF THE EIGHTHLOK SABHA 

1. PEfIIao OF nE SEaIIoN 

2. ~ OF SmwGa HELD 

3. TOTAL""" OF SmlNG HouN 

4. ~ OF 0Ma0Is HELD 

11 October to 13 October 1. 

3 

21 hours Mel 21 mk'IuteI 

NIl 

5. GovEIMtENT BILLs 
(I) PendIng 81 the comrneI ament of the Seaion 
(U) Introduced 

13 
3 

(iii) LJIid on the Tillie .. pasted by ReWa SIIbha 
(Iv) Returned by ReWa SIIbha with ent emendmenl/r.oocnmend. 

tIon and laid on the TIbIIt 
(v) Referred to Select ComrnItIM 
(vi) 
(vB) 
(viii) 

RefemId to Joint ComrnIIaN 
Reported by Select CornIpInM 
Reported by Joint Commtttee 
DiIcuIaed 

NIl 
NIl 
NIl 
NIl 
NIl 

(be) 
(x) 
(xl) 
(xii) 
(xiii) 
(xlv) 
(xv) 
(xvi) 

PUled 
WIthdrawn 
Negetived 
Pert-dilaJued 
0iacuuI0n poMpoiled 

8' 
8 

NIl 
NIl 
NIl 
NIl 

2 

(xvH) 

Returned by Rajye Sebhe without IIff recommend8IIon 
MotIon for concurrence to refer the BIll to Joint CommIIIee 
edopted 
Pending at the end of the SeaIon 

Nil 
11 

8. PRIvATE MaeEAS' BIus 
(I) PendIng at the commeInment of the SeeIIon NIl 
(II) Introduced NIl 
(iii) MotIon for leave to Introduce negatMd NIl 
(iv) Laid on the Table u paIRd by RaWa SIIbha Nil 
(v) Returned by Rajya Sabha wIIh any amendment and laid on 

the Table Nil 
(vi) Reported by Select Corm .. I.... Nil 
(vii) Oiscuued NY 

(viii) Paued Nil 
(be) WIthdrawn NIl 
(x) NegaIIved Nil 
(xi) Circulated for eliciting opinion NIl 

(xU) P-n-diecu1Md NIl 
(xiii) Di8cuuIon posIponed Nil 
(xiv) Motion for circulation of BIll negatived Nil 
(xv) Referred to Select CommIttee NIl 
(xvi) Removed from the Register of Pending BIlla NIl 
(xvii) Pending at the end of the SeuIon. Nil 
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(vii) CcImrnJIIee on the W ....... of Scheduled c..... end Scheduled 

rrt. 
(vii) CommIIIM of PrtvIIegee 

(be) CornrriIIM on GcMmment AIannceI· 
(x) CorrvnIu.e on Subon:tInat Legilldon 
(xl) EIIImaIee CommIttee 
(xii) General Purpoeee CommIttee 
(xiii) Houle .commtn.. 

(al Aotcoumodliliou Sub-CommIIIe 
(b) Sub-CommIttee on AmInIIeI 
(e) ~ on FurnIShIng 

(xlv) PublIc AccountlI CommIItee 
(xv) RaIlway ConventIon CornmitIIIe 
(xvi) Rulel CommIttee 

JoINT I SEu:cT Cc:Mmua 

No. of No. of 
IiIIInga RepoIta 
held pre-
during -*d 
the to the 
period 1 ttou. 
July to during 
30 Sep- the 
timber SeIeIon 

3 

5 
1 

11 
3 
2 
2 

1 
3 
5 
2 
7 
1 

12 
3 

4 

3 
1 
5 

3 
2 

4 
1 

18 
1 
1 

(I) Joint CommItIee on Ofrtcee of ProfIIa 4 
(II) Joint CommIlIee on s.rtee end AIIowaIIC8I of MernberI of 

PMIament 

(III) Joint Commit... of ChaIrmen, foIcge ComrnIIteeI of both the 2 
t-tcu. of Parliament 

&aIecT CcMm'EE8 
(I) SUbject CommIttee on E"IIII'Ollt....," end FonIet 
(II) SUbject CommIIIH on AQrIcuIIure 
(III) Subject ComillllD.. on ScIence n Technology 

23. ~ OF ..... GRANTED LEAlIE OF AII8ENCE NIl 

NIl 



APPENDIX II 
STATEMENT SHOWING THE WORK TRANSACTED DURING THE 

HUNDRED AND FIFTY-FIRST SESSION OF RAJYA SABHA 

1. PEmoo OF THE SeSSION 

2. NUMBER OF SIlTINGS HELD 

3. TOTAl ".IJMBER OF SITT1NG HOURS 

4. NUMBER Of DIVISIONS HELD 

5. GoVERNMENT BILLS 

(i) Pending at the oommenoement of the Session 

(ii) Introduced 
(iii) Laid on the Table as passed by Lok Sabha 
(iv) Returned by L()I( Sabha with any amendment 

(v) Referred to Select Committee by Rawa Sabha 
(vi) Referred to Joint Committee by Rajya Sabha 
(vii) Reported by Select Committee 

iviil) Reported by Joint Comminee 

(ix) Discussed 

(x) P8SS6d 

(xi) Withdrawn 

(xii) Negalived 

(xiii) P8I1-discussed 
(xiv) Returned by Rajya Sabha without any recommendation 

(xv) Discussion postponed 

(xvi) Pending at the end of the Session 

6. PAlliATE MeMBERS' BILLS 

(i) Pending at the commellcement of the SesIion 

(ii) Introduced 
(iii) Laid on the Table as passed by Lok Sabha 

18 July 10 18 August 
1989 and 11 October 

10 13 October 1989 

25 

169 hours 19 minutes 

27 
4 

16 

Nil 
Nil 

Nil 

21 
16 

Nil 

2 
3 
7 

Nil 
32 

74 

(iv) Returned by Lok Sabha wiIh any /unendmant and laid on the T8bIe 

(v) Reported by JOInt Conwnittee 

3 
NIl 
Nil 

Nil 

(vi) Discussed 
(vii) Withdrawn 

(VIii) Passed 

2 

NU 
547 
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(be) NegatIved 

(x) Cin:uIated for eliciting opinion 

(xl) Part-discuased 

(xii) Di8CU88ion postponed 

(xiii) Motion for circulatiOn of BIll negatiYed 

(xlv) Referred to Select Committee 
(xv) Lapsed-due to retirement/Death of 

Member-in-charge of the Bill 
(xvi) Pending at the end 01 the SeeaIon 

7. NUMBER OF DISCUSSIONS HELD UNDER RULE 171 

(Mattera of Urgent PublIc Importance) 
(i) Notices received 

(ii) AdmItted 
(iii) DiecUssiona held 

8. NuMIEA OF STATEMENTS MADE UIClER RULE 180 

(CallIng AttentIon to Maaera of Urgent Public Importance) 

Statement made bV MInIaters 

9. HALF-AH-HouR 0IaCI __ HBD 

10. STATUTORY RE8OI.lI11ON8 
(I) Notices received 
(iI) AdmItted 
(iii) Moved 
(Iv) Adopted 

(v) Negatived 

(vi) Withdrawn 

11. GovEANIotENT RE8Ot.lI11ON8 

(I) Notices received 

(iI) AdmItted· 
(ill) Moved 
(Iv) Adopted 

12. PNvAlE Ma&As. REaoumoNs 

(I) ReceIved 
(N) AdmItted 
(ill) Di8cuaaed 
(Iv) WIthdrawn 

Nil 
Nil 

1 

Nil 

NIl 
Nil 

2 

74 

181 

23 
3 

Nil 

2 
2 
2 
2 

NH 
NIl 

Nil 

Nil 

NIl 

Nil 

8 
8 



(v) Negatived 

(vi) Adopted 

(vii) Part-discussed 

(viii) 0IacussI0n posIpoIl8d 

13. GovERNMENT MoTIoNS 

(i) Notices received 
(ii) Admitted 

(iii) Moved 

(iv) Adopted 

(v) Part-discuslled 

14. PRIVATE MaeeRS' MonoNa 

(i) Received 
(ii) Admitted 

(WI Moved 

(iv) Adopted 

(v) Part-discuised 

(vi) Negatived 

(vii) Withdrawn 

Appendices 

15. MoTIONS REGARDING MooIFICATION OF STATUTORY RuLE 

549 

NIl 

NIl 

Nil 

Nil 

2 
2 

NIl 
Nil 

Nil 

91 

118 

NIl 
NIl 
NIl 
Nil 
NIl 

(i) Received Nil 

(ii) Admitted Nil 
(iii) Moved Nil 
(iv) Adopted NIl 

(v) Negatived Nil 
(vi) Withdrawn NO 
(vii) Part-dlacussed NIl 

18. ~ OF PAl'lUAMENTARY eo....n&a CMATED, F MY DUfINlllE SEsaION Nil 

17. TOTAl. ~  OF VIS/TOfIS' PA88E81aaJED 5,185 

18. TOTAl. NtMIER OF PEA80N8 VISITED 8,889 

19. MAxIMuM Nu.eR OF VISITOM' PA88Ea IIaIED ON MY SINoa.E DAy, 
N4IJ DATE ON WHICH I88UEO 511 on 13 CIc*Jber 1989 

20. MAxIMuM .....eER OF PEASONI VI8ITED ON MY IIG.E DAY 
N4IJ DATE ON WHICH VI8fTED 883 on 8 Augusl1989 
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21. TOTAL .... R Of' QueSTIONS ADMmEo 

(I) StamId 
(ii) Unatarred 
(Iii) Short-Notice QuestIons 

22. DtscussIoNs ON Tl1£ WORKING Of' ntE MINISTRIEs 

23. WORKING Of' PARlIAMENTARY CouMrmEs 

.... arne of Committee 

(i) Business Advisory Commmee 
(ii) Committee on Subordinate Legislation 

(iii) Cornmdtee on Petitions 
(Iv) CommiIIee 01 Priviteges 

(v) Committee on Rules 

(vi) Committee on Government Assurances 

(vii) CommitIee on Papers Laid on the Table 

No. of meeIIngs 
held during the 

period from 
1 July to 30 

SeptembeI 1988 

9 

5 
13 

7 

1 

8 

3 
(viii) Joint Committee on Indian Medical Council 4 

(Amendment) Bill. 1987 

(ix) Joint Committee on the Shtpping Agents 
(l.Jcensing) Bill, 1987 

(x) General Purposes Committee 

24. NUI&R OF MEMBERS GRANT£O LEAIII! OF ABSENCE 

25. PETmONs PRESENTED 

26. NAMEs OF NEw MEMBERS SWORN WITH DATES 

S. No. 

1. 
2. 

3. 
4 

5. 
6 

Name 01 Members 
awom 

2 

Shri Amritlal Basumatary 
Shn o.vId Ledger 

Shrl Gufran Ajam 

Shri Khyorno Lotha 

ShrI Ram NarHtt Vadllv 

ShriMohammadVunus 

4 

374 

3,279 

NIl 

No. of reports 
preeenIed during 

the Session 

Nil 
2 

2 
Nil 

35 

Nil 

Nil 

Nil 

Nil 

Date on which 
swom 

3 

18.7.1989 

-do-

-do-

-do-

·do· 

-do-



Appendices 

2 

7. Shri Murasoli Maran 

8. Shri J.S. Raju 

9. Shri TmdiYanam G. Venkatraman 

10. Shri s. VIduIhaIai VirumbI 
11. Shri S.K.T. Ramachandran 
12. Shri Shri A. Naltasivan 

13. Shri Mohan SIngh 
14. Shri Mentay Padamanabhan 
15. Shri ShIImim Hashmi 
16. Shri Sabbir Ahmad SalaFia 
17. Kumari Alia 

27. OarruAAY REF£AENCES 

S No. Name 

1. Ayatollah Ruhollah Khomeini 

2. Shri Sir Bahaclur Singh 

3. Shri S.K. Dey 

4. Shri S. Sivapr8kasam 

5. Shri Hashim Raza Allahabadi Abdi 
6. Shri T.K. Srinivasan 

3 

25.7.1989 

-do-

-do-
-do-
-do-

27.7.1989 

1.8.1989 

11.10.1989 

-do-
-do-

12.10.1989 

Sitting Memberl 
Ex-Memberl 

Others 

551 

Supreme Spiritual leader of Iran 

Silting Member 

Ex-Member 

-do-
-do-
-do-
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APPENDIX IV 

LIST OF BILLS PASSED BY THE HOUSES OF PARLIAMENT AND 
ASSENTED TO BY THE PRESIDENT DURING THE PERIOD 1 JULY TO 

30 SEPTEMBER 1989 

S.No TItle of the BlH 

1. The Delhi Motor Vehicles Taxation (Amendment) BID, 1989 

2. The Punjab Appropriation (No.2) BIH, 1989 

3. The Appropriation (No.4) BIll, 1989 

4. The Kametaka Appropriation Bill, 1989 

5. The Employees State Insurance (Amendment) Bill, 1989 

8. The SaIaIy, Allowances and Pension of Members of Parliament 
(Am.lldm.nt) Bill, 1989 

7. The Wor1<ing Journalists and other NeWspaper Employees (Condi-
tions of Service) and Miscellaneous Provisions (Amendment) Bill, 
1989 

8. The High Court and Supreme Court Judges (CondItions of 
Service) Amendment BIll, 1989 

9. The Sc:heduIecI Castes and The Scheduled Tribes (Prevention of 
~ II  1989 

Oal. of 
uaent by' 
the Prelidant 

2.8.1989 

3.8.1989 

8.8.1989 

23.8.1989 

23.8.1989 

28.8.1989 

28.8.1989 

30 .. 8.1989 

11.8.1989 
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APPENDIX V 
LIST OF BILLS PASSED BY LEGISLATURES OF STATES ANDoUNlON 
TERRITORIES DURING THE PERIOD 1 JULY TO 30 SEPTEMBER 1988 

STATES 
ANDttI'IA PMlEaH l..EcJtuTIYE ~  

'1. The Anethra Pradeeh HIghwa)fa Bill, 1. 
2. The Andhra Pradeeh (TeI8ng8na ArM) Small c.... Courts (Ame .. dment) BIll, 1987 

3. The Andhra Predeeh Official Langu-ae (Amendment) Bill, 1987 

4. The Andhra Pradesh CIvIl Courts (Amendment) Bill, 1987 

5. The Anethra Pradesh Co-operatlYe SocIatiea (Amendment) Bin, 1. 
6. The Jlndhra Pradesh Record of RIghts in lAnd end Pattadar P ... Books (Amendment) Bill, 

1989 

7. The Anethra .Pradesh Agricultural Indebtedneu (Relief) (Amendment) BIll, 1989 

8. The Andhra Pradesh Rashtra Krasheka Pariahad and Allied ~ (Amendment) Bill, 1989 

'9. The Azarnabad Industrial Area (Termination and Regulation of Ieasae) Bill, 1989 

'10. The Motor Vehicles (Anethra Pradelh Amendment) Bill, 1989 

'11. The Arbitration (Andhra Pradesh Amelldment) Bill, 1989 

12. The Andhra Pradesh Grama Panchayats (Second Amendment) Bill, 1989 

'13. The Andhra Pradesh Industrial Workers (Representation. Participation In Management and 
Relief) Bill. 1989 

14. The Andhra Pradesh Educational Institutions Grant-in-Aid (Regulation) (Amendment) Bill. 
1989 

15. The, Andhra Pradesh University Acts (Amendment) Bill. 1989 

16 The Andhra Pradesh Appropriation (No.3) Bill. 1989 

17. The Andhra Pradesh Mandala Praia Parlshads. Zilla Praja Perlsheds and Zilla Abhivridhi 
s.meekaha Mandals (Second Amendment) Bill, 1989 

18. The Andhra Pradesh Institute of Professional Studies Bill. 1989 

'19. The Hyderabad Public School (Taking Over of Management) Bill, 1989 

20. The Andhra Pradesh Irrigation Projects (Special Land Tax) (Repeal) Bill. 1989 

21. The Andhra ~e  Assigned Lands (Prohibition of Transfers) (Amendment) Bill. 1989 

'22. The Andhra Pradesh Mandala Praja Nyaya Parishacis Bill. 1989 

'23. The Andhra Pradesh Monitoring of Industries Bill. 1989 

24. The Andhra Pradesh Municipal Laws (Amendment) Bill. 1989 

'25. The Andhra Pradesh Land Reforms (Ceiling and Agricultural Holdings) (Amendment) Bill. 
1989 

'26. The Andhra Pradesh Co-operative Societies (Second Amendment) Bill. 1989 

27. The Andhra Pradesh Local bodies Electoral Reforms Bill. 1987 

'Awaiting aasenl 
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~ PIwIuH lEoIaATI\IE Aaaaay 

"1. The AnneN! Pr8deIh ap.ker end Deputy ap.ker SeIarIeI end Allo .. UCM (Amaudment) .. '. "2. The ~ Pr8deIh AQrIc:UItureI d e ~ (AeguIIdIon) BID. 1. 
8ItWI lmIsLATI\IE CouNcIt. 

1. BIhIr VII (SInIhcIdtwI) VidheyIk. 1. 
2. 8hIrdya Ven (BItw SenIhodhen) VIdheyM. 1. 
3. BIh8r 8hoomI SUdtw ~  Vldheyak. 1_ 
4. Bihar VIdhen MendaI (Neta Vlrodhi 0111. VeI8n Auf Shalla) (Senshodhen) VIdheyek, ,_ 

5. BIhIr VIdhan Mendel (Saduyon Ka Vetan. Bhatta Auf Pension) (Sanahodhan) Vldheylk. 1989 
6. BIhar VInIyog (s.nkhya·2) Vldheyak, 1_ 
7. Patna ViehYavldyllia (Senshodhen) Vldheyak. 1988 
8. BIhar Rajya Vi8hvavldyllla (Sanahodhan) Vldheyak, 1989 

9. Koehl Peedhit Vikas Pradhlkar Vldheyak, 1989 
10. Bihar SahkarI SocIety (Sanshodhen) Vldheyak, 1989 
11. Bihar VI8heahadhIkrIt Vyakll Vu Bhumi Abhidhrltl (Sanshodhan) Vldheyak, 1989 
12. Anugrah Narayan Sinha Samaj Adhayan Sanathan(Sanshodhan) Vidheyak, 1989 

13. Tana Bhagat Rayat Krishak Bhumi Pratyavartan (Sanshodhan) Vidheyak, 1989 

14. Sachivlllaya evam Sanlagna Karylllayon Ka Sahakon Ka Sanyukt Sarkari d ~  

1989 

GoA LEGISLATIVE Assaay 

"1 The Goa Civil Courts (Amendment) Bill, 1989 
"2 The Goa School Education (Amendment) Bill, 1989 
" 3 The Indian Forest (Goa Second Amendment) Bill, 1989 

" 4 The Goa SaIe8 Tax (Amendment) Bill, 1989 
" ~T e Goa AdmIniItratIon 01 Evacuee Property (Amendment) Bill, 1_ 

GUJARAT LEGISlATIVE AsseMBlY 

1. The Bombay Provincial Municipal Cerporation (Gujarat Amendment) Bill, 1989 
2. The Maharaja Sayajlrao Univarsity Of Baroda (Amendment) Bill, 1989 

3. The Gujarat ContiIIganCY Fund (Amendment) Bill, 1989 
4. The Gujarat Panchayats (Second Amendment) Bill, 1989 

5. The Gujarat Lokayukta (Amendment) Bill, 1989 

6. The Gujarat (Second Supplementary) Appropriation Bill, 1989 

HARvANA VIOHAH SAIIHA 

1. The Punjab Agricultural Produce Markets (Haryana Amendment) Bill, 1989 

2. The Haryana Prevention of Defacement of Property Bill, 1989 
3. The Farldabad Complex (Regulation and Development) Amendment Bill, 1989 

4. The Haryana Municipal (Amendment) Bill. 1989 

5. The Punjab Medical Registration (Haryana Amendment) Bill. 1989 
6. The Punjab Ayurvedic and Unani Practitioners (Haryana Amendement and Validation) Blil. 
1989 

7. The Punjab Homoeopathic Practitioners (Haryana Amendment and Validation) Bill, 1989 
8. The Haryana Appropriation (No.3) Bill, 1989 

9. The Haryana Public Ubrarlas Bill, 1989 
10. The Haryana Corneal Grafting (Amendment) Bill. 1989 

11. The Haryana General Salas Tax (Second Amendment and Validation) Bill, 1989 

• Awaiting auent 
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JMNJ /IHO I<AsHIoIR lEGISLATIVE CouNcIL 

1. The ConstItution of JMIITIU and Kashmir (Twenty Second Amendment) Bill. 1989 

2. Jammu and Kashmir MunIcIpaJ (Amendment) BIll. 1989 

3. Jammu end Kashmir Consumers ProIecIiOn (Ame .. dment) Bill. 1. 
4. Jammu end KMhmlr CharItable Endowment Bin. 1989 

5. Jammu and KashmIr State CMI Courts (Amendment) sm. 1989 

KeIWA LEolSLATIVE AsseMaLy 

1. The Keraia Appropriation (No.3) Bill. 1989 

2. The Kerala Finance BlH. 1989 

3. The Kerala ApproprIation (No.4) Bill. 1989 

4. The K.aIa ~ (No.5) Bill. 1989 

5. The Kerala Appfopriation (No.6) Bill. 1989 

6. The Kerala Appropriation (No.7) Bill. 1989 

7. The Kerala Appropriation (No.8) Bill. 1989 

B. The Keraia Appropriation (No.9) Bill. 1989 

9. The Kerala Appropriation (No. 10) Bill. 1989 

10. The Kerala Appropriation (No. 11) Bill. 1989 

11. The Kerala Diatric:t Administration (Amendment) Bill. 1989 

12. The Kerala Payment of Aenaion to the Members of Legislature (Amendment) Bill. 1989 

13. The Payment of Salaries and Allowances (Saoond Amendment) Bill. 1989 

14. The Kerala High Court (Saoond Amendment) Bill. 1987 

15. The Kerala Land Reforms (Second Amendment) Bill. 1989 

'16. The Kerala Casual. Temporary and Badll WOOters (Wages) Bill. 1en. (as returned 
by the President) 

MADHYA PRADESH VIDHAN SAIIHA 

1. 8haratiya Van (Madhya Pradesh Sanshodhan) Vidheyak. 1989 

2. Madhya PJadesh Rajya Pashudhan evam Kukkut Vikas Nigam (Sanshodhan) 
Vidheyak. 1989, 

3. Madhya Pradesh Panchayat (Sanshodhan latha Vidhi Manyakaran) Vidheyak. 1989 

4. Madhya Pradesh Vlniyog (No.5) Vldheyak. 1989 

5. Madhya Prlldesh Ayurvedic. Unani latha Prakrltik Chikltsa Vyavasayee (SanshcIdtw1) 
Vidheyak. 1989 

6. Madhya Pradesh Viniyog (No.4) Vidheyak. 1989 

'AWlliting assent 
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1. The SaIIIIteI and AIIowellC81 of the Members of the L.egIaIative AaembIy (MInIpur) 
(TMIIh AmendmInt) BIB, 1_. 

2. The SaIartea and Allowances of Government Chief WhIp Bill. 1_. 

3. The MMIpur lMId Revenue and lMId Reforms (SIxth Amelldment) BIll. 1989. 

4. The MenIpur PolIce (FIre Service) BIll. 1989. 

5. The Mllnlpur ExhibIIIon of VIdeo FlIma (Regulation) Bill. 1989. 

1. The MegMIaya ApproprIatIon (No. III) Bill. 1989 

2. The Meghalaya MInerUI-c..a (Amendment) BIll. 1989 

3. The Meghalaya L.egisI8IIYe Assembly (FIxation of quorum) BIll. 1989 

RA.IAsTHAH LEOI8I..ATIVE Assaav 

1. fIaiuIhIn VInIyog ~  VIdhey8k. 1989 

2. Rajasthan Abhidhrtll (Sanshodan) Vidheyak. 1989 

3. RejasIhan AabkIIri (Sanshodhen) Vldhey8k. 1989 

4. RejasIhan Stamp Vldhi _(Anukulan) (Sanshodhen) Vldheyak,. 1989 

5. Registrlkaran (Rajasthan Sanshodhen) Vldheyak. 1989 

6. RajutMn Vidhan Sabha ~ taIha Sadasyon ki Parilabdhiyan aur Pension) 
(Sanshodhen) Vldheyak. 1989 

7. Rajasthan V1niyog (Sankhy&-3) Vldheyak. 1989. 

8. Jaipur VIkaa Pradhikarah (Sanshodhen) Vidheyak. 1988. 

9. Rajasthan Bhu-Rajasv (Sarlaodhan) Vidheyak. 1988. 

10. Rajasthan Upniveehen (Sanshodhan) v,idheyak. 1988. 

11. Nathclwara Mandlr (Sanshodhan) Vidheyak, 1988. 

TRIPUFIA LEolSlAnve AsseMeLv 

1. The Tripura Motor Vehicle Tax (Fourth Amendment) Bill. 1989 

2. The Trlpura Board of Sec:ondafy Education (Fourth Amendment) Bill. 1989 

3. The Tripura Public Premises (Eviction of Un-authorised Occupants) (Amendment) Bill. 
1989 

4. The Tripura Land Revenue arid Land Reforms (Sixth Amendment) Bill. 1989 

5. The Salary. Allowances arid Pension of Members of Legislative Assembly (Tripura) 
(Eighth Amendment) BiD. 1989 
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WEsT 8ENcw. I..mIaATlYE Aslaav 

'1. The OfficIal Trwteee (West Bengal Amelldment) Bill, 1988 

'2. The west Bengal Mazdoor, r .... u.der, GodowmwIInCI oIher wort.. (Regulation 
of Employment and Welfare) (Amendment) Bin, 1989 

3. The west Bengal Land ReformI (Amendment) Bill, 1989 

4. The Weat Bengal Premises Tanency (Atnendrnent) BIll, 1989 

5. The West Bengal Co-operative SocieIIeI (Amendment) BiH, 1988 

6. The West Bengal, Taxation Tribunal (Amelldment) Bill, 1989 

7. The West Bengal State Tax on Profeuiona, Trades, CIIIIinga end Employment (Sec:onc 
Amendment) BiH, 1989 

8. The Bengal MunIcIpeI (Second Amelldment) Bill. 1989 

9. The West Bengal Central VeIuIIIion Board (Amelldment) BIll, 1889 

10. The C8Icuaa MunicIpal' CorpcnIIon (Second Amelldment) Bin. 1989 

11. The West Bengal Taxation lawI (Second Amendment) Bill, 1988 

12. The w.t Bengal HousIng Board (Amelldment) BIU. 1988 

13. The West Bengal SaJariee and Allonla. (Amelldment) Bill, 1988 

14. The w..t Bengal L.egIaIatIve "-'nbIy (MembelI' EmoIurnentI) (Amelldment) BiI 
1989 

15. The West Bengal National Volunteer Force (Amendment) Bill. 1989 

16. The Industrial DiIputes (West BengaJ Second Amendment) Bill, 1. 

UNION TERRITORIES 

1. The DeIhl School EckaIIon (AmelIdmenI) Bill. 1_ 
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